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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)

Tuesday, 25th November, 1047

The Assembly met in the Assembly Chamber _ of the Council House at
Eleven af the Clock, Mr. Speaker (The Honourdble Mr. G. V. Mavalankar) in

the Chair.

STARRED QUESTIONS AND ANEWERS

- (@) ORAL ANSWERS.
NUMBER OF INDIANS APPOINTED AS CHIEF JUSTICES. ,

252. *Shri 8. Nagappa: Will the Honourable Minister of Home Affairs be
pleased to state the number of Indians appointed as Chief Justices in the
several High Courts in India?

The Honourable Sardar Vallabhbhai Patel;: The number of Indian Chief
Justices of High Courts including the Oudh Chief Court is five.

Shri 8. Nagappa: Sir, may [ know whetber these Judges are posted in their
own provinces or in different provinces?

The Honourable Sardar Vallabhbhal Patel: 1 can give you a statement from
which you will be able to tind out. For example in—

’ Bombay—Mr. Muhnmmad Al €hagla is the Chief Justice sl he belongs

to Bombay:

Allahabad—Mr. Kamala Kant Verma is the Chief Jusutice und he belongs
to the United Provinces:

The Chief Court of Qudr— Mr. Ghulam Hasan who is probably from the
same province:

The Punjab—Diwan Ram Lal:

Patna—Sir Clifford Mohan Agarwala.

Shri 8. Nagappa: Will the Government at least see in the future that the
Chief Justices are posted only from that province to which they belong and
not from outside the province?

The Honourable Sardar Vallabhbhai Patel: Am I to understand that in
future the Chief Justices should be appointed from outside their own provinces ?

Shri 8. Nagappa: No, from their own provinces.

The Honourable Sardar Vallabhbhal Patel: The question of the Honourable
Member is that Chief Justices should be appointed from the same provinces?

Mr. 8peaker: That is the suggestion.

The Honourable Sardar Vallabhbhai Patel: But why in future? The pre-
sent. procedure is the same.

Seth Govinddas: Is she Honourable Member aware that in the Central
Provinces the Chief Justice is not only not of that province, but a foreigner ?

.“'ill t.!m Honourable Member see that no foreigners are made Chief Justices
in India now?
_ The Homourable Sardar Vallabhbhai Patel: If the Government of the pro-
vince makes a recommendation, certainly it will he considered.
Shri B. A. Mandloi: Will the Hononrable Member rlease state how
non-Indians hold the office of (‘bie’ Justice in the l'nion' of ]ndinf’e oW many

( 541 ) -
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The Homourable Sardar Vallabhbhai Patel: Three.

Shri Mihirial Ohattopadhyaya: Will the Honoursble Minister be pleased o
state whether an Indian will be posted Chief Justice of the Calcutta Court
instead of an Kuropean now holding the poet?

The Honourable Sardar Vallabhbhai Patel: In the Calcutta High (;ourt the
present Chief Justice is a European. You want an Indian. We will gladly
consider the recominendations or the Bengal Government.

STRENGTH AND ExPENDITURE OF INDIAN AND NON-INDIAN ARMY PERSONNEL

253. *Shri 8. Nagappa: Will the Honourable Minister of Defence be pleased
to state:

(a) the total number of divisions in the Indian Army;

(b) the total number of non-Indian Regiments; ) .

(¢) the expenditure that is incurred annually on an Indian soldier and @
non-Indian tor;i:r; '

(d) the difference in pay of an Indian and a non-Indian officer of the same
rank;

(¢) the total number of non-Indians sent to their homeland after 15th
August 1847; and

(f) the savings so effected?

The Honourable Sardar Baldey Singh: (a) Four.

(b) Presumably the Honourable Member's enquiry is whether there are
still British units serving in the Indian Army. If so, the answer is in the
negative,

‘{.c) The average expenditure incurred annually on an Indisn soldier and s
non-Indian (British) soldier is roughly Rs. 1,200 and Rs. 8,000 respectively.

(d) I lay » statement on the table of the House. :

(e) 18,762 non-Tndians (British Officers and men). This figure is in respect
of Indisa and Pakistan. It is regretted that separate figures are not available.

(0 Tt is regretted that the savings effected ocannot be computed as an
analvais of the British officers and men by various ranks who have left India
is not available.

STATEMENT
Thare is no differsnce between the pay of a King's Commissioned Indian Officer and that of
a Kiny's Commissioned British Officer paid under the Indian Pay Oode. The rates of pay admiss-
tble under the Indian Pay Oode to a K.C.B.0. and an I.C.0. are however nutliulkc{und com-
pars as followas - )
Monthly Rotea of Pay.
Rank 1.C.0. K.C.B.O.

L. Ra. 380 Re 345 |
Lisut. . . . . 400 vo 450 435 to 470 "
‘Oaptain . . . . 450 to T00 833 to 635 plus the
Major . . . . 700 to 1080 915 to 1035 allowances
Lt..Colonel | . . 1100 to 1400 1528 shown n the
. nntes below.
Node: In addition, cost of liv.- 1. The rate of w for a Lt..Col. includesa Command
ing  allowanoe is allowed at Staff pay of 30 p. m. which is admissdble to
the rates admiwible to eivi. all on the old pay eode while holding

liat vfioww drawing the same Commmand or Staff appointments.
raton of pay, but no commmand 2. The following additional pay and allowanoes are
carpa Pty lominrs (o ot Ay Allow from Re. 7
. ily {o} ian Ay A ance varyving from ]
oto, il'::l‘nidbb. for a nd Lt. to Ra. 200/- for & Lt.-Cal.
() War Service Increments depending on rank
and lengrth of war service. The maximum rate for
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Shri S. Nagappa: Arising out of the answer to clause (f), may I ask the
Government whether they will considerably increase the Indian Army from the
savings so effected?

The Honourable Sardar Baldev Singh: It is quite clear from the answer.
When the British officers and men go we will have plenty of money.

Shri 8. Nagappa: When do the Government expect all the British personnel
to go?

The Honourable Sardar Baldev Singh: By the end of March next.

Prof. Shibban Lal Saksena: May I know whether any discrimination between
Indian and European soldiers in our Army will still continue to be made in the
future ?

The Honourable Sardar Baldev Singh: There will be no British soldier,
Bo the question does not arise.

Shri 8. Nagappa: Will the Government allow the continuance of British
personnel even if they offer to serve after 81st March 1948 in the Indian Army
under conditions prevailing?

The HOnourable Sardar Baldev 8ingh: I am making a statement in reply
to another question on the terms offered to British personnel who will volunteer
for employment in the Indian Army,

Prof. N. G. Ranga: What is the position of the new recruitment of British
officers ?

The Honourable Sardar Baldev Singh: It is all clear in the statement issued
by the Government a few days ago.

Prof. 8hibban Lal Baksena: Will the Honourable Minister assure the House
that in future there will not be any discrimination between the Ind’'an and
British personnel in the Army?

The Honourable Sardar Baldev Bingh: The question does not arise.

Mr. Speaker: It is unnecessary also.

ScHEME POR MODERNISATION OF INDIAN UNION ARMY

254. *8hri B. Nagappa: (a) Will the Honourable Minister of Defence be
pleased to state whether there is any scheme or proposal under the considera-
tion of Government to modernise the present Armies of Indian Union with
up-to-date armament and ammunition; if so, when will it come into force?

(b) If the reply to part (a) above is in the negative, what is the reason
thereof ?

The Homourable Sardar Baldev Singh: (a) and (b). The Indian Army was
considerably modernised during the last war but, as the Honourable Member
will appreciate, modernisation is a continuous process and the intention is to
keep pace with the development of arms and equipment in other countries.

RECRUITMENT TO VACANCIES CAUSED BY DIVISION OF ARMY BETWEEN INDIA AND
LN PARISTAN

255. *Shri 8. Nagappa: (a) Will the Honourable Minister of Defence be
pleased to state what portion of the Army has been sent to Pakistan as a result
of the division of the country into Pakistan and the Indian Union?

(b) Do Government propose to fill up the vacancies so caused by recruiting
from the demobilised soldiers?

(c) If so, when, and if not, why not?

The Honourable Sardar Baldev Singh: (a) The question is not quite clear.
Of the combined Army roughly sbout one-third has gone under Pakistan Gov-
emment. This did not, however, involve the despatch from India to Pakistan
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of one-third of the Army located in India. More troops have come or are
due to come to India from Pakistan than the number of troops which have
left or are leaving India for Pakistan.

(b) No, Bir,

(e) It ix cousidered that the forces allotted to India are adequate as India's
peace-time Armed Forces,

Shri 8. Nagappe: In view of the fact that we are experiencing disturbed
conditions throughout Indis, and in view of the fact tha$ one-third of the army
has gone to Pukistan, will the Government consider the advisability of filling
up the one-third deficiency by fresh recruitment?

The Honourable Sardar Baldev Singh: If the Government so decides we
will have to recruit more soldiers. As I have already stated, at present the
existing forces are considered adequate for the defence of the country.

Prof. N. G. Ranga: By what time will this movement of troops bstween the
two Dominions—our trmops which are to come from Pakistan and their troops
which are to go from India—be completed?

The HoOnourable Sardar Baldev Simgh: Latest by the end of Desember.

Pandit Lakshmi Kanta Maltra: Is it a fact that there are large quantities of
military equipment in Pakistan which could rot be bronght to India?

The Honourable Bardar Baldev Singh: Some equipment is in Pakistan, but

whatever in our xhare, is coming to India.

Pandit Lakshmi Kanta Maitra: 1 am asking the Honoursble Minister if it
is not 8 fact that large guantities of equipment are in Pakistan which the In-
dian Government hns not been able to bring back so far?

The Honourabls Sardar Baldev Singh: That may be so, but we have also
in Indis vast stores which we have noé leem abls %o despatch to Pakistan.

Shri M. V. Kamath: In view of the fast that vacaneies have been caused in
the Indinn urmy by sending some of the men to Pakistan, may I know if any
of the vacuneien have been fAlled by men of the Indian Nationsl Army?

The Homourable Sasdar Baldev 8ingh: The question of filling up the vaeancy
does not nrie, us we do not propose to start fresh recruitment at this stage.

Prot. K. G. Ranga: In thete any ban on the recruitment of I.N.A. men into
our army? '

The Nonourable Sardar Baldwy Singh: The question has not arisen so far,
because we have not recruited any new men.

Pandit Lakthwd Kanta Maltra: Have Government laid down any policy in
regard fo that? This question has been so much debated on the floor of this
Howme during the past, may T know from the Honourable Mindster if his
Department has gone into the whole question and has issued & directive or
onunciated any policy with regard to the future recruitment of these men?

The Honourabls Sardar Baldev Singh: The question of the employment r?
the I.N.A. wmen in the regular army is under the consideration of the Goverfl-
ment.  No decision has been taken ars vet.

Prof. Shibban Lal Saksena: How long will it take them to come to a
decinion?

The Honourab's Sardar Baldev 8ingh: There are several factors involved. If
we have to employ the I.N.A. men in the regulat army, we have to declare
them nr prisoners of war and all the facilities that are due to prisoners of war
would have to be given to them. That gquestion is under examination. When
all the detaila are available, the goestion will come before Government for a

decinion,
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Prot. N. G. Banga: Has any effort been made to expedite the matter and
come to an early decision?

The Honourable Sardar Baldev Singh: Yes, Sir.
NUMBEER AND EvVACUATION OF EMPLOYEES IN PAKISTAN OPTING TO SBRVE INDIA

256. *Mr. R. K. Sidhwa: Will the Honourable Minister of Home Affairs
please state:

(a) the number of Government employees with the names of Departments
in the Dominion of Pakistan who agreed to opt out to the Dominion of India;

(b) the number of employees wha have actually arrived in the Dominion of
India, up to the end of October 1947;

(c) how meny still require ta be evacuated from the Dominion of Pakistan;

(d) how many of them have actwally joined the servioes; and

(e) whether all the Departments now work normally; and if not, when
Government intend $o bring them to normal lewal?

The HonOursbdle Bardar Vallabhbhai Patel: (a), (b), (c) and (d). A state-
ment is laid on the table of the House.

fe) All the ministries are working normally though they are not yet upto
noemal strength.

STATEMENT

The namber of ‘Fhe number of How many still Howmyof
th employ.- Govt. employ. require to be them have ao-

Mimjsteries. agread to ees asstuall evacuated from  tually joined
opt out for the Do. arrived in Pakistan ? the services ?
minion of India. Dominion of
‘ India.
(o) (b) (e) (d) (e)
Agriculture 316 205 111 .. 189
- 49 47 2 ’ 47
12 10 2 10
Commerce . . 32 29 1 29
Communications . 211 170 41 170
149 137 12 134
9000 8000 10600 8000
2 1 1 1
Defence . . . 77 3 5 3
121 118 74 6
EA. &CR. . . 221 .. 221 ..
Education . . 33 23 10 23
Finance . . 836 .. . ;85
1717 ‘1323 304 123
963 263 ‘e (i}
Finance (Defence) . 3122 192
Food . . . 70 38 34 36
Health . . . 145 104 41 91
Home Affairs . . .. .. .. .
I.&B. , . . 1 1 1 .
I&8. . . . 193 173 20 187
Labour . . . 2 1
352 146 208 146
Law . . . 26 5
Railways . . 1,26,000 1,08,400 17,600 1,063,000
R.ZR..
Transport . . 7 1 7
W.M&P. . . - -

ToraL . 1,43,157 1,190,804 19,778 1,186,787
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ANTI-INDIA PROPAGAXDA IN AMERICAN Prxss.

257. *Mr. R. K. Sidhwa: (s) Will the Honourable Minister of Information
and Broedcasting please state what steps have Government taken to counter-
act the one-sided report sent by American Corrrespondents in India to. the
American Press about the situation in India? )

(b) Has our Ambassador in the United States taken steps to contradict this
one-sided report?

(¢) If not, do Government propose to do the needful in the matter?

The Honourable Sardar Vallabhbhai Patel: (a), (b) and (c). In the absence
of any specific mention of the report and the correspondent concerned I regret
I am unsable to reply to this question.

Mr. K, K. Sidhwa: Is it a fact that only one-sided reports have actually
appeared in various foreign newspapers, of which the Government must be already
sware? ,

The Honourable Sardar Vallabhbhal Patel: Government is aware of the fach
that woversl {foreign oorrespondents bave seut unfortunately sendeakious,
exaggerated and one-sided reports. .

Shri B. Das: In there any truth that when Pakistan and Indis were separat-
ed the B.B.C. representatives in India took photographs and circplated
gruesome false tales in America about atrocities in India? What steps have
Government taken to represent to the British Government that the B.B.C.
representatives should not tell such lies? - N

The Honourable Sardar Vallabbbhai Patel: If reporters have taken photo-
graphs there is no censorship in our country so far as foreign correspondents

are concerned. There is complete freedom in external publicity. We cannot
prevent it.

8hri B. Das: | huve been alluding to the fact that the B.B.C. representa-

tives ciroulated in the American press false informations. That is what I have
been alluding to.

Prot, N. G. Ranga: Have Government been sending out any daily, news

bulletine to all our embassics abroad, so that it may be poasible for them to
- moke them available to as many papers in other oountries as possible as well
sa ocorrespondents on that side?

The Honourabls Sardar Vallabhbhai Patel: We do supply correct informa-
tion. Daily cables are being sent to our Information Officers and to our
ambassadors in the countries concerned. Apart from the daily information that
in supplied by cable, steps have also been taken to remove misunderstanding
and to spread correct information. Foreign correspondents have been ocontact-
ed here E_\r me personally and by the Prime Minister and we have often drawn
the attention of foreign press through their acoredited representatives to the
necessity of giving factual and objective information and not to put false or
cxagperated colours on news in order to create a wrong impression. Besides
presa conferences have been held by the Prime Minister and considerable publi-
city ia given to these press conferences where ocorrect f&cte are stated.

Shri Deshbandhu Gupta: May I know if the Honourable Minister's atten-
tion har been drawn to the fact that the Associated Press of India, which is
n part of Reuters. has been sending out different versions of the same happen.
ings to papers in Pakistan and in India; particularly in regard to Kashmir the
reports emanating from the A.P.1. appearing in the “Dawn’’ and other papers
publirhed in Pakistan are a different version of the same happenings as they
appear in the Indian papers? )

The Honourable Sardar Vallabhbhai Patel: Once it is agreed that Pakistan

and India have different angles of vision and different points of view that two
ropresentatives naturally send out different reporta.
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ERADIOATION OF CORRUPTION AND BLACK-MARKETING

*Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Home Affairs
plez:ea 'su:et wlhatxsteps have (G)overnment taken to stop corruption and- black-
marketing? . . .
(b) Have Government adopted & definite policy to eradicate this evil? .
taken by Government in this

¢) 1f so, what steps have been actually )
dire(ct?ion, beyond few periodical incidents jet.eoted by officials?

(d) Do Government intend to adopt a definite policy in this matter?

The Honourable Sardar Vallabhbhai Patel: (a), (b), (¢) and (d). 1 would
invite Honourable Member's attention to the existence on the Statute Boak
of the Special Police Establishment Act 1946 and t-.he Prevention of Corrup-
tion Act 1047. These Acts implement a definite policy in the matter and if
the Honourable Member will care to study the debates leading to the pdssage
of the respective Bills, he will appreciate that Gover:nment hav.a a definita
policy in the matter and also the means of implementing that  policy.

DIVISION OF ASSETS AND LIABILITIBS BETWEEN INDIA AND P ARISTAN

'm. *Mr. R. K. 8idhwa: (a) Will the' Honoursble Minister of Finance please
state whether Government have laid down any policy end .adopted any princi-
les in connection with the division of assets and liabilities between the two
Bominions? o
(b) How do Government:propose to-meet the lisbilities of, the Government
prowmissory ill:lfﬁl. mtﬂl certmcates aﬂd other assets bét“’ﬂ'ﬁﬂ ﬁel - thO
Domijnijong ? ' o .
¢) Will the Currency and Government papers ‘ e peop one
(a) Will the C d G held by th le of
Dominion be exchanged and cashed by the people of the other Dominion?
(d) 1f the answer to,part (o) above be in the affirmative, what conditions
would be imposed on them? )
(e) Up to what period, the Indian money in coin or paper, will be common
to both the Dominions?
(f) What will be the conditions under which each Dominion can use its
own Currency after the cessation of the period referred to in part (e) above?
(g) How will the people of both the Dominions be affected by the new
Currency conditions? . _ :
The HonOurable Shri R. K. Shanmukham Ohetty: (a) A copy of the terms
of reference of the Expert Committee which dealt with the division of assets
and lisbilities giving the principles of the division is laid on the table.

(b) Under para 9 of the Indian Independence (Rights, Property and Liabili-
ties) Order all loans, guarantees and financial obligations of the late Central
Government have been placed on the Indian Dominion suhiect to Pakisinn
making an equitable contribution. The amount of this confribution still remsins
to be determined. In regard to Postal Bavings Bank deposite and Postal Cash
and other certificates it has been agreed that each Dominion will take over
{iability for the outstandings in iteé area on the date of the partition.

(c) to (g). I would invite the attention of the Honourable Member to the
Pakistan (Monetary System and Reserve Bank) Order, 1947. The position
briefly is that there is no change till the 81st March 1948 after which separate
notes and coins will issue in Pakistan although Indin notes and coins will
continue to be legal tender in Pakistan in accordance with the provisions of the
said Order. Arrangements and conditions in regard to the exchange of currency
between the two Dominions after 81st March 1948 are under comsideration.
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Terms of Reference of Ezpert Committer No. I1—Assets and Liabilities.

(1) To compile lists of sasets by broad categories showing value and present location.

(2) To make recommendations as to the division of assets between the two wu-o:
Governments. The general principle should be 1o secure the greatest sood of the twc
States, but if there are disputed claims for fixed sssets, like plant and machinery, the
removal of which might be detrimental to the interests of the other Government,
facts of esch case should be reported for considerstion by the Partition Council.

(3) When division is impracticable, to make recommendation either for mutoal assistance
or for joint sdministration or for amy other srrangement for such period as may be neces-
»ary.

(4) To make recommendations in regard to the financial settlement between the two

ts arising from the ubove ss well as from an allocation of the public debt,
pensions and other liabilities.

{6) To recommend measures for gi\n'ag eflect to any transfer of assets after the recom-
mendations huve been accepted by the Partition Council.

‘Shel Ajt Prasad Jalm: Arising out of the answer to part (¢) may I ask whether
the Honoursble Minister is aware that citizens of the Indian Dominion who
ure in possession of defaced or mutilated notes of one rupee, five rupee, ten
rupee or hundred rupee denominations issued by she Labore Office age told by
the Reserve Bank here that they should present them at Lahore for exchange
with good ones. If mo, in view of the conditions .prewsiling at the moment,
whether Government do not think thst .it is not possible for such note-halders
to present them at the Lahore Currency Office and that there is oconsequently
n good deal of nervousness in the market?

The Honourable Shri R. K. Shanmukham Ohetty: If the Honoursble Mem-
ber will paan on that information to me in writing T will make enquiries.

Pandit Lakshmi Kanta Maitra: Has the Honourable Minister got with him
figures rvelating to the postal eash certificates and national savings certificates
that have fallen into Pakistan?

The Honourable Shri R. K, S8hanmukham Ohetty:.That information is not
nvailable with me just now.

Shri M. Ananthasayanam Ayyangar: Will the Honourable Minister place
before the Btanding Finance Committee the proposed standing agreement
butween Indin and Pakistan on currency and exchunge matters, before it is
finalised ?

The Honourable Shri R. X. Shanmukham Ohetty: These are matters for the
Partition Council and finally for the Arbitration Tribunal to decide. But I have
3;n lobja':duon to place the information before the Btanding Finance Committee
17 doest . ’ ’

Pandit Iakshmi Kanta Maitra: Do ] take it that the Honourable Member's
Dupartment would bhe ocollecting the necessary dats regarding the total holdings
of wavings bank cash certificates snd pational savings certificates, before the
next sesalon?

The Honourable Shri R. K. Shanmukham Ohettly: If the Honourable Mem-
derwil ‘Pin down’ the question I shall endbdavour o get the information.

Shrl M. Ananthasaypnam Ayyangar: The Honoursble Minister said that
even after 81st March 1048 the Indisn currency will be freely allowed in
I'akistan. Moy T know whether the currency of Pakistan will be legal tender
m Indin after the 31st March 1948?

The Honourabls Sbri R. K. Shanmukham Ohetty: The Indian notes will
he logal tender in Pakistan ounly up to 1st October 1948 and not indefinitely.
After that period they will be scoepted only in treasuries for exchange for
aﬂnther six months. They are noj intended to be legal tender indefinitely at
sll.
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Shri M. Ananﬂnnm Ayyangar: What about Pakistan currency?

The Honourable Shri R, K, Shanmukham Ohetty: It would not be legal
tender in India.

Mr. BR. K. Sidhwa: Cannot the defaced notes from Pakistan be accepted in:
the Indisn Dominion until the Btand-still Agreement exists? -

The Honourable Shri R. K. Shanmukham Ohetty: I do not see how this
difficulty has arisen, because no notes have been issued by the Dominion of
Pakistan. I think there are some rules of procedure for getsing a defaced note:
exchanged. As 1 told the Honeurable Member, if e will pass on the informa-
tion regarding any difficulty experienced in this dircotion 1 will certainly make-
an enquiry about it. '

8hri Ajit Prasad Jain: [ have got a one rupee note with me on which is
stamped that it should be presented at the Lahore Office, and I want to make:
a representation of it to the House,

Mr, Speaker: The Honourable member may do so, but that would not be-
a question.

NATIONAL MILITIA FOR DEFENOE OF INDIA AND HER BORDERS

260. *Mr. R. K. Sidhwa: (a) Will the Honourable Minister of Defence please:
state whether Government of India have adopted any poliey for giving ¢raining:
to those who intend to join the Military Force?

(b) What steps Government propose to take to start National Militia?

{c) What steps have Government taken for the purpose of defending the
Borders of India and also the Dominion of India, as a whole, in the event of
an attack?

The Honourable Sardar Baldev Singh: (a) and (b). The question is under-
consideration of the Government.

(¢) Government are alive to their responsibilities in regard to the defence of

the Country and the adequacy of defehoe“arrangeiments 1s all the time under
examination. It is however considered not.desirable to disclose defence plans.

ExpansioN o UNIVERSITY TRAINING CORPS AND AUXILIARY (CORPS

261. *8hri Debi Prosad Khaitan: Will the Honourable Minister of Defencs
be pleased to state:

(a) whether Government are considering the desirability of extending the-
activities of the University Training Corps to include every college-going boy
to join it;

(b) the steps which Government ore taking to establish a National Militia-
to help the Government both against foreign aggression as well as for the main-
tenance of peace inside the country, and also to give training in discipline to-
adult bovs acoording to their capacity, in the various branches of military
requirements; and

(c) the steps which Government are taking to utilise the services of girl
students and other suitable wornen by forming Auxiliary Corps and introducing:
other supplementary activities to help the various branches of Defence?

The Honourable Sardar Baldev Singh: (a) and (b). The whole question ia.
under the active consideration of Government.

(c) There is no such proposal under consideration at present.
Loaws To Pakistax By INDIaN BaNES
262. *Shri Debi Prosad Khaitan: Will the Honcurable Minister of Finance:
be pleased to state:

(a) under what procedure and guarantee loans have been given by Indian
Banks in Pakistan under the standstill Agregment up to 31st March 1948; and
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(b) under what procedure and guarantee loans can be given by Indian Banks

inoluding the Reserve Bank of India to Pakistan for periods extending beyond
- 81st March 10487

The Honourable Shri R. K. Shanmukbam Ohetty: (s) Government have no
i ion regarding loans if sny made to the Pakistan Government by Indian

 banks. - ' -

(b) 8o far ss the Reserve Bank is concerned, loans are subject to the
rovisions of the Reserve Bank Act and the Pakistan (Monetary System and
glouru Bank) Order, 1947. As regards loans by other banks, it is presumed

.that they will be on ususl business principles.

WoRKING OF ARMAMENT FacToRIES IN INDIA

263. *Shri Debl Prosad Khaitan: Will the Honourable Minister of Defence
ihe pleased to state:

(s) whether it is a fact that, before India got Independence, the Arma-
ment factories in the country were interfered with by the removal of equip-
ment and of personnel; . .

(b) whetber all the armament factories in India sre still in a working condi-
Jion, and if not, the number of factories thst are in good working condition;

o) whether Government propose to consider the desirability of working the
ermament factories to their full capacity, either by the manufacture of defence
z;terhh. or by the manufscture of goods required by the civilian population;

(d) whether Governmens propose to cobsider the possibility of nitting,
under suitable oonditions, private enterprise to manufsctyre arms and
ammunition ?

The Nonourable Sardar Baldev . Th —_—
ference with any factory selected lu.“ m[.,) rete th:n“ been no such inter

Eb) All postwar factories are o and i orki
ion kder the st . d:‘enﬁnguﬁlbohrﬂy x in sound w mE
Khamaria, which is & reserve 8mall Arms Ammunition and Bhell filling factory
and which is retained on a care and maintenance basis.

(¢) The matter is receiving atbention.
Jd) Yes, Bir,

Suvasrirvtion or “Iupians’’ or “BHARTIS' ror ‘‘Non-MuaLiMs"’

384. *Shri Debl Prosad Khaitan: Will the Honourabl ini
Affairs be ploased to state: e Minister of Home

(a) whether Government are aware that even now Indians who are not
Muslims continue to be called non-muslims in official circles;

(b) whether Government i bei
ullul) i mt;:en are aware that Indians in general resent being

(¢) whether Government propose to consider the question of calling Indi
io general by some more suitable name ¢.g., Indilm:lr Bharatia? ing Taciane

The Honourable Sardar Vallabhbhai Patel: (a) As far as T am aware, persons
resident in India, trreapective of the community to which they l:ualoncp.e are
referred to in official documents as Indians unless in any particular context
it is necessary to epecify the community. ’

In view of this reply, clauses (b) and (c) of the question do mot arise.
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EDUCATION OF INDIAN STUDENTS ABROAD

265. *Shri B. A. Mandloi: Will the Honourable Minister of Education be
pleased to state:

(a) the names of places in foreign countries at which educational facilities
exist for the Indian students;

(b) the number of students receiving education at these centres dunng the
years 1945.-46 and 1946-47; and

(c) the number and value of scholarships given by the Central Government
to students for studies in foreign countries?

S YR S Orie: VRVVOR NIRRT BT R W |
W o (b) 5yl (8) o G -y Lo KpoeSy @ 080 elpaRpld v g0 D
e (0) Iy ol - 2 LSy

The Honourable Maulana Abul Kalam Azad: Two statements showing . the
required information, one in respect of the portions (a) and (b) of the question
and the other in respect of the portion (¢) are placed on the table of the House.

A tia—
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BTATEMENT II
Mhm«umqmw»m Central Government

8. No. Name of Country varaed by the bemtal llnhlp ohse” for she ?o:np'f: .
Government - traming of the
1 United Btates of America . 486 Re. 23,350
3 United Kingdom ¢ 324 Re. 15,600
8 France . . . . 1 Re. 15,500
4 Australis . . . . 8 Re. 11,650 ¢
5 Newsealand e e n Rs. 11,850
6 (hina e . 9 Rs. 9,900

g3 MNfewgw . w1 qEA BN ag warend fe o S e
famifan s mem e & ww amr & foq amt & fe ag fadw F g3 & fox
AR WG I ¥ Afwiw it aw T AF 93 § 1 I TTwA@ TEAAAE
T AT ST 7

Seth Govinddas: Will the Honourable Minister please state, if it is o fack

that out of the number of the people whose names were recommended by
different Provinces for study overseas, quite a large number has not been sent
abroad so far? What do Government propose to do in the matter?

Onteniint g0t o At b ] a0 S 1 Ol (1l Ulye Juuyil
@ o2y R ] Bl B0 S SRt S gyl e S e e e
m Honourable Maulana Abul Kalam Azad: Many difficulties are being

ienoed in this connection—want of seats in the Universities and lack of
pping facilities. Government is considering over the matter.

Snm ACORDED TO PAKISTAX AND INDLL'S RELATIONS WITH STATES NOT JOINING
RITHER OF THE DOMINIONS .

2668. *Bhri B. A. Mandloi: Will the Honourable Minister of States be
pleased to state:

(s) the names of the Indian States, whioch have acceded to the Pakistan
nion ; )
(b) the names of the Indian Btates which have not acceded either to the

Union of Pakistan or to the Union of India;

(c) the status of such States which have nol joined any of the Union; sl

(d) whether any political or other ties exist between such States and the
Government of India and on what basis their relations between the State and
the Union Government are regulated?

The Honourable Sardar Vallabhbhai Patel: (a) We have no information.

(b), (¢) and (dl Hyderabad is the only State which has not acoeded to either
Dominion, and disoussions

mmmmmnﬂuw
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Shri B, A. Momdjot: Iy it permissible or open for any-Btate not to join either
of the Dominions ?
The Honmourable Sardar Vallabhhhai Pwtel: 14 is-open. to any .State even to

commit suicide.

AccEssioN oF Ni1zan's STATE To IND1aN UNioN axp Exopus or-MUSLIMS TO THE
STATE

267. *Shri B. A, Mandloi: Will the Honourable Minister of States be
pleased to state:

(8) whether the Nizam's State has acceded to the Union of India;

(b) whether there has been an exodus of Muslims on a very large scale from
the units of the Union of India to the Nizam's State; and

(¢) whether the large scale exodus of Muslims from the units of the Union
of India and migration to the Nizain's State has the concurrence of the Gov-
emmment of India, and if not, what steps have been taken to stop such
migration?

The Honourable Sardar Vallabhbhai Patel: (a) No.

(b) There has been some exodus of Muslims mainly from the United Pro-
vinces, Central Provinces, Indore and some of the Central India Btates.

(c) The Provincial Governments and the States concerned are actively dis-
couraging this exodus and have taken measures to check it.

8hri H. V. Kamath: Arising out of the answer to part (a) of the question,
may I know whether Government have fixed any deadline for the negotiations
with the Nizam?

The Honourable Sardar Vallabhbhai Patel: The date of the deadline is very
near,

Shri Deshbandhu Gupta: May I know whether the leader of the Ittehad-ul-
Muslemin was invited by the Honourable Minister for negotiations?

The Honourable Sardar Vallabhbhai Patel:‘Where—in this Assembly?
Shri Deshbandhu Gupta: In New Delhi.

The Homourable Sardar Vallabhbhali Patel: I have not extended an invita-
tion, but if the Honourable Member so desires I shall consider it.

Shri M. Ananthasayanam Ayyangar: There is the movement in Hyderabad
to send out all Hindus and replace them by Muslims from outside Hyderabad
from the various Provinces. What steps are taken by the Central Government
to discourage such a movement?

The Honourable Sardar Vallabhbhal Patel: I do not think there is any such
official movement.

Prof. N. G. Ranga: Are not Government aware of the fact that there is a
large exodus of non-Muslims from the Hyderabad State owing to the troubles
created there by the Ittehad-ul-Muslemin as well as the Administration?

The Honourable Sardar Vallabhbhal Patel: There is some exodus. I cannot
say whether it is due to the movement or the organisaticn concerned. But
there is some exodus due to some trouble, and due to panic.

Prof. N. G. Ranga: Have Government received any plan from the Indian
Provinces adjoining the Nazam's State to the effect that border incidents are
being created by the people of Hyderabad and also the agents of the State, as
well as this organisation?

The Homourable Bardar Vallabhbhali Patel: Government have received no
complaints, but they have received reports. We have also been informed by
them that they are capable of dealing with the situation.
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Prot. Shibbanial Saksens: Has the Honourable Minister drawn the atten-
%ion of the Nizam's Government to these happenings?

The Honourable Sardar Vajlabhbhal Patel: Yes, e have done so.. - .

Shri 8. Magapps: May I ask the Honourable Minister why Government
bas been particularly so lenient as regards the Hyderabad Stfate in granting
time from time to time?

The Honourable Sardsr Vallabhbhai Patel: Because it is the biggest State
in India and it is in the interests of the people of India as well as of the people
of the Hydersbad Btate to deal with such questions gently, delicately and in
s statesmanlike manner.

Shri 8. Nagappa: As the time-limit granted has not been in the interests
of the people, will the Government at least assure the House that it will not
grant any more time so far as Hyderabad is concerned ?

The Honourable Sardar Vallabhbhal Patel: I do not think the House needs
any sssurance because the House knows that no more time will be given than
s necessary.

Numskk or Brrriss OFFICERS SERVING THE [NDIAN ARMY

368. *Seth Govinddas: (a) Will the Honourable Minister of Defence be
pleased to state how many British Officers in the Indian Army have agreed to
serve in the Indian Anmy as volunteers under the Supreme Commander?

(b) How many British Officers have offered to serve in the Indian Army
sfter the SBupreme Command is liquidated?

(¢) What conditions have been offered by Government to those British
Officcrs who want to stay on in the Indian Army?

The Honourable Sardar Baldev Singh: (u) 1,204,

(b) und (¢). The terms and conditions of service to be offered to British
Officors are contained in the Press Communique which was issued on the 20th
November 1047, It is too early (o say how many British Officers will volunteer
for service under these terms.

Seth Govind Das: With reference to clause (c) of the queation, Bir, will
Government see that first the option of taking is given to Indians and
not Hritish officer=? If Indinn officers are willing to come in the vacancies
oroated, first Indians should be appointed and not British officers.

The Honourable Sardar Baldev Bingh: Yes, Sir, that is the policy of the
Government.

STRENUTH OF STANDING ARNY AND RAISING OF NATIONAL MILrTIA IN INDIA

269. *Beth Govinddas: \Will the Honourable Minister of Defence be pleased
to state:

(a) the strength of the standing army the Government of India pro, to
maintain in the Indian Union; m propose

(b) whether there is any propossl before the Govermmnent of India to raise
& ‘National Militia® soon?

The Honourable SBardar Baldev Singh: (a) and (b). The future strength and
composition of the army, inol uirements for second-line defence,
Somp the y uding req e ence, are

IxDtA's MeusrRsHT? OF ‘EMPirz Dotrar Poor'.

o 3.‘:0‘; *Seth Govindas: Will the Honourable Minister of Finance be pleasel
state:

(n) whether Government are awase that India is et i
Kmpire Dollar Pool: is still a member in the
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{b) whether there is any proposal ©» liquidate the above padl as a whole;
(c) the share India will get if the Empire Dollar Pool is abolished; and
(d) whether the Government of India propose to continue in the Empire

Dollar Pool any further?

The Honourable Shri R. K. Shanmukbam Ohetty: In view of the complexity
of this subject and of the fact that there is more than one question on the
Order Paper today relating to it, I should like, with your permission, Sir, to
make a full statement on the subject of the Empire Dollar Pool, which will
cover this question and parta (b) and (c) of Question No. 377 and parts (a), (b)
and (c) of Question No. 284. .

2. The Empire Dollar Pool is a popular way of describing certain exchange
arrangements which were in foree between members of the Sterling Area. It
was customary befpre the War for a large number of countries (generally
referred to as the sterling bloc) to hold almost all their foreign exchange balances
in London in the form of sterling. B8terling was then freely convertible into
other currencies and therefore countries which held sterling balances could
convert them at will into any currency which they happened to need for fulfilling
their international obligations. With the outbreak of war and the incressing
difficulty caused in securing the convertibility of sterling, this system assumed
a degree of rigidity which %md not been previously contemplated. By mutual
agreement those members of the sterling bloc who continued to be members of
what is now known as the Sterling Area sold all their surplus exchange to the
Bank of England for sterling and agreed to impose restrictions on the expendi-
ture of non-sterling foreign exchange in order to ensure that the limited
resources of the Sterling Area in foreign ourrencies were utilised to the best
advantage in the prosecution of war. The whole of the Sterling Area’s holdings
of foreign exchange were thus held in one Pool in {he custody of the Bank of
England and the British Treasury. As the United States dollar was the most
important foreign currency in this Pool, this whole arrangement came to be

known as the Empire dollar Pool.

3. The restrictions imposed on the expenditure of foreign exchange
followed more or legs a similar pattern in the’ whole of the Sterling Area and in
this matter the members of the Sterling Area were guided largelv by the advice
of the Bank of England and the British Treasury. Individual members includ-
ing India were however free to wary their poliey within limits and the final
judge of the essentiality of foreign expenditure was always the member coun-
try itself. When the Exchange Control of a member countrv granted the
necessary authorisation, the British Treasury never questioned the decision
that was taken.

4. From what I have stated above, it is obvious firstly that there is no
definite date on which the Empire Dollar Pool war constituted, secondly that
as lone as the Sterlne Aren continnes in the cenee that a certnin numiber of
countries Pool their foreian exchange resources in London, the Empire Dollar
Pool will also continue in existsnce nnd thirdlv, that a countrv’s connection
with the Pool can only be terminated by its withdrawing from the member-
ship of the Bterling Area.

5. India is still & member of the Sterling Area. Tt follows therefore that
it is still & member of the Empire Dollar Pool. T should like however to point
out that there is, as far as India is concerned, a  quantitative
difference between the incidents of India's membership of the Pool
now and her membership of that pool before the coming into force of
the Bterling Balances Agreement of the 14th August, 1947. Previously,
though India could draw foreign exchange theoretically without limit of amount
for all current trmnsactions which she herself regarded as essential, she was
bound in practice to abide bv the convention for judging essentially common
to the whole of the Bterling Area and in practice therefore her liberty to spend
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the more difficult curtencies was often substantially restricted. Now India is
free to follow her own independent policy with regard to what she will or will
not purchuse from countries outside the Hterling Area w thout regard to what
the general policy of the Bank of England or the British Treasury may be.
mmammmmmwmddm .and
Mh«!uuipommynmhmihdiothmmtotﬁteﬂmgwe mayat
any time have to our credit at the Reserve Bank's Account No. 1 ot the Bank

of England.

6. We have no information sbout the contributions made o or with-
drawals made from the Dollar Pool by other members of the Sterling Area.
We have however kept an account of India’s earnings and expenditure of United
RBtutes dollars und other difficult currencies, figures regarding which have been
given wthaﬂomfmmﬂmobtmotndmhwhnwdmgwhmhlshdl
give to the House in my Budget Speech tomorrow.

7. As there is po likelihood of the Bterling Area being dissolved, it follows
ulso that the Empire Dollar Pool will not be dissolved. If and when India
decides to huvee the Sterling Aren she Will alen cerse to be a8 member of the
Pool and it will then be a question of negotiation as to the number of Dollars
or other currencies she may take into her own possession at the time of her

withdrawal. Whether or not India should leave the Bterling Area is a matter
which will constantly engage attention.

BSeth Govinddas: Will the Honourable Minister be pleased to state whether
under ‘he present ¢ renmstaees the Govermment has eons’derel whether i

would be in the interests of Indis to remain a member of the Dollar Pool or to
leave it?

The Honourable Shri R, K. Shanmukham Chetty: 1f the Honourable Memn-
ber's question means whether it is in India's interests to remain & member of

the Bterling Area, my answer is that just at present it is to our advantage to
remain in the Sterling Area. -

Mr. Bpeaker: In view of the technical nature of the subject and the long
statement made in reply, and also in view of the fact stated just now by the
Honourable Finance Minister that he is going to make a reference to it in his
Budget speech tomorrow, I would request Honourable Members to studv the
statement rather than go into supplemeutaries now. That will save time for

other questions. 1 do not mean to suggest that Members are not entitled to
put supplementaries but | sruggeat this to save time.

ReCRUITMENT TO [NDIAN ADMINISTRATIVE SERVICES
PROVINCES

$71. *R. B. Lala Raj Kanwar: V ill the Honourab'e Minister of Home
Affairs be pleased to stste:

(a) the total number 2f postr crest°d in the Indian Administrative Service
at the Centre and in the various Provineces;

(b) the distribution, so far made, 1t the Centre and each of the Provinoces
of members of that service; and

{c) the number of vacancies still 1emaining to be filled?

The Homourable Sardar Vallabhbhai Patel: (a) The fixation of the cadre

strength of the Indian Administrative Service is still under consideration in
consultation with the Provincial Governments. The Centre has no separate
oadre but draws the officers required from provincial cadres.

(b) Officers who have so far been recruited to the Bervice have been allott-

od as follows: Assam 3, Bihar 7, Bombay 8, C. P. and Berar 6, Madms 14,
Orissa 5. U. P. 20.

AT THE CENTRE AND 1IN
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(c) The nunber of vacancies cannot be. determined  undil the’ strength  of
the cadre is finally setiled.
Shri B, ¥, Kawath: Sir, may I know on whit basis the Provincia) cadres
have been created?
mmwrmm:mmwmhﬁndm

the basis of Provincial requirements including deputation reserve for the Centre.

REPRESENTATION OF ORISSA IN THE CENTBAL BoARD OF REVENVES

ST, *Shri Lakshwinazsuysn Subu: Will the Honourable Minister of Finance
be pleased to state:

(8) whether there is any representative of Orissa in the Central Board of
Revenue; and

(b) if the answer to pa t (a) t.bove be in the negative, whether Government
propose to have one repres:utative from Orissa so far as Income-tox, Cust.oms,
and Central Excise, are coucerned?

The Honourable S8hri R. K. Shanmukham Ohetty: (a) and (b). There is no
officer in the Central Board of Revenue to représent any particular province as-
such. It is neither practicable nor desirable to have representatives in the
Board on a provincial basis. o

INcoME FROM SALE OF OPIUM IN ORISSA

278. *8hri Lakshminarayan 8ahu: Will the Honourable Minister of Finance
be pleased to state:

(a) the total income frora Opium i the Provimce of Orissa; and

(b) whether Government piopuse to give back to the Government of Orissa
the whole income from the snle of Opium?

The Honourable Shri R, K. Shanmukham Ohetty: (a) The Government of
India do not derive any income from opium consumption in the provinces.
The opium is sold to the Provincial Governments by the Central Government at
cost price. The Provincial Governments derive revenue from the sale of opium
by levying excise duty, licence fee etc., and the amount of revenue derived by
the Government of Orissa doring the calendar year 1946 wns Rs. 55,380,414,

(b) The question of giving back to the Government of Orissa the whole in-

come from opium sale, therefore, does not arise.
RECRUITMENT AND TRAINI™NG oF CADETS AT D¥HRA DX

274. *Prof. N. G. Ranga: Will the Honourable Minister of Defence be
pleased to state:

(a) the procedure to be adopted by the parents who ure anxious to send’
their sons to Dehra Dun to be trained there as Cadets;

(b) whether the political suffering and opinion of parents are any longer
a bar to the admission of their children;

(c) whether it is proposed to recruit o larger number of Cadets and if =o
how many; and

(d) what is the total capacity of the college at Dehra Dun to train the
cadets?

The Honourable Sardar Baldev Bingh: (a) Parente who are desirous of send-
ing their sons to the Indian Military Academy. Dehra Dun, have to submit
their applications to the local military authorities. -

(b) No, S8ir.

(c) 210 Cadets will be admitted to the next course.

(d) 680
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Shrt M. Ananthassyasam Ayyanmgar: Sir, arising from the answer to clause
b), when the various cadets have the same qualifioations, will the Government
consider the desirability of choosing those persons who suffered for the ocause
of the independence of India?

The Honourable Sardar Baldey Bisgh: Sir, there is no bar—previously
there was some kind of bar agsinst those who had taken part in the political
agitation—but there is absolutely none now.

Shri M. Ansnthassyanam Ayyangar: I am asking the Honoursble Member
if, instesd of being merely satisfied with the removal of the bar, whather
Government will actively consider helping persons or choosing them as
cadets, provided they lmro got the same qualifications as others, if theu- parenta
hiad suffered for the cause of India's freedom.

The Honourable Sardar Baldev Singh: Well, Bir, I have stated the policy
which Is followed at present. The question raised by the Honourable Member
hba matter of policy. If the Govemmmt adopt it, I will of course have no
objection.

d’r;! ¥. G. Ranga: Wil Government consider the advisability of taking such
a decision?

The Honourable Sardar Baldev Bingh: If it is the desire of the House, Sir,
1 will certainly put it before the Government.

shri M. 8. Ansy: May I ask, Bir, whether admission is confined to the
qualification of the candidates to be admitted or the qualification of the parents
or guardians of tho candidate?

The Homourable Sardar Baldev Singh: I have not followed the question.

Shri H. V. Kamath: Bir, do Government propose to train suitable women
in the future?

The Honourable Sardar Baldev Bingh: There is such scheme at present.

Diwan Ohaman Lall: M:uy 1 know whether the total number of vacances to
bo filled at the Dehra Dun College are sufficient to meet the requirements of
the Army?

The Honourable Sardar Baldev Singh: No, Sir. We are short of officers and
this 310 is the maximum number we can take at present.

Diwan Chaman Lal: May I ask my friend what arrangements Government
arv making to provide facilities in order to get the requisite number of cadets?

‘The Homourable Sardar Baldev Singh: The House will remember there is
another Report-—the Nationnl War Academy Report—which will come before
the Government very soon which if adopted will mweet the total requirements
of the Armv,

Mr. R. K. 8iabwa: What is the maximum age limit and other qualification
required for the cadets?

The HOnourable Bardar Baldev Bingh: (adets should be between the age

of 18 and 21 and should have passed the Matriculation examination in 1st or 2nd
dixision,
MzAsUREs FuBR PROTECTION OF BORDER AREAS.
278, *Prof. N. G. Ranga: Will the Honourable Minister of Defence be
pleased to state:
(a) whether any attempts are being made to develop the border areas’
protection policy in the post August 15th set up:

(b) whether any Committee of experts has been appointed to examine the
matter; and
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(c) whether any specisl steps are being taken or are proposed to be taken
to constitute Civic Guards and invite the voluntary co-operation of the youth
of the provinces of the border areas to join the Civic Guards?

The Honourable Sardar Baldev 8ingh: (a) Yes, Sir. The adequaoy of the
defence of the new frontiers is constantly under examination and suitable steps
are being taken. : .

(b) The Defence Committee of the Cabinet assisted by the Chiefs of Staff
Committee is considering the matter. =~ = - .

(c) The constitution of Civic Guards and voluntary youth organisations for
internal security duties is primarily a Provincial responsibility. The question
of creating an adequate secondling defence capable of supplementing the
regular Armed Forces in the event of an emergency is, however, under - the
active consideration of the Government of India.

Shri Balkrishna SBharma: May I know if the Government are aware that a
few weeks ago the Provincial Governments weré always complaining that they
did not receive any assistance by way of supply of arms for the home guards
which the Provincial Governments were recruiting? -

The Homourable Sardar Baldev Singh: All the requirements of arms of all
the Provinces have been met, Sir. '

Y L L o Mo e e S S B RS g ] 2 O
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Giani Gurmukh Singh Musafir: Do Government feel the necesaity or will it

consider over the matter for prescribing compulsory military training for every
adult residing in the border districts?

The Honourable Sardar Baldev Bingh: That is the responsibility of Provin-
cial Governments,

Shrimati G. D!I.l“lh.l-t May I know from the Honourable Member as to
what steps Government are taking to utilis¢ the services of women in the various
branches of the defence of the country?

The Honourable Sardar Baldev Bingh: I am afraid, Sir, it is not possible for
me to give a reply to this question, but wherever (Government can make use
of the scrvices of women they are doing it.

IND1AN RESEAROH SOHOLARS SENT TO FoREIGN COUNTRIES

276. *Prof. N. G. Ranga: Will the Honourable Minister of Education be
pleased to state :

(a) whether 8ir Ardeshar Dalal's scheme cf sending 400 Indian scholars
each year to other countries for research is still being pursued;

() if so, bow many scholars were sent and to what countries in the years
1046-47 and 1947-48 and at what cost; and

(c) whether there are any scholars chosen to be sent to U.B.A., who are
still being held up in India for want of shipping facilities or seats in American
Universities, and if so, how many?

-2 ol € (a) : ol Al Ulpe fasyif
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United States . . . 194647 . . 146

United Kingdom . . . 1946-47 . . 118
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Australia . . . 194647 . . 5
N.Land . . . 194647 . . 1
France . 1946-47 ) . 2

= T b (3RS a2y gl Wil PO oS 2ala] SeReliy | yae 1IPY-MA
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The Honourable Maulans Abul Kalam Asad: (a) Yes.

(b) Total number of scholars so far sent to various countries abroad against
the 1946-47 and 1947-48 selections of the Bcheme, is as follows:—

1946-47. United States of Americe o [ 7Y
United Kingdom ..  «e .. . .. .. 116
Australia ... v voe vee . vee e 5
Newzraland see . 2
France 1
194748. Ubpited Statos of Amerios 35
United Kingdom ... ... ... 32

The total cost on l:obele :ltude:;u is estimated to be Rs. 88,50,000 (Rupees
thirty eight lacs fifty thousand) and Rs. 10,50,000 (Rupees ten lacs fifty thousand
for 1046-47 and 104748 respectively. tty )

(c) The number of scholars earmarked for United Btates of America who are
atill being held up in India, is 119 for want of seats in American Universities
and 11 for want of shipping fucilities.

Yo TWo e m.ﬁmﬁmiﬁmﬁﬁﬁt I
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Shri X. J. Khandekar: Out of the number of students sent on behalf of the
Government, how many of them are Muslims, how many of them are Harijans
abd how many of them are Hindus,

- awyd S oy 8 &I AT G Jel
The Honourable Maulana Abul Kalam Asad: A notice js required for thia.
st ot g - T A qfAw AT A Sw oawd § fe ogaq
feaft oft faandt &)
Shrimati H. @. Durgabai: May | know from the Honourable Members 1% to

how many of them are girl studenta?

cdonyd S ey et N Ll Ol I UGSy a5
The Honourable Maulapa Abul Kalam Azad: A notice is required for this.
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Shri Ajit Prasad Jain: Is it a fact that the students who were to go abroad,
riz., United Kingdom have been held up for want of seats in the Universivies:’

- ot By e S U 1 O Gl Uy eyl
The Honourable Manlana Abul Kalam Azad: Yes; the difficulties are
being felt.

? 2 e S S ZS 45 50 oF g0 ol 1 UgS yoae a0 0

Shri Deshbandhu Gupta: \What steps are being taken to remove these
difficulties?

Aadéil-ﬁd&huw,o.o'_rnu....,_l..l-u-l:ol;fr;ﬂl,c’lil,.- Jeeril
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The Honourahle Maulana Abul Kalam Agad: In this connection we seot
up two Committees. Their decisions have been received and the Government
is considering over the matter as to the future form and method of warking th's
scheme. :

¥ Mfrrezrm - ow a8 e & o 3 frandf ©Y ot o ot
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Beth Qovinddas: When these are the difficulties, are some more new
scholars being selected in place of those who could not be sent out of India
so far?

S b Sl oS Eddyy S aally oS £ t,.b-l s olyl ,w],.,' Clge  Jaurl
- Kela Wy Jus 1993 K yhiledy dlg <) - 2
The Honourable Maulans Abul EKalam Aszad: Government is not aware

of anv such instanee but cuses of those who have alteady been selected will
certainly be bome in mind.

sito fafgrors wEdioea™ @ IT AR 0 § o AT A9 oy
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fear smaw fomd aga & S N faar s a8 ?

Shri Mih'r Lal Ohattopadhyaya: When scholars from this country are
being <ent out, do Government propose to appoint somne capable profesnorg

from abroad in this country, so that a larger number of men could get that
training.

-a d.,.{ WROR W N T of5f Pty Udye gl
The Honourable Maunlana Abul EKalam Azad: Th: Government is consider-
ing over this.
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Shri K. Santhanam: Masy ] know how many students who-have gone to
the U. K. and U. 8. A. have had to chsnge their course because of nof-
availubility of seats or admiasion to the particular courses for which they were
sent 1 ’

(No reply is given.)

MBASURES YOR BUILDING U? or IND1s's FormoN EXCHANGE RESOURCES

277. *Prof. X, G. Rangs: (a) Will the Honourable Minister of Finance
be pleased to state what steps are being taken to build up our Foreign Exehange

ea? ; ;

(b) What have been the results’ for India on account of the dissolution of
the: Empire Dollar Pool?

(c) What is India’s present position in regard to her Dollar Exchange?

(d) Are any negotiations being carried on with U.S8.A. for any. lend and
lease agreement? ' : T : T

() Are the-World Bank and Mometary Fund being approashed by India for
suitable accommodation in order to make large scale purchases of industrial
machinery ‘in America?

The Homoursble Shri R. K. Shanmpkham Ohsity; (s) Governmeni are
considering every possible method of ‘building up foreign exchange rescurces
by expansion of export trade and suitable restriction of expenditure of foreign
ourrency nnd remittances. The Houourable Member is no doubt aware of the
enactment of the Foreign Exchange Regulation Act earlier this year and of
tha series of orders revising our import control policy. The objeot of all these
measures ia to ensure the utilisation of our foreign exchange resources eocono-
mically and to the best advantage of the- pountry. . » :

(b) and (c) I would invite the Honourable Member's attention to the state-
ment I have made in reply to starred question No. 270. -

(d) No.

(e) The matter is- receiving the uttention of (Government.

Prof. X. G. Ranga: Ts any offort being made hy (Government to represent
to the UGovernmant of the United States of America to see that the Marshall's
Plan for mssistance to Furopean countries in regard to their industrial develop-
ment is also extended to the Eastern countries?

The Honmourable Shri R. X. Shanmukham Ohetty: S8ir, Government will
examine in due course whether it is necessary and advisable to approach the
Government of the United States for any help in implementing the indus-
trial or economic progranme of our country.

Shrl K. Banthanam: May T know it it is the polioy of the Government
of India that all foreign exchange earned by this country should be held in
the Bark of England onls?

The Ronourable 8hri Shanmukham Ohetty: That was explained by
me in the Statement that I made. 8o long as we are the members of the °
Sterling Area, they are all credited in the first instance as sterling in the
Bank of England.

Prol. X. G. Ranga: Ts there any statute which binds us down to this
arrangement that all our resources in sterling should be kept w'th the Bank
of England merely because of our membersh’p of the Bterling Area?

The Honoureble Shri R. K. Shanmukham Ohetty: There is no statutory
obligation. 1% is purely a voluntary arrangement amongst certain countries.
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Prof. Shibban Lal Saksena: Will the Honourable Minister state whether it

its’ to the best advantage of India now to remain a member of the Sterling
Pool ?

The Honourable Shri R, K. Shanmukham Ohetty: As I explained in the
Btatement, Sir, we are constantly examining whether it is advantageous for
us to conunue to be members of the Sterling Area and the moment we find
that it is against our advantage we shall, at that moment, leave it.

Shri M. Ananthasayanam Ayyangar: It is not one of the obligations of
membership of the Intenrational Monetary Fund that our sterling should be
pooled like this?

The Honourable 8hri R. K. Shanmukham OChetty: No Sir.

Prof. N. G. Ranga: Is the Honourable Member aware of the fact that
his predecessor had definitely stated in this House that as soon as our negoti-
ations in regard to this World Monetary Fund were over, India's member-
ship of the Pool would cease?

The Homourable Shri R. K. Shanmukham Ohetty: I am not aware, but
1 take the Honourahle Member’'s word for it.

Prof. N. G. Rangs: Then, how is it, that inspite of those assurances
given by the previous Finance Member, the Government of India even today
consider it incumbent on herself to remain a member of this Empire Dollar
Pool 1

The Honourable Shri R. K. S8hanmukham Ohetty: When the International
Monetary Fund was created, so many economic consequences were expected
tn follow from it, but the actual consequences that have followed are very
different from the expectations. '

Shri K. Santhanam: May I know if it is not one of the conditions of the
Anglo-American Dollar Agreement that the Empire Pool should be abolished
within one vear of a certain date? .

The Honourable Shri R. K. Shapmukham OChetty: But does the Honour-
able Member know that the clause relating to Multi-lateral convertibility of
sterling arising out of the Anglo-American Agreement has now been suspend-
ed?

Prof. N. G. Ranga: Will Government consider the advisability of con-
venina a meeting of those members of this House who happen to be mam'hers
of the earlier House and who happened to be members of a separate Committee
appointed for the purpose by the previous Finance Member?

The Honourable Shri R. K. Shanmukham "Chetty: Do 1 underatqnd the
Honourable Member to mean that he wants me to convene # _Commlttee _of-
this House and discuss with them the question of the Edvlsablhty of remain-

ing in the Sterling Area?
Prof. N. G. Ranga: Yes.

The Honourable Shri R. K. Shanmukham Chetty: I am always willing‘
and ready to take the advice of the members of hlus- House and if such' ]
standing committee had been constituted, I shall cerf:aml'r convene a meeting
of such members of that Committee as survive in this House.

., An Honourable Member: Why only they? With more members from this
House.
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CoxsrrroTion or THE CoMmMoprries Prioxs Boarp

278. *8hri K, Banthanam: Will the Honourable Minister of Finance be
ploased to state:

o (8) when the Commodities Pfices Board was appointed and who were the
embers ,

(b) when and why the members resigned;
(¢) whether the Board has been abolished;

(d) whether any report was submitted by the Board; and

..(e) if the answer to part (d) above be in the affirmative, whether the report
will be published? -

"l'ho Honourable Shri R. K. Shanmukham Ohetty: (a) The Cemmodities
Prices Board was constituted in February 1947 with Mr. A. D. Gorwala,
C.LE., LC.8., as President and Professor D. R. Gadgil as Member with
provision for the: appointment of unother Member.

(b) Mr. Gadgil submitted his resignation on the 15th July 1947 and Mr.
Gorwals on the 20th Beptember 1047. The reason given by the Members
for their resignations, was, among other things, that their views in respect of
certain points were not accepted by Government.

(¢) The resignations of the Members of .the Board have been aocepted
and the Board has accordingly ceased to function for the present.

(d) The Board submitted in all ten reports.

(e) One report about the prices of rabi-grains and pulses has slready been
published. Another report on the control of prices of Vanaspati is under
print and will shortly be published. Their general report regarding integrated
oontrols bhas been released for publication. The advisability of publication
of the other reports is, under consideration.

Shri K. Banthanam; May T know, Bir, if the Honourable Member is aware
that & Commoditiea Prices Board was one of the vital recommendations of the
Pamine Enquiry Commission?

The Homourable 8hri R. K. Shanmukham OChetty: Yes. T have not read
the Famine Commigsion report, but T am willing to admit the statement made
by the Honourable Member.

Shri K. Santhanam: Will the Honourable Member consider whether it is
not desirable for the country to have a Board and re-establish the Roard, if
neocssary with new Members?

The Honourabls 8hri R. K. Bhanmukham Ohetty: The need for examining
the queation of commodity prices is certainly recognised. but it is quite possible
that Government might refer thin question to other bodies who are already
at the service of Government. For instance, there is a Tariff Board. and in
fact. rocontly the question of textile prices has been referred to that Board.

ghri X. Santhanam: Tz the Honournhle Member of the opinion that the
Tarifl Roard is competent to deal with agricultural prices!

The Honourabls Shri R. X. Shanmukham Ohetty: It i competent to deal
with an¥ relevant question referred to that Board.

S8hri X. Santhanam: Ts the Honourahle Member of the opinion that the
qualifications of the Members were fixed with a view to consider such matters?

ourable Shri R. K. Shaomukham Ohetty: The qualifications of the
Mo?h:mnm:rom considered from the point of view of their ability to discharge
thelr dutles.
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Shri M. Ananthasayanam Ayyangar: Will the Honourable Minister of
Finance be pleased to state why it was considered necessary to appoint a separate
Board when the Honourable Member was the President of the Tariff Board

and was quite competent to deal with this matter?
The Honourable Shri R. K. Shanmukham Chetty: Because I had no hand
in the appointment of the Commodities Prices Board.
Mr. Speaker: The Question Hour is over.
(b) WRITTEN ANSWERS

IMPLEMENTATION OF THE RECONMMENDATIONS OF ALL-INDIA LEePRrosy
WoRKERS' CONFERENCE HELD AT WARDHA

279. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Health be pleased to state whether Government are aware that an All India
Leprosy Workers' Conference was held at Wardha recently ?

(b) What are its recommendations and in what way are Government going te
give effect to them?
(¢) Are Government aware that in the District of Balasore (Orissa), 88

people have completely isolated themselves of their own accord and are com-
pletely self-supporting, relying on their own labour by oultivation? .

(d) Do Government propose to open such agrisultural settlements in the
other affected areas of India?

The Homourable Rajkumari Amrit Kaur: (a) Yes.

(b) Government have not so far received the recommendations.

(c) Government have no information but such voluntary segregation by ihe
leprosy patients themselves is commendable.

(d) It is understood that certain Provincial Governments have been attempt-
ing to evolve methods of isolation suitable to this country from the point of
view of cost and of the mocial habita of the people.

EXPENDITURE OX BUTLDINGS IN LuPROSY INSTITUTIONS

280. *Bhri Lakshminarayan 8ahu: Will the Honourable Minister of Health
be pleased to state whether Government are aware that a large amount of

money is spent for building purposes in Leprosy Institutions? If so, are Gov-
ernment aware that very little is spent to provide cultivated land for making the

inmates partly self-supporting? If so, why?

The Honourable Rajkumari Amrit Kaur: The responsibility for determining
what measures should be taken for the control of leprosy rests on  Provincial
Governmucnts. The modern approach is to develop leprosy institutions on the
lines of enlonies with sufficient land to provide facilities for agricultural and
oottage industries. Information regarding such approach in organ'sing leprosy
relief will be conveyed to Provincial Governments.

USIVERSITY SCHOLARSHIP FOR LEPROSY RESEARCH

281. *Shri Lakshminarayan Sahu: Will the Honourable Minister of Health
be pleased to state whether any University in Indin has provided any scholarship

for Leprosy Research specially in Chemo-therapy?

The Honourable Rajkumart Amrit Ksur: The Goverament of India is not
aware of the provision of any such scholarships. -
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WNozxxme Hours 0¥ BRoADOCASTING STaTIONS AND TrME DEVOTED TO ENGLISH
PRrOoGRAMMES

383, *Dr, P. 8. Deshmukh: (a) Will the Honourable Minister of Informa-
tion snd Broadcasting be pleased to state the hour at whicn each Broadcasting
-8tation in India starts operating and the hour at which it closes?

(b) What is the number of hours devoted to programmes in English?

(?) Is any reduction in the hours of English programme contemplated? If
not, why not?

(d) Do Government propose to confine English programmes to one or two
‘Btations only?

de) Is any extension of hours under contemplation? If not. why not?’

‘The Honourable Sardar Vallabhbhal Patel: (s) The opening and closing
hours of the Stations of All India Radio with intervals between different trans-
missions, are shown in the Statement laid on the table of the House.

(b) The latest figures readily available are for the month of July 1947; the
total duration of programmes in English in that month was as follows:—

80 hours 40 minutes (excluding News in English) , i.e., 11.1 per cent. of
sl spoken-word items excluding news broadcast from A. I. R. stations. ,

297 hours 10 minutes (including News in English), i.e., 26 per cent. of all
spoken-word items broadcast by A. I. R. stations.

(o) Substantial reduction has already been made and the possibility of
Rurther reduction is being borne in mind.

/(d) No, .

‘(e) Nc; the prosent transmission timings are quite adequate having regard
to the eapend'ture involved and the time avilable to an average listener to
fisten in to tha bLrzadeasts.

———

Daolhi . . . . . 1] 07
Homhay . . . R 0730-—2300
Taloutta . . . . . '0100-2230
Madras . . . . . 0700—2230
Lucknow . . . . . 0730—2230
“Trichinopoly . . - . 0715 —2230
———————

SomraMm FoR STUDY AXD RESEARCH v ATOMIC ENERGY

983, *Dr, P. 8. Deshmukh: (a) Will the Honourable Minister of Education
be pleased to state whether Government have any scheme to give increased

facilitica for research?
(b) What steps have Government taken for giving facilities for training in

wesearch in Atomic energy?
(o) Have Government any schemo for study and research in this direction?

(d) If w0, do Government propoge to place the same on the table of the
House?

The Honourable Maulsna Abul Kalam Azad: (a) to (d). A statement is
‘laid on the table of the House.

Statement.
Amongst the varics schemes on the subject is one included by the Ministry of Eduo-
mmmmmmmummw for the first quinquennium under

proposed to spend s sam of spread over a of five years for
:ﬁmm m-mmmunﬁuunb-mm
and each will be on its own merifs.
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The Hon'ble President, Council of Scientific and Industrial Research and the Qovern-
ment of India set up » Board of Research on Atomic Energy with the following personnel :—

1. Prof. H. J. Bhabha—Chairman.

Members, N
2. Bir K. 8. Krishnan,
3. Prof. M. N. Baba.
4, Mr. D. N. Wadia.
5. Dr. Nazir Ahmed.
6. Dr. D. M. Bose. p
7. Dr. M, 8. Krishnan,
8. Bir S. 8. Bhatnagar—Ez-Officio.
8. Dr. Jivraj N. Mehta—Ez-Officio.
The main functions of the Board are :—

(s) To plan, finsnce and carry out Atomic Research and development throughout
ndia ;

(b) To explore the availability of raw materials connected with the generation of
Atomic Energy and to advise Government on the wontrol, utilisation and export
of such raw materials in India; -

(¢) To provide the machinery for co-operation on matters of Atomio energy, research
snd development with the corresponding bodies, and to advise Government om
:5 sgreements with foreign powers that may be necessary for this parpose;

(d) to appoint committees and to take all other steps in fartherance of the aim of
developing atomic research and emergy to the fulleat extent in India.

In addition, the Honourable President, Council of Bcienfific and Industrial Research and
the Government of India have, with the consent of the Government of Trsvancore, set r‘lllp
a Joint Committee for research and development of atomic emergy from Travancore Minerals.
with the following personnels :— )

1. Prof. H. J. Bhabha—Chairman.

Members—

2. Prof. M. N. Saha.
Mr. D. N. Wadia.
Dr. Nazir Ahmad.
Dr. M. B. Krishoan,
8ir 8. B. Bhatnagar—Ez-Officio.
Dr. K. L. Moudgill—Ez.Officio.
Mr. K. P. Menon—Ez-Officio.
Mr. V. Mahadevan—Ez-Offcio.

This Joint Committee will work under the general supervision of the Council of
Beientific and Industrial Research through the Board of Research on Atcmic Energy and
will be recognised by the Government of Travancore as the sole Advisory Body on matters

ining to the development and research including the utilisation sed disposal of the
atomic energy raw materials of Travancore atate.

The following schemes of research have been sanctioned by the Council of Scientific and
Industrial Research relating to atomic energy :—

1. Grant to the Tata Institute of Fundamental Research for study on cosmic rays
Rs. 75,000 per annum for five years, sanctioned in 1945. '

2 Grant to Prof. M. N. Baha of Calcutta University for establishing s Centre of
Nuclear research snd Bio-Physics; Non-recurnng Ra. 70,000 and recurring
Rs. 40,000; sanctioned in 1846.

3 Grant to the Tata Instifute of Fundamental Research st Bombay, for training
a team of workers in the elementary technique, both experimental and
theoretical of Nuclear Phywics, in connection with the establishment of =
high energy accelerator, Ra. 35,000 per snnum sanctioned in 1946.

4. Grant to the Bose Research Institute at Calcutta for research on trans-uranfe
elements, eic., Rs. 22,400 per annum sanctioned in 1046,

© O N s



578 CONSTITURNT ASSEMBLY OF INDIA (LBGISLATIVE)  [25TH Nov. 1947

80 far about 2,42,000 have been sanctioned for research in connection with atomic energy.
TblCMnUnivcﬁtyhualmdymmp'hmhlsgychtmmmmqhmﬁth
nuclear resssrch which has been undertaken at the Universily under the guidance of
Professor Sahs.

By encoursging the various schemes of Research, the Council of Scientifio snd Industrial
Ressarch have given smple opportanities for the training of technical personnel on the
subjects.

In connection with the training of personnel abroad it may be menmtioned that Dr. B. D.
Nog Chau mdqwl:‘}mwmoflmuhwmqmw
aoquaint with the development and latest technique of Nuclear Physics there.

P The Calcutta University have deputed the following men for foreign training in Nuclear
'hysics :—
1. Dr. N. N. Das Gupta: He was ted the University of Calcutta, to study
Electron Microscopy in Stanfo Univ?rﬁty, California. He has brought an
Electron Microscope with him which he is setting up.
8. Dr. DAirendra Nath Kundu: He was given s Watumall Fellowship and joined the
ghoighﬂlh University in tbe Nuclear Physics Department under Prof. M, A.

Besldes, Dr. A. K. Bsha, Mr. Ambuj Mookherjes, Mr. Samarendra Nath Ghosal, Mr.
Debidas Basu, Mr. Amal Ghose, bave also been sent by the Calcutta University to the
gnl;lod Kingdom and the United States of America for further study in the various branches

wclear

Cowsrrruriow or ‘Exrins DoLLAR Poot' AxD SHARES oF INDIA AND Paitmrm

964. *Bhri Biswanath Das: Will the Honourable Minister of Finance be
pleased to state:

(») the date on which and the purpose for which ‘‘Empire Dollar Pool’’ was
constituted ;

(b) the contribution made to the xaid Empire Dollar Pool by each of the
member countries, as also the amount drawn by each member country,
separately for each year upto the end of March 1947;

(o). the balance, if any, standing to the ecredit of India;

(d) whether the shares of India and Pakistan have been determined in the
same; and

(e) it tho answer to part (d) above he in the affirmative, the basis on which
determinntion was made?

The Honourable 8hri R. K. Shanmukham Ohetty: (a), (b) ard (c) I would
refer the Honourable Member to the statement 1 have made in reply to starred
question No. 270.

(d) and (0) Under rection 4(1) (¢) of the Pakistan (Monetarr System and
Reserve Bank) Order, 187, the foreign exchange arrangements for the Domi-
nions of India and Pakistan will he common upto the 31st March 1948.

Couvarraes yor THE DisPosaL oF BUILDING MATERIALS DISMANTLED BY MILITARY
AUTHORITIRS :

285. *Shri V. I. Munishwami Pillai: (a) Will the Honourable Minister of
Defence be plensed to state whether it is a fact that a large number of buildings
-used and building materials dismantled by the Military nuthorities. during the
last war, are lying useless in Military camps in various provinces?

(b) What action do Government propose to take for the speedv disposal of
the materials instend of their getting spoiled in the sun and rain?

(¢) Do Government propase to consider the advisability of asking the
Provincial governments to set up suitable committees to dispose of the material

by sale or by giving them free to houseless people and scheduled castes in their
reapective provinces?
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The Honourable Sardar Baldev Singh: (a) No, Sir. Buildings surplus
to the requirements of the Defence Services are Jeclared for disposal either as
going concerns or for dismantlement in order to restore the requlsitioned or
hired land to its former condition. If in any particular case materials are
strewn about, they are probably the property of the purchaser pending removal.

(b) Does not arise.

_(c) Disposal in different ways is already taking place. Several military
buildings and camps, not immediately required by the Defence Services, have
lately been transferred, as a temporary measure, to Provincial Governments
and other authorities for housing refugees. -

PUBLIO AUCTION OF UNSERVIORABLE AIECRAFTS AT AIRCRAFT SALVAGE DEPOTS AT
CHEEKERI AND BaMnAULI IN OcToBRR 1947

286. *Seth Govinddas: (a) Will the Honourable Minister of Defence
please state whether Governmen® are aware that a public sale by auction of
about 200 unserviceable aircrafts of mostly Liberators type was announced fo
be held on the 8rd October, 1947 at Aircraft Salvage Depot, Chakeri and of
261 unserviceable aircrafts of various other types at M.T. and Aircraft Salvage
Depot, Bamrauli on the 7th October, 1947?

(b) Has the public auction of the above nircrafts alrﬁady taken place?

(c) When and in what condition were these aircrafts purchased by Govern-
‘ment?

(d) If they were purchased for service in good flying condition, how long
‘were they used in service and for what reasons had they been declared un-
serviceable ?

(e) Did Government consider ihe alternative of dismantling these aircrafts
and keeping the spare parts for future use? If not, why not?

(f) If these aircrafts have alreadv been sold out, what action Government
have taken to prevent the material being sent to Pakistan?

(g) What is the total number of serviceable or unserviceable aircrafts sold by
‘Government by auction or otherwise?

(h) Did Government make any attempt to get as many of these aircrafts
as possible repaired? If not, why not?

The Honourable Sardar Baldev 8ingh: (a) Yes, Sir.

(b) No, Sir. The public auction was cancalled as part of the general
embargo placed on the disposal of surplus equipment by Director General of
Disposals. -

(c) During the war and in serviccable condition for use by the Americans
snd the R. A. F.

(d) The exact period of service of the various aireraft is rot known. These
aireraft became unserviceable as a result of crashes.

(e} Yes, Bir. All valuable and useful items, together with such additional

types of items in t'ght supply as might be required for the maintenace of other
aircraft were stripped and reconditioned as spares.

(f) Does not arise.
(8) The information is being collected and will be laid on the table of the
House in due course.

(b) These aircraft are beyond economical repair. They are also not the
type required by the R. I. A. F.
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Drvisioxn o7 DerEnce Foroxs oD EQUIPMENT BETWEERN INDIA AND PARKISTAR

287, *Bhri K. Banthanam: Will the Honourable Minister of Defence please
state:

(n} the principles on which the Defence Forces were divided between India
and Pakistan; and

(b) the estimated ocost of military equipment and stores transferred to
Pakistan between 15th August and 15th November 19477

The Honourable Sardar Baldev Singh: (s) I would refer the Honourable
Member to the Press Communique issued on this subject on the 1st July 1947.

(b) The information is not readily avsilable. The collection of the neces-

sury information will involve timo and labour which would not be justifed st
this juncture,

Nuupzz or Bririsa Orrionss v INDIAX ARMY ON 15TH NOVEMBERR

. 4988, *Bari K. Santhanam: Will the Honoursble Minister of Defence please
state:

(8) the total numnber of officers in the Indian Army after the division of the
country; and

(b) the number of British officers on the 15th November and their various
categories ? .

The Honourable Sardar Baldev Singh: (a) 8,267.

(b) 1,304. It is regretted that details of these officers by various categories
are not readily uuihlsz

Orariva or INDIAx MruTaRY ACADEMY aT Pooxa

989. *Bari K, Banthanam: Will the Honoursble Minister of Defence please
state:

(a) when the Indian Military Academy at Poona will be started;

(b) ite estimated annual output of officers; and

(c) the estimated capital and recurring expenditure of the Academy?

The Honourable Sardar Baldev B8ingh: (n) The Honourable Member is
robably referring to the project of establishing a National War Academy near
F'oonn. The project wns held up due to partition and the consequent un-
oertainty about the future strength and composition of the Armed Forces. If
is again being considered now but (Government are not yet in a position to
specify a date by which the Academy will be started.

(b) The annual output of officers will be determined by requirements which
in turn will be dependent on the future strength of the Armed Forces, s

question on which a decision oannot be taken until the conditions of the country
become more normal.

{0) This is under technical examination.

Nouaxz 0¥ STaTES ACORDED TO INDIAN UXION HAVING LRGISLATURES AXD
ResroxsisLe ‘

£90. *8hri K. Banthanam: Will the Honourable Minister of States be plessed
to state:

be (n]“the number of States that have acceded to India up to the 15th Novem-
r 147;

(b) the number of such States whicn have legislatures the members of which
are elected by non-official majorities; .
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(c) the names of such States which have responsible Ministers in their
executive; and '

_(d) the names of such States whose executive consists entirely of responsible-
Ministers ?

The Honourable Sardar Vallabhbhai Patel: (a) Attention of the Honour-
able Member is invited to the statement laid on the table of the House regard-
ing the Instrument of Accession executed by the Rulers of Indian States. .

(b), (¢) and (d) The infornation asked for by the Honoursble Member is
not readily available but is being collected.

AFPOINTMENT OF SOHEDULED CASTES AND OTHERS AS INCOME-TAX OFFICERS DURING:
1946-47

291. *Shri V. 0. Kesava Rao: (a) Will the Honourable Minister of Finance
be pleased to state the number of Income-tax officers appointed during 1946-47
and 1947-48? :

(b) How many of them belong to the Scheduled castes?

The Honourable Shri R. K. Shanmukham OChetty: (a) 21 during 1946-47
and 167 during 1947-48, ’

(b) Nil in 1948-47 and 14 in 1047-48. The appointment of seven more
8oheduled-caste candidates is under consideration.

SERVIORABLE AND UNSERVIOBRABLE ATRORAFTS ON 18T OQOTOBER, 1948 AND
1sT OoTOBER, 1947

293. *Beth Govinddas: Will the Honourable Minister of Defence please
state:

(a) the total number of servicoasble and unserviceable aircrafts on the 1s¥
October, 1945 and the 1st October, 1947;

(b) the different kinds of services for which they were meant;

(c) whether it is a fact that the number of serviceable aircrafts on the 1st
October, 19047 was less than that on the 1st October, 1945; if so, why; and

(d) the steps that are being laken to replace those aircrafts which are no-
longer serviceable?

The Honourable Sardar Baldev Singh: (a) It is not in the public interest
to disclose this information.

(b) (1) Fighter, (2) Communication, (3) Transport, (4) Observation Posts,
(5) Training. .

(c) Yes. The reduction is due to the withdrawal of the R. A. F. and divi--
gion of aircraft between the R. I. A. F. and the R. P. A. F.

(d) Replacements are effected from the authorised reserve held for this-
purpose.
Nuseaz o HIGE RANRING INDIAK ARMY QOFFIOERS AND THE PLACE OF SUPREME

CommMaNDER IN INDI1A"S FORCKS

208, *Shrimati Dakshayani Velayudhan: Will the Honourable Minister of
Defence be pleased to state:

(a) the number of British Officers in the Indian Army to-day;

(b) the number of Major Generals, Commanders and Brigadiers in the-
Indian Army;

(o) how many of them are Indians;

(d) whether there is any difference in the pay of a British Officer and an
Indian Officer of the same status in the Indian Army;
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(¢ wU‘hqthn'Ftho Dominion Government have got complete control over the
Indian Union Forces;

() if so, what is the place of the SBupreme Commander in the Indian Union
Forces; and

(g) why the Indisn Forces are still called Royal Indian Navy, Roysl Air
Foroe and Royal Indian Air Force? y avy. Toye

The Honoursble Sardar Baldev Singh: (s) 1,204.

(b) Major-Generals . e 17
(o) A$ present Major-Genersls .. 9
Brigadiers . e 17

(d) I would refer the Honourable Member to my answer to part (d) of
Starred Question No. 258 asked by Bhri 8. Nagapps a short while ago.

(e) and (f) As has already been explained in & Press Communique issued
on the lIst July 1047, the Bupreme Commander, acting under the direction of
the Joind Defence Council, is responsible, during the period of reconstitution,
for the administration of the Armed Forces of the two Dominions (i.e., for
paying, feeding, clothing and equipping them) and for the sllocasion, transfer
and movement for the of such reconstitudion, of units, personnel and
equipment, stores, eto. has, however, no operational control over any
unite, excepd in respect of those which are in transit from one Dominion to
snother in pursusnce of the reconstitution programme.

The Bupreme Commander's Organisation is being wound up with effect
trom the 80th November 1847, and complete control, both administrative and
operational, over the Armed Forces will pass to the Dominion Governments
with effect from that date. :

(@) Booause India is still a part of the British Commonwealth. There is
no Indian Force known by the name of ‘‘Royal Air Force'.

Evacvarion oy Troors yeoM INDIA AND Paxisraxw

204. *Shrimati Dakshayani Velayudhan: Will the Honourable Minister of
Dofence be plensed to state:

() the number of Military personnel to be evacuated to India from Pakistan;

(b) whether it is a fact that moss of the Indian troops are now in the North
West Frontier Provines;

(¢) how long it will take to evaquate the entire Indian Force from Pakistan;

(d) whether the Government of Pakistan have evacuated sll their troops
from India;

(e) if not, what is their number now in Indis; and

(N who meots their expenditura at present, the Government of India or the
QGovemmeont of Pakistan?

The EHonourable Bardar Baldev Singh: (a) Roughly 14.000 on the 1st
November 1947,

(b} No, Sir.

(e} As nt present arranged, it is hoped to complete the move of all Indian

Units from Pakistan to India by the 15th December 1847. and of other mis-
oellancous personnel by mid-January.

(d) Not yet, Sir.
(¢) Roughly 15,000 on the 1st November 1047
{f) Government of Tudia, subject to financial adjustment later.
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205.* and 296.* [Withdrawn. ]
RELATIVE STRENGTH OF LAND , Ak AND NAvAL FOROES OF INDIA AND PARISTAN

297. *Shri Brajeshwar Prasad: (a) Will the Honourable Minister of
Defence be pleased to state the relative strength in detailed figures of the
Land, Air and Naval forces of the two Dominions of India and Pakistan?

(b) Are Government aware of the facts relating to the military strength of
the Islamic States in the Middle East?

(c) If so, do Government propose to place on the table of the House &
statement giving an account of the military strength of each one of them

separately?

__The Honourable' Sardar Baldev 8ingh: (a) to (c) Government do not ocon-
sider it 4o be in the public interest to disclose this information.

EsTABLISHNENT OF JoINT SuPREME CoMMAND AND BouNparRY FORCE

298. *Giani Gurmukh Singh Musafir: Will the Honourable Minister of
Defence be pleased to state the reasons which led to the Cabinet decision
relating to the establishment of (a) Joint Supreme Command, and (b) Boundary

Foree?
The Honourable Sardar Baldev B8ingh: The decision referred to by the
Honourable Member as taken by the Partition Council. As regards the reasons

which led that Council to take this decision, I would refer the Honourable
Member to the Press Communiques issued on these subjects on the 1st and

* the 24th July 1947 respectively.

REGIONAL COMMISSIONERS FOR STATES IN ANDIA.

299. *R. B. Lala Raj Kanwar: Will the Honourable Minister of States be
pleased to state:

(a) the names of the Regional Commissioners appointed for the various
Groups of States in India with their emoluments and head-quarters;

(b) what their precise duties and functions are;

(c) whether any instructions have been issued to them end if so, whether
a copy thereof will be laid on the table of the House; and

(d) whether Government propose to appoint any more Regional Commis-
sioners and if so, for which States or groups of Btates? '

The Honourable Sardar Vallabhbhai Patel: (a) The information is given in
a Statement a copy of which has been laid on the table of the House.

(b) The functions of these officers will generally be to co-ordinate effectively
the food and Civil Supplies arrangemnents in the States and to render any other
assistance to the States in regard to matters arising out of the Standstill agree-

ment.
(c) No.
(d) Not at present. .
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Names of Regional Commissioners appointed for the various Groups
of States in India with their emoluments and headguarters.

Names Headguarters Pay

1. Mr. C.8. Venkstachar, C.I.LE.,, 0.B.E., | Indore . . | Rs. 8,600 p. m.
1.0.8., Regional Commissioner for Central
Indis.

8. Mr. N.M. Buch, 0.B.E., 1.0.8,, Regional | Rajkot . . | Rs. 8,000 p. m,
O >mmissioner for Kathiawar and Cujrat
Btatos.

3. Lt.0sl B, D. 8. Badi, Regional 0ommis. | Abu . | Rs. 2,050 p. m,
sionor for Rajputana Btatee,

4. Mr 0. K Dosni, Regional Commissioner | Kolhapur . . |Re. 1,100 p. m,
for Kolhapur and Deccan States. (inolusive of

_pension),

8. Rai Babadur Brajondra Nath Chaturvedi, | Nowgong - - | Ra. 1,100 p, m.
Regional 0>mmissioner for Bundelkhand.

6. Mr. A.Isar, Regional Oommissioner for| Bimla . . | Rs. 1,100 p. m,
the Punjab Btates.

7. ‘Miharaj Nageadrs Bi 1.0.8., Regional| Bambalpur . .| Time scale
O>mmissioner for the Eesterp States. in the LOS. pius

Rs, 400 p m.

Porioy re GrawT or ARMS LIoENORS

800. *8hri Jadubans Sahay: Will the Honourable Minister of Home Affairs
bo pleased to state:

(s) whether there has been any change of polisy after the 15th August
1047 in regard to the grant of arms licences to the public;

(b) whether Government propose to instruct the Provincial Governments
to grant licensos to all the elected members (i) of the Provincial Legislatures
and (ii) Looal Bodies; and

- (0) whother Government propose to grant licenses for arms to the members
of &xe Dominion Legislature?

The Honourable Sardar Vallabhbhai Patel: (a) No.

(b) No specinl instructions are necessarv. 1 have no doubt that licensing

authorities will give duc weight to the special claims of persons of these cate-
gories.

(¢) Members of the Dominion Legislature are exempt from the obligation
to obtain licences.

D130OvERY OF ARMS AMMUNITION RTC. PROM MUSLIMS I CENTRALLY ADMINISTERED

1301, *Gianl Gurmukh Singh Musafir: (a) Will the Honourable Minister of
Home Affairs please state the quantity of arms, ammunitions and the_ kinds
of weapons discovered by the police from Muslims in various parts of the Indian
Union puﬂiouhrlg.tha Centrally Controlled Areas since the 15th August till the
8th November, 19472

1 For answer 40 this Quesiion, ses anawer fo question No. 302,
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(b) Were any factories for manufacturing arms and ammunitions also dis-
covered ?

(c) If so, were they underground?

(d) Were these factories discovered in the premises occupied by Muslims
only or was any factory discovered in any house occupied by non-Muslim
residents as well?

(e) Were any wireless transmitters discovered and if so, how many?

(f) Are Government aware that arms, ammunitions and other weapons were
four:u:l‘?l stocked in Mosques, tombs and other places regarded by Muslims as
sacred?

Di1ScOVERY OF ARMS, AMMUNTTION AND RADIO TRANSMITTERS AFTER 15TH AUGUST
1947

302. *Giani Gurmukh Singh Musafir: (a) Will the Honourable Minister
of Home Affairs please place on the table of the House a list of the persons
with their status in life from whose possession arms, ammunition and trans-
mitters were discovered from 15th August onwards. in different parts of India
and in particular the Centrally Controlled Areas?

(b) Is it a fact that some of these persons were Anglo-Indians, Britishery
and some were in the service of the Defence Department ?

(c) Is it also a fact that all these persons had opted for Pakistan?

The Honourable Sardar Vallabhbhai Patel: 301 and 302. The information
i8 being collected and will be placed on the table when received.

ExeRGENOY PowErs o VicB-CHANCELLOR OF THE Dn—.m'Unmmn

8038. *Shri Deshbandhu Gupta: Will the Honourable Minister of Education
be pleased to state:

(a) whether Government are aware that it has been suggested to the
Vice-Chancellor of Delhi University to refer the question of his emergeney
powers to the Government of India for their advice;

(b) whether Government are aware that he has declined to do so on the
ground that he is competent to decide the question himself; and

(e) if ro. what action Government propose to take in the matter? )

The Honourable Maulana Abul Kalam Azad: (a) and (b) A certain member
of the Executive Council of the Delhi University suggested at a meeting of the
Executive Council that the question of the Vice-Chancellor's Emergency powers
should be referred to the Chancellor for his decision, but the majority of the
council on that occasion took a different view and accordingly the suggestion
was not procceded with.

(¢) Government do not propose to take any action in the matter.

InTRODUCTION OF THREB YEAR DzorEE CoUrsE BY THE DeLEI UNIVERSITY

804. *Shri Deshbandhu Gupta: Will the Honourable Minister of Education
be pleased to state:

(8) whether Government ure aware that the Delki University has intro-
duced & Three Year Degree Course, which does not correspond to the courses
of any major University in India;

(b) whether Government are awsre that Delhi being the Capital of India,
a large number of people come from sll over the country on business or service
of the State, and wish to educate their children;

(¢) whether Government are aware that the new scheme of the Delhi Uni-
versity hae entailed great hardship on students who wish to migrate to and
from Delhi;
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(d) whether Government are aware that when the Delhi University Act
was amended in 1943, an assurance was given on behalf of Government that
if the new scheme introduced by the Delhi University was not accepted by
other Indian Universities for purposes of admission or migration of students,
the whole question would be reconsidered;

(¢) which Universities in India have approved of the new scheme of the
Dclhi University and admit students who have passed the qualifying examina-
tion of the Delhi University to their own Degree courses in the same way as
is done by the Delhi University;

(f) whether the arrangement has met with the approval of the Central
Advisory Board of Education or of the Inter-University Board of India;

(g) whether Government are aware that these Boards have suggested that
the Delhi University should hold a public examination corresponding to the
Intermediate Examination of other Universities, to enable the students to

migrate; and

(h) whether Government propose to consider the advisability of moving
the University to amend their scheme in the light of its acceptance or other-
wise by the principal Universities of India?

The Honourable Maulana Abul Kalam Azad: (a) and (b). Yes, Sir.

(c) No, 8ir. Bo far no complaints have been received by the Government
of India.

(d) 1 am not aware of any such assurance.

(¢) A statement is being laid on the table of the House.

() Yes.
(g) No, Bir.
(b) No, Sir.
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Arronrrumxr o7 AX Exquiry Coxnarras yor TaE Dorar Unrversrry.

mﬂ: m mto en mwmg: (8) Will the Honourable Minister of Educa-
8 w, er Government propose i itted ¢

Enquirypinto the affairs of the Delhi Universil:y? fo eppoint & Qommities of

(b) 1f the answer to part (a) above is in the affirmative—

(f) when it is likely to be appointed;

(ii) what would be its terms of reference; and

(iii) what would be its personnel?

The Honourable Maulana Abul Kalam Azad: (a) No. Sir.

(b) Does not arise.

Paorsoriox or EasTary FROoNTIRR o IwD1A. AND FORMATION OF A NATIONAL
MrLrTia.

808. *Shri Basants Kumar Das: Will the Honourable Minister of Defence
be plessed to state:

() what srrangements, if any, have been mads for the protection of the
eastein frontier of India;

(b) whether Government are aware that the eastern frontier is most vulner-
able in the absence of any natural protection there such as mountain, river or
L1

(¢) if the answer to part (b) above be in the affirmative, whether Govern-
ment pro to consider the desirability of making such arrangements ag may
ensure safety to this boundary in case of any sudden atdack; and )

(d) whether Government propose to consider the desirability of forming a
Nuational Militia for India?

The Honourable Bardar Baldev Bingh: (a) to (c). As I bave already stated
in answer to an earlier Question by I'rof. N. G. Ranga, the adequacy of the
defunce of the new frontiers of India is coustantly under examination and
suitable steps have been or are being taken. '

(d) Yes. Sir.

Arporxtaant or I.N.A. ME¥ 70 INDIAN ARMY AND PARTIOIPATION OF MUsLim I N A,
Max 1§ THE K ASHMIR FIGHATING.

807. *Shri Basanta Kumar Das: Will the Honourable Minister of Defence be
pleared to state:

(n) whether there are any officers in the army of India who belonged %o
the Tndian National Army and if so, what are their names and ranks;

(b) whother any attempt was or has been made to appoint suitable officers
from among those belonging to the Indian National Army;

(¢) whother any organisation concerned with the relief of the Indian National
Army appronched Government for appointment of persons belonging to the
Indian National Army to the armv of India, and if so, with what results;

(d) whother Government propose to consider the desirability of recruiting
persous belonging to the Indian Nationsl Army to suitable posts in the army;

(¢) whether Government are aware that one Mr. M. Z, Kiani of the Indian
National Army fame has been leading the attacking army in Kashmir; and

(l{:hamer QGovernment are aware that other Indian National Army people
are also reported to be taking prominent part in the fighting in Kashmir against
the srmy of India end EKashmir and if s0 whad their names are?
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The Honourable Sardar Baldev Singh: (a) and (b) No Sir.

(c) and (d) Yes, Sir. The whole question is under the consideration of
Government. v

(¢) In the early stages of the fighting in the Srinagar Valley, Mr. M. Z.
Kiani of the Indian National Army was reportéd to be in general control of
the raiders but we have not been able to substantiate this report.

(D Yes, Sir, but as Government have not been able to verify such reports'
it is undesiruble to mention names. '

REBOOGNITION OF DIPLOMAS, DEGREES AND CERTIFICATES OF NATIONAL INSTITUTIONS
FOR GOVERNMENT SERVIOE

' 308. *8hri Basanta Kumar Das: Will the Honourable Minister of Home
Affairs be pleased to state: -

(a) whether a distinction is still being made between graduates, diploma-
bolders and certificate holders of the National Colleges, Schoole and other
educational institutions started without seeking®Government recognition during
the different national movements such as the Swadeshi and non-cooperation
novements and those of the universities and other Government recognised insti-
tutioirs in the matter of appointment. in service: and

(b) if the answer to part (a) ahove be in the affirmiative, whether Government
propuse to comsider the desirebility of removing such distinetions and directing
tha Provincial Governments also for taking necessary action in that hehalf?

- The Honourable Sardar Vallabhbhal Patel: (a) and (b) Minimum standards .
of educational qualifications have bheen prescribed for appointment to different
services. Government have been considering and are prepared to consider
on merits requests made to them by non-offieial educational institutions - of
stand’ng and repute for recognition of their diplomas and certificates where they:
are satisfied that the syllabus of studies smd standard of education ~imparted
in it are equivalent to those of other recognised institutions. '

Provincinl Governments themselves nre competent to take action on the,
lines des'red by the Honourable Member in Yespect of services under them
and any suggestions on the subject should be addressed to them. v

CoMPULSORY MILITaRY TRAINING IN EpUcATIONAL INSTITUTIONS
309, *Pandit Mukut Biharl Lal Bhargava: (a) Will the Honourable Ministeér
of Defence be pleased to state whether the Government of Indis, under the
present state of emergency, propose to make military training compulsory in
the Educational institutions, and to raise_an Auxiliary Military force?
(b) If so, has any scheme been prepared so far? If not, why not?
The Honourable Sardar Baldev Singh: (a) and (b) The whole question of
militarv training for the youth of the country and the creaticn of & second-
line defence is under the active consideration of Government. '

RBTROOBSSION OF VILLAGES IN AJMER-MERWARA TO THE MEWAR AND MiRWAR
SraTEs IN 1938

810. *Pandit Mukut Biharl Lal Bhargava: (a) Will the Honoursble Minister
of States be pleased to state the conditions on which certsin villages formerly
inoluded in the British province of Aimer-Merwara were rétroceded to the
Mewar and Marwar States in the year 1938?

(h) Was it one of the conditions that these retroceded villages will continue
to be governed by laws in force in these tracts while being s pert of Ajmer-

Merwara?
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(¢) Wag it also one of the conditions that all the beneficial and reformish.
law3 enforced in Ajmer-Merwnra, frou: time to time, shall be made applicable
to these retroceded tracts also? '

(d) If the answer to parts (b) and (c) above be in the affirmative, are Gov-
ernment aware that these conditions are being violated by the Mewar and
Marwar States, and that there is great resentment and dissatisfaction amongst
the inhabitants of these tracts against the treatment accorded to them by the

Mewar and Marwar states?

(e) Are Government aware that the people of these villages have a common
culture, language, tradition, habit and have historically been one community
eand thst there is a strong feeling among them against their arfificial division
into three distinct groups nnd under separate Governments?

(f) Do Government propose to consider the desirability of re-opening the
question with the Mewar and Marwar states and providing s solution keeping
in view their peoples’ right of self-determination?

The Honourable Sardar Vallabhbhal Patel: (a) I lay on the table of the
House n wtatement showing the conditions on which the Mewar-Merwara
villagen, which were administered as part of the Chief Commissioner, Ajmer-
Merwarn's Provinee, were returned to the States with effect from the 1at April

1988,
(b) and (¢). Yen.
(d) and (e). T have no information but will ascertain the facts.
(N The anawer to thin question must wait until we know what the aoctual

position is.
e ——

Conditions for the retrocession of the Marwar-Merwara villages

1) That laws, rules and regulations st in wogue
htwu-wdn:‘hmuyhhmf«d'ﬁﬁnym-mﬁwmmmm
mﬂ&hhhl&-ll'mhdm“hmlywrmmpm
of His Excellency the Crown Representative. S0 the .
That the pressnt revenué seltlement will continue to remain in force the expiry

ammmmmmmnumm-m Pmcﬂhodmﬂau
and suspensions will be granted in time. After its expiry a revised settlement, if found
mry.dnhmduﬂdby.ddyquﬂhdﬂmmtkmoﬁmr.

(3) That the existing revenue staff. from Tehsildar down to Patwari, and the ‘.Polio:

nepector consta will be taken over the Darbar under the usual
sy B Yol mbb&muma.nmz«auhm.mmmy

able to Qovernment
‘:ﬂT.h:w in service till they are qualified for pension and thsir successors in office
will also be duly qualified persons. o o b
4) That role or regulation issued in future by the Central Government for t
gmzlo! t.hcl:n’ubjuu in the co-terminous tract will also bs promulgated by the Darbar
within thess villagea, .
(5) That no fresh ‘lag’ or cesa will be imposed on, or any forced labour exasted from

the ryoia. .
(6) That all locel and village industries will he fostered and encovraged.

(T} That no such differential treatment will be accorded under the customs tariff as may
prove projudicial to local trade or industries.

{8) That existing roads will be maintained and means of communications developed.

{9} That all existing bunds and embankments will be kept in proper repair and means of
trrigation developed. )

(10) That all existing schools and dispensaries and their baildings will be duly main-
ftalned.
11) That a British Officer shall be employed {0 administer the tracts, whose appointment
willIl lu‘- m‘:nhh only with the concurrence of the Crown Representative.

(12) That the Residenta at Udaipor and Jodbpar sball have the right to inspect the
area every half vear or more frequently if they cousider it necessary. :

3 That if thers are any more points reguiring elucidation and settlement, they will

mn?ulhcbuhr'nmlnlmﬂ&nﬂhnmdlntuh_dmylﬂuﬁw-ﬂl be- found in
collaboration with the Homourable the Resident for Rajputams.
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Levy oF Tax BY SiRoHI STATE oN ViISITORS TO DILwaARA TEMPLE AT MOUNT ABU.

311. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Minister
of States be pleased to state whether Government are aware that the famous
Dilwara Temple at Mount Abu, which commands great religious and cultural
importance, ig visited by a large number of people from the various parts of
the country every year and that the Sirohi State authorities are charging a tax
of Rs. 1/4/- from each visitor per trip?

(b) Do Government propose to take up the question of the abolition of this
tax with the Sirohi State?

The Honourable Sardar Vallabhbbai Patel: The matter relates entirely to
the internal administration of the State. -~

ErricieNcy oF PoLice FORCE IN AJTMER-MERWARA

812. *Pandit Mukut Bihari Lal Bhargava: s:) Will the Honourable
Minister of Home Affairs be pleased to étate whether Government are aware
that the Police Force in Ajmer-Merwara is inadequate to cope with the
abnormal situation?

(b) Are Government aware that the efficiency of the Police Force has been
weakened owing to the resignation of a very large number of Muslim officials,
Head constable and constables?

(c) It so, what stepy have been taken by Government so far to see that the
efficiency of the Police Force is not affected in any way?

(d) Are Government aware that in the recruitment to the Police Foroe,
I.LN.A. personnel have not been taken?

(e) If so, what is the reason for it?

() Do Government propose to see that qualified I.N.A. Personnel are given
preference in the recruitment to the Police and other services?

(g) Do Government propose to consider the advisability of organis'ng Home
Guard in the province on the lines similar to those in other provinces? If not,
why net? .

The Honourable Sardar Vallabhbhai Patel: (a), (b) and (¢). Owing to the
resignation of a large number of the Muslim Members the police force was
depleted. In spite of the depletion the police forces have however been able
to cope with emergencies that have arisen satisfactorily. Military aid has
been, and can be, called in wherever necessary. Fresh recruitment to the
police forces is being carried on vigorously and Government have every hope
that the deficiency in the force would be soon made up.

(d). (e) and (f). There is no bar to the appointment of ex-I.N.A. personnel
il such personnel is otherwise suitable. Government consider that recruitment
to the Police Forces must he on merit.

(g) The question is being examined.
ANTI-INDIAN PROPAGANDA 1N BRITISH AND AMERICAN PRESs re PunNsap Riors

_  813. *Pandit Hirday Nath Kunzru: (a) Will the Honourable Minister of
Information and Broadeasting be pleased to state whether Government are aware
that the reports sent b¥ correspondents of British and American newspapers in
Judia about the Punjab disturbances to England and the Dominions. the United
Stater and China have heen one-sided nnd exaggerated and have tended to create
a prejudice against India in these countriea?

(b) What steps have been taken by the Tndian Embassy in the United States
and the Tnd'an High Commiasioner in England to counteract this anti-Indian
propagands in these countries?
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(¢) Have Government imipressed on the correspondents concerned the im-
perutive necessity of fairness and uccuracy on their part?

The Homourable Sardar Vallabhbhai Patels (a) Yes, Sir.

(b) The Public Relations Officers attached to the Indian Ambassador in the
United States of America and the High Commissioner for India in the United
Kingdom circulate to Editors and Press Representatives cables of factual infor-
mation sent by the Government of Indis. Wherever necessary, our High
Comumissioner in the United Kingdom and Ambassador in the United States of

America held Press Conferences and ¢uleavoured to give correct information
about the situation in Indis. ’

(c) Yes, Bir. -

UNSTARRED QUESTION AND ANSWER
Aupir REvort ox Deunt UNIVERSITY ACCOUNTS

4. Bhri Deshbandhu Gupta: (a) Will the Honourable Minister of Education
be pleased to state whether the attention of Government has been drawn to
paras. 6 dnd 18 of the Auditor's remarks recorded in the Audit Report on the
Acocounts of the Delhi Univerity for the year 1844-45?

(b) Are Government aware that a number of similar’ remarks by Government

Auditors have been mude on the Accounts of the Delhi University from year to
year?

(0) Has the attention of Government been invited in purticular, to the
vorious irregularities ruentioned by the Auditors in paras, 6(a), 6(b), 6(f) and 18
of their notes?

The Houourable Maulana Abul Kalam Asxad: () to (¢). Yex, Sir. The
attention of the Government of Indin has been drawn to the defecte pointed out
in the Audit leport for 1944-45 on the accounts of the Delhi University.
Under the conditions attached to the payment of the grants to the University,
the Audited Accounts and the Audited Reports of the University are received
every year and since 1944-45. u careful check is exercised on these to ensure
that the Government grants are utilizod for the purpose for which thev were
wade. Major defects pointed out in the Audit Report for 1044-45 are already
under investivntion hy Government and the Audit Report for 1045-46 is also
nnder examination. In the normal course. the Audit Reports bring out tha
irregularities and the actinn taken hv the University on these has also to be

reported to the Conrt of the Ulniversitv. The report of such action taken is also
vecsived by the Government of India.

SHORT NOTICE QUESTION AND ANSWER

StareMeNT o8 EvEnTs I Kasmum

Diwan OChaman Iall: Will the Honourable the Prime Minister be pleased
to make n statement regarding the events in Kashmir?

Mr. Bpeaker: T mav make one point clear to the Honourable Members. Té
has heen the practice followed by me in this House that. in cases of requests
or statements, no supplementaries are allowed when a statement is made.

The Honourabla Pandit Jawaharial Wehru: I am glad to have this opporbu-
nity of explaining to the Fouse the course of events that have led to our inter-
vention in Kashmir with the aid of armed forces, and the attitude of the Gov-
ernmant of Tndia to the grave probleme that have drisen in that State.

2. The House is amlhatmtbelnmdmmmm the 15th
Angust, this voar, Kashmir did not acocede to either Dominion. We were of

.
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course vitally interested in the decision that the State would take. Kashmir,
because of her geographical position with her frontiers with three countries.
uamely, the Boviet Union, China and Afghanistan, is intimately connected
with the security and international contacts of India. Economically also
Kashmir is intimately related to ludis. The caravan trade routes from Central
Asia to India pass through Kushmir State. ‘

3. Nevertheless we did not put the slightest pressure on the State to accede
to the Indin Doninion pecause we reansed that nashnar was .noa very diffi-
cult position. We did not want.a mere accession from the top but an associa-
tion n accordance with the will of her people. Indesd we did not encourage
auy rapid decigsion. Even in regard to a standstill agreement no speedy steps
were laken by us although the matter was under consideration, even though
Kashmir had entered into a Standstill agreement with Pakistun soon after the
15th August.

4. We learnt later that serious ~ external pressure was being applied on
Kashmir by the Pakistan authorities refusing to send to Kushmir supplies vital
t> the needs of the people, such as foodgrains, salt, sugar and petrol. Thus
an attempt was being made to strangle Kashmir economigglly and force her to
accede to Pakistan. This pressure was serious because it was not easy for
Kaghmir to obtain these essential supplies from India on account of the difh-
culty of communications.

5. In September news reached us that tribeemen of the North West Krontier
I’'rovince were being collected and sent to the Kashmir border. In the
beginning of October events "took a grave turm. Armed bands woved into
Jammu Province from the neighbouring districts of West Punjab, committed
serious acts of depredation on the local inhabitants, burnt villages and towns
and put a large number of people to death. Refugees from these ureas poured
into Jammu.

6. On the Jammu side of the border the local ighubitants, who are chiefly
Hindu and Rajput n that aren, took retaluntory rensurex und drove out the
Muslims living in those border villages. In these border conflicts o very lurge
number of villages were destroyed or burnt by both parties on either side of the
frontier. .

7. The raiders from West Punjab into Jammua Province were incredsed in
numbers’ and spread out over that Province. The Kashmir Btate Army which
bad to meet these raids at numerous points soon found itself broken into small
fragments and gradually ceased to be & fighting force. The raiders wera highly
organised, had competent officers and modern arms. They succeeded in ocen-
pring a considerable part of Jammu Province. more especially in the Poonch
Area Poonch town, Mirpur, Kotli and some other places held out.

8. About this time the State authorities asked us to supply them with arms
and ammunition. We agreed to do so in the normal course. But in fact no
supply was made till events took a more serious turn. Even at this stage no
mention was made of accession to India.

9. The leader of the nopular organisation in Kashmir. Shaikh Mohammad
Abdullah, President of the Kashmir National Conference. was re-lease_d f.rqm
prison during this period and we discussed the situation in Kashmir m!;h him
as well as with representatives of the Maharaia of Kashmir. We made it clear
to both of them that while we would welcome the arcession of Ka.ifhmn' we
did not want any hurried or forced accession and we would rather wait for the
people to decide. Shaikh Abdullsh was himself of this opinion.

10. On the 24th October we heard that large armed bands consisting both
of tribesmen from the Frontier and ex-service men had hroken through M'l_lmf-
arabad and were marching to Srinagar. These raiders had crossed Pakistan
territory and they were equipped with Bren Guns, Machine Guns, Mortars and
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¥Flame-throwers and had at their disposal a large number of transport vehicles.
‘They moved rapidly down the Valley, sacking and burning and looting all along
the way., We gave earnest consideration to this situation in our Defence
Committee on the 25th and 26th October. The position on the 26th morning
was that the ruiders were marching towards Srinagar and there was no mili-
tary detachment capable of stopping them. They had been stopped for two
davs near Uri by the State forces under a gallant commander who resisted this
advance to the point of death. These two days thus gained were very valuable.

11. We were asked ot this stace both on behalf of the Maharaja and
Bhaikh Abdullsh to accept the accession of the Btate to the Indian Union and
to intervene with the armed farces of the Union. An immediate decision was
necensary, and in fact it is now clear that if we had deluyed the decision even
by 24 hours Srinsgar would have fallen and would have suffered the tragic fate
thut befell Muzpfursbad, Baramuln and o'her plices. It was cenr to us
that we could not possibly sccept under any circumstances this ruin of Kashmir
by brutal and irresvonsible raiders. This would have been a surrender to
frightfulness and fagaticism of the worst type and it would have had the most
serious consequences all over India. To intervene at that stage was no easy
matter and was full of risks and danger. Yet we decided to face this risk and
intorvene hecause anv other course would have meant ruin to Kashmir and
grenter danger to India.

12. In accepting the sccension however we made it perfectly oclear to the
Mnharaja that his Governnient muat he carried on in future according to the
popular will and that Shaikh Abdullah should be charged with the formation
of an interim government on the new model adopted in Mysore. Bhaikh
Abdullah, in onr opin‘on. had undoubtedly the support of the large majority of
the people of Kashmir, Mpalims, Hindus and Rikhs. Further we made it clear
that aa roon as law and ofer had been restored in Kashmir and her soil cleared

of the invaders. the quesation of the Btate's accession should be settled by
reference to the people.

18. T shall not detain the House by dealing with the course of the military
onmpatgn that followed. Thd faots are well-lnown and redound to the credit
ot our military organisation, our troops and our sirmen. It must be remem-
bered alno that our operations have been very largelv based on air transport
in ditoult cireumatancea. Our civil air-lines and their air-crews functioned
with remarkable success.

14. One fact however which contributed to our success at least as much
ae the military operations was the maintenance. under the leadership of S8haikh
Ahdullah, of the civil administration and the morale of the civil population.
‘The oivil population, completely unarmed, with the enemv within a few miles
of the city. behaved in a manner which showed extrasordinary courage and
conlnegs.  Thev did so hecause thev had a great leader and because Hindus,
Mualimsa and Sikhe all joined together under him to throw back the enemy
and ta snve Kashmir, their common heritage. This fact ir one of the most
remarkahle eventa of recent times in India and ane from which the rest of the
eountry mav take a vrofitahle lesson. Tt waa certainly a factor of the most
vital, importance in the saving of Srinagar.

15. The nresent position iz that our troops have yelieved Poonch and are
within R miles of Katli The termain in which thes are functioning ic diffienlt
“and mountainous and the roads and anproachez have heen destroved hy the
raidere. Procrees in therefore aslow. Tn thin Poonch area occupied by  the
raidern several masaacrer of the non-muslim inhabitante have taken place
involving large numbers of Pgrecns.



SHORT NOTICE QUESTION AND ANSWER 395

16. 1 should like to say hereé that certain events happened near Jagmu
early in November which I regret very deeply. The Muslin convoys of
evacuees were being taken away from Jammu when they were attacked by non-
muslim refugees and others and a large number of casualties were inflicted.
The troops escorting them did not play a creditable role. I might add that
none of our troops were present or had anything to do with this. We have
issued the moset stringent orders to our troops to protect the people, to fune-
tion with impartiality and indeed to muke friends with the local pupulut.lt)n I
am glad to say that they have carried vut these instructions.

The House is aware that the Pakistan Government has protested
emphatlcally against our action in Kashmir. In doing so they have used
language which is not becoming in any government and have alleged fraud and
conspiracy on our part. I need only say that I am completely convinced that
every action that the Government of India have taken in regard to Kashmir
has ben straight and above board and I can defend it at any time before the
world. We have indeed been over-scrupulous in this matter so that nothing
may be done in the passion of the moment which might be wrong. The
behaviour of our army has all along been good and worthy of our traditions.

18. I cannot say this of the Pakistun (Government. Their case is that the
genesis of the trouble was extensive killing of Muslims in Eastern Punjab and
Kashmir and that the raid on Kashmir was a spontaneous reaction to this on
the part of the tribesmen. 1 think this is completely untrue. I regret deeply
that in parts of Jammu province Muslims were killed and driven out. This of
ocourse has had nothing to do with our government or our forces. But this
mutual killing has been a very tragic feature during these past months in the
Punjab, and Jammu was powerfully affected by this. We bhave sufficient
evidence in our possession to demonstrate that the whole business of the
Xashmir raids both in Jammu province and in Kashmir proper deliberately
orgenised by high officials of the Pakistan Government. They helped the
tribesmen and ex-servicemen to collect, they supplied them with implementa
of war, with lorries, with petrol and with officers. They are continuing to do
s0. Indeed their high officials openly declare so. Tt is obvious that no large
body of men could cross Pakistan territory in armed groups without the good-
will, connivance and active help of the authorities there. It is impossible to
escape the conclusion that the raids on Kashmir were carefully planned and
well organised by the Pakistan nuthorities with the deliberute object of aeizing
the Btate by force and then declaring accession to Pakistan. This was an act
of hostility not only to Kashmir but to the Indian Union. It is only necessary
to see the remi-official organs of the Muslim League and the Pakistan Govern-
ment to find out the attitude of that government. If we had allowed this
scheme to succeed, we, would have been guilty of betrayal of the pecpls of
Kashmir and a grave dereliction of duty to India. The results of thesre on the
communal and political situation all over Tndia would have hesn disastrous.

19. The Pakistan Government have proposed a simultaneous withdrawal of
our forces and the raiders from Kashmir. This was a strange proposal and could
onlv mean that the raiders were there at the instance of the Pakistan Govern-
ment. We cannot treat with free-hooters who have murdered large numbers
of people and tried to ruin Kashmir. Thev are not a State although a state
mayv be hehind themm. We have gone to Kashmir to protect the people and
88 soon as this dutv is discharged our forces need’ not remain there and we
shall withdraw our forces. We cannot desert the people of Kashmir till danger
ja passed. If the Pakistan Government is sincere they can stop the entry of
these raiders and thus accelerate the return of peace and order. After that let
the people of Kashmir decide and we shall accept their decision. But if this
armed conflict continues no opportunity is given for the people to decide by
peaceful means and the decision gradually takes shape by the sacrifice and
power of the people in this conflict.
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90. In order to establish our bonu fides we bave suggested that when the
people are given the chance to decide their future this should be done under the
supervision of an impartial tribunal such as the United Nations Organisation.

21. The issue in Kashmir is whether violence und naked force should decide
the future or the will of the people. The raiders encouraged by Pakistan have
sought to enforce by the sword accession to Pakistan against the obvious wishes
of large numbers of the people in Kashmir. We cannot permit a success of this
method to achieve politicul ends. It is a tragedy that Pakistan should ally
itself to such methods instead of devoting herself to the urgent tasks of economio
and social reconstruction,

24, Kashmir hus gone through fire and 1 um sure that the House would
like me to communicate their sympathy to the people of Kashmir for the tri-
bulstions they have been going through in recent weeks. This fair land which
nature has made so lovely has been desecrnged by people who have indulged in
murder, arson, loot and foul attacks on women and children. The people have
suffered greatly from shortage of the most vital necessities of life and yet, under
the inspiring lead of Shaikh Abdullah, they have stood together in the hour of
calamity and showed to the rest of India an example of what communal unity
ean schieve. Whatever the future may hold. this chapter in the history of
Kashmir will be worth reading and we shall never regret that in their hour of
dintrens we have been nble to be of assistance to this gallant people.  Kashmir
end Indin have been bound together in many ways from ages past. There last
few weekn have forged a new link which none ean sunder.

MOTION FOR ADJOURNMENT
Voriva iy ng U.N.O. ox tar Sovtr ArricAx QUEsTION

Mr. Bpeaker: I received notice of an adjournment motion from Shri
Deshbandhu Qupta but T understand the Honourable Memher does not propose
o mtove it.

Sari Dethbandhu Gupta (Delhi): Bir, as Government are not in a position
to mnke n statement on the question of woting in the U.N.Q. an the South
Afrionn question, T do not propose to move the adjournment motion.

Mr. Bpeaker: So it is not proposed to move it.

Drectagations vr FxkMeriovs vxnkr Tk Reaistratioy or ForriaoNER: Act—
T.atp ox Tug Tr8Lp

The Honourable Sardar Vallabhbhai Patel (Minister for Home, Information
and Broandeasting and States): Sir, T lay on the table a copy of each of the
following Declarationr of Fxemption issued under the Registration of Foreign-
emn Act. 1089, namely: '

{1) No. 1/8/47-Poll. (R), dated the 13th February, 1947

(@) No. 1715/47.Toll. (F), dated the 24th March, 1047,

{3 No. 1/19/47.Pall. (E). udsted the 30th May. 1047,

(4) No. 1/18/47.Poll. (F). dated the 2nd June. 1047 (10 declamations)

{5) No. 1/20'47.Poll. (E). dated the 2nd June 1047

(6) No. 1/21/47.-Poll. (F). dated the 9th June, 1947 (2 declarations).

M No. 1B3/47.Pall. (F). dated the 13th July. 1847,

{8 No. 1/26787.Poll. E). dated the Zist Julv. 1947 (2 declarations).

{9) No. 1'Z7M47.Poll. (F), dated the 28th July, 1947 (4 declarations).

{100 No. 1725/47.Pall. (F). dated the 4th Aungust. 1947,

(11} No. 1728'47.Poll. (E}, dated the 5¢th Aungust, 1047 (2 declarations).

(10 Neo. 1/10/47.Poll. (E). dated the 14th Aungust, 1947.

(13 Ne. 1/30/47-Pall. (R, dated the 1st September, 1047 (2 declarations).
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(14) No. 1/32/47-Poll. (E). dated the 12ih September 1947.
(18) No. 1/33/4T-Poll. {E), dated the 23rd September, 1047.
(16) No. 1/35/47-Poll. (E). dated the 23rd September. 1947.
(17) No. 1/27/41-Poll. (E), dated the 26th September 1947
(18) No. 1/38/47-Poll. (E). dated the Tth October 1947T.
(18) No. 1/30/47-Poll. (E). dated the 13th October 1047 (3 declarations).

No. 1/8/47.Po.. (E) -
GOVERNMENT OF INDIA
HOME DEPARTMENT
New Delki, the 13th February, 1947
DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act,
1930 (XVI of 1930), the Central Government is pleascd to declars that the provisions of
the Registration of Foreigners Rules, 1930, vxcept rule 8 and such of the provisions of
rules 4. 14, 15 and 16 as apply to, or in relation to. passengers and visitors, who are not
foreigners, shall not apply to, or in relation to, Dr. F. A. Nickell, an American nationalt
for so long as he is working for the C'entrsl Waterways. Irrigation and Navigetion Com
mission in connection with post-war multi-purpose projects.

. F. SINGH.
Asaintant Secretary in the Government of India..

———

No. 1/15/47-Pori. (E)
GOVERNMENT OF INDIA
HOME DEPARTMENT
New Delhi. the 24th March, 1947
DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act,.
1830 (XVI of 1830), t e Central Government i pleased to declare that the provisions of
the Registration of Foreigners Rules, 1920 cccept rule 8 and such of the provisions of
rules 4, 14, 15 and 16 as apply to, or in relation to. passengers and visitors, who are Dot
foreigners, shall.not apply to, or in relation to, Dr. J. F. Church, an American national. for-
o long as bhe is emp ed with the Central Waterways, Trrigation and Neavigation Com-
mision as Bnow Survey Expert.

F. RINGH.

Asmintant Secretary to the Covernment ne indin.

No. 1/19/47-Porrmicar. (E)
GOVERNMENT OF INDIA
HOME DEPARTMENT
New Delhi, ‘the 30th May, 1047 N
DECLARATION OF EXEMPTION

exervise of the powera conferred bv section 6 of the Registration nf Forei

(XVI of 1838). the Central Government is pleased to deﬁlare that th:o;er:o?i:;:n:c:é‘
the Registration of Foreigners Rules, 1033. excent rule B ard such of the provisions
rules 4, “'.h 156 and 16 as apply to. or in relation to. passencers and visitors, who are not
foreigners shall not apply to, or in relation to, Miss Marie E. Casey, an United States:
mational, for sn long as she in emploved in the Américan Consolate Ge-;lenl. Calcutta,

F. 8INGH,
Asgistont. Secretary to the Qoverament of Indin
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No. 1/18/47-Pow.. (E}
COVERNMENT OF INDILA
HOME DEPARTMENT
New Delhi, the 2nd June 1987

DECLARATION OF EXEMPTION

In oxervise of the powers conferred by section 6 of the Registration of Foreiyners Act,
1930 (XVI of 1930), lﬂ Central Government is ploased to declare that the provisions of
the ion of Foreigners Rules, 1830, except rule 8 and such of the provisions of
rules 4, 14, 16 and 16 as apply to, or in relation to, gers and visitors, who are not
foreigners, shall not apply to,-or in reiation to Miss Jane Loranger, s United States Gov-
emment official, for so a8 she holds her present employment. ¥. SINGH

Assiatant Beoretary to the Government of India,

No. 1/18/47-PoLL. (E)

GOVERNMENT OF INDIA

HOME DEPARTMENT
New Delhi, the 2nd June 1947

DECLARATION OF EXEMPTION. -
1a exercise of the conferred by mection 6 of the Registration of Foreigners Ach,
1830 (XVI of 1830), d: Central Government is pleased to aeclare that the provisions of
the Registration of Foreigners Rules, 1030, except rule 8 and such of the provisjons of
rules 4, 14, 16 and 16 s apply to, or in relation to, passengers and visitors, who are not
‘foreigner. shall not to, or in relation to Miss Lucy Singleton, a United Btates Gov-
‘ernment Official, for so Tong as she holds her present employment.
F. BINGH,

Assistan? Seorctary to the Government of Indis,

No. 1/18/47-Pows. (E)
OOVERNMENT OF INDIA
HOME DEPARTMENT

New Delhi, the 3ad June 1047

DECLARATION OF RXEMPTION

Ta exercise of the wers conferred by section 6 of the Ragirtration of Foreigners Act.
1050 (XVI of 1930), Central Government is pleased to dealare that the provisions of
the of Foreigners Rales, 1030, except rule 8 and such of the of
rules 4, 14, 18 and 16 ar apply to, or in relation to, passencers and visitors.

who are nob
foreigners, shall not apply to, or in relation to Miss Orpha Boine, a United States Govern-
‘ment officlal, for w0 long as she holds her present employment.

F. SINGH,
Assistant Sscretary to the Government of India

No. 1/18/47-Pawr. (E)
GOVERNMENT OF INDIA

HOME DEPARTMENT
New Delhi. the 8nd June 1947
DECLARATION OF EXEMPTION. b

“a evercise of the powers conferred by section 6 of the Registration of Foreigners Ach,
1930 (XVT of 1030), the Central Government is pleased to declare that the provisions of
tbe Registration of Foreigners Ruoles, 1930, excent rule 8 and soch of the provisions of
‘Talen 4. 14. 15 and 16 s anoly to, or in relation to. passencers and visitors, who are not

thall not awnly 1o, or in relation te Mr. Paul G. Wright, s United States Govern-
mlﬂdd.funmnhbddahhpmtmpw

F. SINGH,
Aszisiant Sceretary to the Government of India.
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No. 1/18/47-PoL. (E).

GOVERNMENT OF INDIA,

HOME DEPARTMENT
New Delki, the 2nd June 1947

DECLARATION OF EXEMPTION

Ia exerci:e of the powers conferred by section 6 of the Registration of Foreigners Act,
1930 (XVT of 1939), l.Le Central Government ir pleased to declare that the provisions of
the Registration of Foreizners Rules. 1939. cxeept ruic 8 and sugh of the provisions of
rules 4, 14, 15 and 16 as apply to. or in relation to, passengers and visitors, who are not
foreigners, shall not apply to. or in relation to Miss Alexandra Wilson, a United States
Government official, for so long as she holds her present employment.

F. S8INGH,
Assistant Secretary to the Government of India.

No. 1/18/47-Pour. (E).

GOTERNMENT OF INDIA,

HOME DEPARTMENT
New Delhi, the 2nd June 1047

DECLARATION OF EXEMPTION

In exerciso of the ers conferred by section 6 of the Registration of Foreigners
1830 (XVI of 1939), tﬁ' Central Government is pleased to declars that the pm‘vlilion.
the i ion of Foreigners Rules, 1630, except rule 8 and such of the provisicns of
rules 4, 14, 15 and 16 as apply to, or in relation to, gers and visitors, who are not
foreigners., shall not apply to, or in relation to Miss ty Ann Garnett, s United States
Government official, for so long as she holds her present employment.

F. S8INGH,
Assistant Srecretary to the Government of India.

No 1/18/47-Por.. (E).
GOVERNMINT OF INDIA,
HOME DEPARTMENT
New Delki, the 2nd June 1947 ‘

DECLARATION OF EXEMPTION

In exervise of the powers conferred hy section 6 of the Registration of
1930 (XVI of 1638), !R'Central Government is pleased to rlsglhre that m:m&.
the Registration of Forsigners Rules, 1939, except rule 8 and mnch of the provisions of
rules 4, 14, 15 and 16 as apply to. or in relation to, passengers and visitors, who sre not
foreigners, shall not apply to, or in relation 1o Mr. Roberf Bancroft Cate. Jr. s United
Btates Government official, for so long as he holds his present employment. '

. F. BINGH,
Assistant Seoretary to the Government of India,

No. 1/18/47-Powr. (E).

GOVERNMENT OF INDIA

HOME DFPARTMENT
New Delki, the 2nd June 19047

DECLARATION OF EXEMPTION.

In oxercine of the powers conferred hv section 6 of i i i i
1930 (XVI of 1938), the Central Government is pleaned h:o l?lefslitr':t’tgt":hfm'nm A%
the Registration of Foreigners Rules. 1039, except role 8 and sach of the pmﬂ' of
;nlu 4, 14, 15 and 16 as apply to. or in relation to, passengers snd visitors '?vlm mnot
oreigners, shall mot apply to. or in relation to Miss Ann Lorene Goodpul.’ura .Ir; ited
Btates Government official, for so leng as she holds her present employment. Lo

] F. SINGH,
Assistant Secretary to the Government of India,
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No. 1'18/47-PoL. (E)
GOVERNMENT OF INDIA
HOME DEPARTMENT

New Delhi, the 2nd June 1047 -

‘DECLARATION OF EXEMPTION

exercise of the powers conferred by section 6 of the Registration of Foreigners Act,
mh of ,mﬂntnlﬁovmtinphnedhdodnoﬂutthepmp}omaf
the i i Foreigners Rules, 1839, except rule 8 and such of the provisions of
rules 4, 14, 156 and 16 as apply to, or in,relation to, passengers and visitors, who are not
, shall not spply to, or in relation to Mr. G. Fdward Clark, s United Btates
Government official, for so long as he holds his present employment.
F. SINGH,

Assistant Secretary to the (Foverament of India

No. 1/18/47-Pou. (E)

GOVERWNMENT OF INDIA

HOME DEPARTMENT
New Delhi, the 2nd June 1947

DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Forsigners Act,
1030 (XVI of 1030), the Central Government is pleased to declare that the provisions of
the o i Rules, 1930, except rule 8 and such of the provisions of
rules 4, 14, 15 and 16 aa ly to, or in relation to, passengers and visitors, who are not
foreigners, shall not lpply.g, or in relation to Miss Elizabeth 3, Robb, a United States
Government official, for sn long as she holds her present employment.

¥. SINGH,

Assistant Secretary to the Fovernmesnt of Indiz.

No. 1/20/4T.Por1. (E)
UGOVERNMENT OF INDIA
HOMF. DEPARTMENT
New Delhi3, the 2nd Jume, 1047

DECLARATION OF EXEMPTION

In exercise of the m(mhyuoumsoithchilmtimofrm'mAﬁ
1099 (XVI of lﬂ}. the Central Qovernment in pleased to declare that the provisions
the of Foreigners Rules, 1930, except vule 8 and such of the provisions of
velen 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors, who sre not
Por 50 Totg aa Do o wpxl&w’ b he Contral ‘Waterwes vi'rrm‘:nd Navigation

[ " emp with t en aterways, igation Com-
mission of' the Government of India. r ING;W

. B '

fasistant Secretary to the Government of India.

No. 1/21/47-Powr. (E)

GOVERNMANT OF INDIA,

HOME DEPARTMENT
New Delhi, the Oth June, 1047.

DECLARATION OF EXEMPTION

In exercine of the powers ronferred hy section 6 of the Registration ot Foreigners A :
10% IXY] of 1636), !ml(‘mlﬂl Government is pleased to d‘::,‘m that the provisions ‘:i
the Registration of Foreignars Rules, 1830, excepl rule 8 and such of the provisions of
rales 4, 14, 15 and 16 as apply to, or in relation to, pass s and visitors, who are not

shall not awply to, or in relation to Mr, Jack Herfurt, a United States national,

for s long & be is ewployed in the office of the Military Attaché bassy
United States of America at New Delbi. ot Hitary A to the Embassy of the

|

F. SINGH,
Aswstant Secretary to the Government of Jadie.
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No. 1/21/47-Pown. (E).

GOVELNMENT OF INDIA,

HOME DEPARTMENT.
New Delhs, the 9th June, 1947,

DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigpers Acs,
1839 (XVI of 1830), the Uentrai Govermment 1s plewsvd t deciare that the provisions of
the HKegistration of Foreigners Rules, 183Y, except rule 8 and such of the provisions of
rules 4, 14, 15 and 16 as appiy to, or n relaton to, passengers and visitors, who are mot
foreigners, shall not apply to, or in relation to Mrs. Mildred Herfuri, a United States
national, for so long as she is employed in the office of the Military Attaché to the Embasay
of the United States of America at New Delhi.

F. BINGH,
Asmistant Secretury to the Government of India,

No. 1/23/47.Pourrican (E).
GOVERNMENT OF INDIA,
HOME DEPARTMENT.
New Delhi3, the 13th July, 1947,
DECLARATION uF EXEMPTION
Ir exercise of the powers conferrcd by secion 6 of the Registration of Foreigners 4
1930 (XVI of 1839), Central Goverument in pleased to declare that the provisions
the Registration of Foreigners Rules, 1930, except rule 8 and such of the provisions of
rules 4, 14, 15 and 16 as apply to, or in relation w, passengers and visitors, who are not

foreigners, shall not applyto, or in relation to Miss Valor Wylley, for so long as she is
employed in the office of the Military Attache, American Embassy, New Delhi,

F. 8INGH,
Assistant Secretary to the Government of India.

. No. 1/26/47-PowL. (E).
GOVERNMENT OF INDIA,
HOME DEPARTMENT,

New Delhi, the 2lst July, 1047

DECLARATION OF EXEMPTION.

In exercise of the powers conferred by section 6 of the Registration of Foreigners )
1930 (XVI of 1839), tg‘; Central Gnverngwnl is pleased to declare that the provilior:?f
the Registration of Foreigners Rules, 1938, e¢xcept rule B and such of the provisions of
rules 4, 14, 15 and 16 as apply to, or in relation Lo, pussengers and visitors, who are nob
foreigners, shall not a;xly to, or in relation to Miss Jennie Bernice Young, American
mational, for so0 long as she is employed with the American Em y, New Delhi.

F. S8INGH,
Assistant Secretary to the Government of Iadia,

No. 1/26/47-Powr. (E)
GOVERNMENT OF INDIA,
HOME DEPARTMENT.
New Delhi, the 2lst July, 1047

DECLARATION OF EXEMPTION.

Tn exercise of the conferred by section 6 of the Registration of P
1630 (XVI of 1830), lge Central Government is pleased to declare that LhemEm‘ﬁ
the Registration of Foreigners Rules, 1930. except rule 8 and sach of the provisions of
vules 4, 14, 15 and 16 as apply to, or in relation to. passengers and visitors, who are nob
foreigners, shall mot apply to, or in relation to Miss Ruth Leone Buchholr, American
mational, for 40 long a8 she is employed with thc American Embassy, New Delhi.

F. S8INGH,
Mm&eumtamanmmafhda,
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No. 1/27/47-Powr. (E).

-QOVERNMENT OF INDIA,

HOME DEPARTMENT.
New Delhi-3, the 28th July, 1947,

DECLARATION OF EXEMPTION
exercise of the powers conferred by section 6 of the Registration of Foreigners Act,
li;nx‘qoflﬂﬂ. Central Government is pleased to declare that the provisions of
the i Forei Rales, 1830, except rule 8 and such of the provisions of
vules 4, 14, 15 and 16 as apply to, or in relation to,pn-enxgenudvmton. who are not
forsignars, shall not spply to, or in relation to Mr. Ralph :mmmm
for s0 long as be is in the Bervice of the American Embessy in
' F. S8INGH,

Assistant Seerefary to the Govermment of India.

&

No. 1/27/471-Pows. (E).
GOVERNMENT OF INDIA,
HOME DEPABTMENT.
Now Delhi-3, the Btk July, 1047,
DECLARATION OF EXEMPTION.
la eaercise of the conferred by section 6 of the Registration of Foreigners Act,
WQXVIOQIﬂg), Central Government is pleased to declars that the provisions of
the Foreigners Rules, 1030, except rule B and such of the provisions of
4, 14, 15 and 16 ss spply to or in relation to, passengers and visitors, who are not

foreigners, shall not to, or in relation to Mr. Glenn Prosser an American national
himmd;h-mxnhuyinm

F. BINGH,
Aasistant Secretary to the Govermment of India.

No. 1/27/47-Pors. (E).

QOVERNMENT OF INDIA,

HOME DEPARTMENT.
New Dalhi-3, the 28tA July, 1047,

DECLARATION OF EXEMPTION.

n exercise of the gwm conferred by section 6 of the Registration of Foreigners Act,
XVI of mn). Centrul Government is pleased to declare that the provisions of
of Foreigners Rules, 1838, except rule 8 and such of the provisions of
4, 14, 15 and 16 as apply to, or in relation w,;uunmmdviaiton, who are not
Mm.ppz.to.uinnhﬁmwur rnul.gﬂ Fisk an American national
so long as he is in service of the Amaerican Embassy in India.
F. 8INGH,

Assistant Secretary to the Govermment of India.

;

§E.

!

No. 1/27/47.Pow. (B

OOVERNMENT OF INDIA,

HOME DEPARTMENT.
Noew Delhi3, the 8iA July, 1947.

DECLARATION OF EXEMPTION

Tn oxercise of the conferred by section 6 t i i oreigners
0% (XVI of 1 &o‘ccntn! (lvmmr-"7 t .i.:n_' d’h;:l?‘tp'.".“mto'thf promon‘:ﬁ
\be Registration of Foreigners Rules, 1930, except rule 8 and such of the provisions of
rilea 4. 14, 15 and 16 .PJ:I’ to, otnil: relation to. passengers and visitors, who are not

, Or in tion to Mr. H i ic 3
for 50 kg ae be is in the servios of the American Embesey i Tadie ool Dational

' F. SINGH,
Assistant Secretary to the Government of India.
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No. 1/25/47-PorL. (E).
GOVERNMENT OF INDIA,
HOME DEPARTMENT.

New Delh-3, the 4th August, 1947,
DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act,.
1930 (XVI of 1830), the Central Government is pleased to declare that the provisions of
the Registration of Foreigners Rules, 1939, except rule 8 and such of the provisions of
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors, who are mnot.
foreigners shall not apply to, or in relation to Mr. James R. Healey, an American national
for so long as he is employed with the United States Maritime Commission, Bombay.

« F. BINGH,
Assistant Secretary to the Government of India,.

No. 1/28/47-Pourmicar (E).
GOVERNMENT OF INDIA,
HOME DEPARTMENT.

New Delhi-3, the 5th August, 1047.

DECLARATION OF EXEMPTION.

In exercise of the powers conferred by section 6 of the Registration of Foreigners Acf,
1830 (XVI of 1830), the Central Government is pleassd to declare that the provisions of
the Registration of Foreigners Rules, 1030, except rule 8 and such of the provisions of
rules 4, 14, 15 and 16 as apply to, or in relation to, gers and visitors, who are not
foreigners, shall not apply to, or in relation to Miss Forrest Miller, an American national,
for so long as she is em with the American Consulate, Calcutta.
F. BINGH,
Assistant Secretary to the Government of India..

No. 1/28/47-Pourmicar. (E).
GOVERNMENT OF INDIA,
HOME DEPARTMENT.
New Delhi-3, the 5th August 1047,
DECLARATION OF EXEMPTION.

In exercise of the powers conferred by section 6 of the Registration of Foreigners Act,
1838 (XVI of 1938), the Central Government is pleased to declars that the provisions of
the Registration of Foreigners Rules, 1938, except rule 8 and such of the provisions of
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors, who are not
foreigners, shall not apply to, or in relation to Mrs. Ervie Moorhouse, an American national,.
for so long as she is employed with the American Consulate, Calcutts.

F. 8INGH,
Assistant Secretary to the Government of India.

No. 1/10/47-PowL. ' (E),
GOVERNMENT OF INDIA,
HOME DEPARTMENT.
New Delhi-3, dated the 14th August 1047,

DECLARATION OF EXEMPTION ~

In exercise of the ers conferred by section 6 of the Reristration of Foreigners Act,
1039 (XVT of 1930), the Central Government in pleased to de-'are that tha provisions of
the Registration of Foreigmers Rules, 1830 except rule 8 and snch of the provisions of
rules 4, 14, 15 and 16 as apply to, or in relation to, passen7ers and vigitors, who are nnt
foreigners, shall not apnlv to, or in relation to 1st Lt. Abdul Rahman Khan, for so long as he

ins in Indis as an interpreter for the Afghan Officers attending the conrse at the Rayak
Indian Army Service Corps School, Kakul.

F. SINGH.
Assistant Secretory to the Government of India.
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' No. 1/30/47-Pows. (E).
GOVERNMENT OF INDIA,
MINISTRY OF HOME AFFAIRS
New Delhi-3, the 1st September, 1047

DECLARATION OF EXEMPTION
In exercise of the powers conferred by section 6 of the Registration of Foreigners .
of & Central Goverument is pleased to declare that the provisioas of
¥ Rales, 1030, except rule 8 and such of the provisions of
15 and 16 as spply to, or in relation to, passengers and visitors, who are not
foreigners, shall not to, or in relation to Miss Mary Jane Tuttle an
for 80 long as sbe is smployed in the American Consulate, Madras.

F. S8INGH,
- Assistant Secretary to the Government of India.

3

No. 1,;30/471.Pow. (E).
GOVERNMENT OF TNDIA, -
MINISTRY OF HOME AFFAIRS
New Delhi-3, the lst September, 1047

DECLARATION OF EXEMPTION

Tn exercise of the conferred by section 6 of the Registration of Foreigners Act,
1830 (XVI of 16039), Central Government is pleased to declare that the provisions of
the l‘h.ht.nﬁm of Foreigners Rales, 1030, except rule 8 and such of the provisions of
rales 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors, who are not
forwigners, shall not apply to, or in relation to Mr. Harlan H, Howard, Jr., an
mational, for wo long as he is employed in the Amerftan Consulate, Madras.

F. 8INGH,
Assistant. Secretary to the Government of India.

No. 1/32/47-Pou.. (E)
GOVERNMENT OF INDIA,
MINIBTRY OF HOME AFFAIRS

New Delbi, the 13tA September, 1047 N
DECLARATION OF EXEMPTION

In exercise of the Inwm conferred hy section 6 of the Registration of Foreigners Act,
1930 (XVI of 1630), Central Government in pleased to declare that the provisions of
the Registration of Foreigners Rules, 1939. excent rule 8 and maxh of the provisions of
rulea 4, 14, 15 and 16 as apply to. or in relation to, nasseners snd visitors. who are not
foreigners, shall not apply to, ar in relstion to Miss Roth Teasdale an American national,
“far so long as she is employed with the American Embassy. New Delhi.

F. SINGH,
Assistant Secretary to the Government of India,

No. 1/33/41.Pawa. (E).
COVERNMENT OF TWBMA,
NINISTRY OF HOME AFFAIRS
New Delhi, the 23rd September, 1047,

DECLARATION OF EXEMPTION

In evercise nf the powers conferred by section & of the Rewistrati oreigners
190 (XVT of 1030, the Central Government in nk:-d to declare E:toil: pumm.l?f
tha Registration of Foreivners Rules. 1630, excent rule 8 and such of the provisions of
;nln 4. 14, 15 and 16 & apply to, or in relation fn. Jtseengere and visitore. who are not
‘;dnu;.ahﬂm':q:lmw:&mwnummiW-mm&hw.a
h'ﬂﬂ'.d“.nhlﬂ“. . - tx smployed by the Rmbasey of the Republic of China

-

. F. SINGH,
Awistant Secretary to the Goversment of India.
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No. 1/35/47-Poir. (E).
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRB
New Delhi, the 23rd September, 1847

DECLARATION OF EXEMPTION

In exercise of the powers conferred by section 6 of the Registration of Foneign_e!'s Act,
1839 (XVI of 1030), the Central Government ix pleased to declare that the provisions of
the Registration of Foreigners Rules, 1039, except rule 8 and such of the provisions of
vules 4, 14, 15 and 16 as apply to, or in relation to, ngers and visitors, who are not
foreigners, shall not apply to, or in relstion to Miss Ruth Booker, an American national,
for s0 long as she is employed in tho American Embassy.

F. SINGH,
Assistant Secretary to the Gorvernment of India.

No. 1/27/47-Pow. (E).
GOVERNMENT OF INDIA,
MINISTRY OF HOME AFFAIRS
New Delhi-3, the 26th September, 1047

DECLARATION OF EXEMPTION

It exercise of the powers conferred by section 6 of the Registration of Foreigners Act,
1039 (XVI of 1838), the Central Government is pleased to declare that the provisions of
the Registration of Foreigmers Rules, 1930, except rule 8 and such of the provisions of
rules 4, 14, 15:and 16 as apply to, or in relation to, passengers and visitors, who are not
foreigners, shall not npﬂ}- to, or in relation to Mrs. Mary Wright Fisk, sn Amevioan
national for so long as her husband Mr. Ernest H. Fisk, an American national, remains in
the employ of the United States Embassy in India.

F. SINGH,
Assistant Secretary to the Govermment of India,

No. 1/38/47-PorL. (E).
GOVERNMENT OF INDIA,
. MINISTRY OF HOME AFFAIRS
New Delki-3, the Tth October, 1047
DECLARATION OF EXEMPTION
In exercise of the powers conferred by section 6 of the Registration of Foreigners Act,
1930 (XVI of 1630), the Centeal Government is pleased to declsre that the provisions of
the Registration of Foreigmers Ruoles, 1030, except rule B and such of the provisions of
rules 4, 14, 15 and_ 16 as apply to, or in relation to, passengers and visitors, who are not
foreigners, shall not apply, ¥0, or in relation to Miss Catherine E. Hempen, an 3
national, for so long as she remains in India in the employ of the American Embassy,
New Delhi '
- F. 8INGH,
Assistant Secretary to the Government of India.

No. 1/39/47-Pow. (E)
GOVERNMENT OF INDIA,
MINISTRY OF HOME AFFAIRS
New Delhi-3, the 13tk October, 1947,
. b DECL;&RATIbON OF EXEMPTION
n exercise of the powers conferred by section 6 of the Registration of Forei Act,
1830 (XVI of 1838), the Central Government is pleased to d::larc that the pmmm c:f
the Registration of Foreigners Rules, 1839, exeept rule 8 and sueh of the provisions of
rules 4, 14, 15 and 16 as apply to, or in relation to, passengers and visitors, who are not
foreigners, shall not apply to, or in relation to Miss Marian Frobaker for so long as she
remains in India in the employ of the American Embassy.
) F. 8INGH,
Aoristant Beoretary to the Government of India.
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No. 1/39/47-Porr. (E)
GOVERNMENT OF INDIA
MINISTRY OF HOME AFFAIRS
New Dahi 3, the 13tA October, 1947
DECLARATION OF EXEMPTION

In exercise of the ers conferred by section 6 of the Registrstion of Fereigmers )
lmnt§Vl of 1930), lg'l.fem.ml Government s pleased to declare that the provisions o

ion of Foreigners Ruoles, 1030, except mh&mdnanl.thlpmisiou
mh‘.u.uuduunpﬂyw.whnhﬁmw.wmudm,-Iwmnut
H dul!nd.pplyto,whnhﬁmhli-hﬂ:nnlmulunhqulh
m‘ in the employ of the American Embassy.

F. SINGH,
Assistant Sscretary to the Government of India.

No. 1/30/47-Pow. (E)
GOVERNMENT OF INDIA

MINISTRY OF HOME AFFAIRS
New Delhi 3, the 1M October, 1947
DECLARATION OF EXEMPTION -

In exercise of the powers couferrsd by saction 6 of the Registration of Foreigners
lﬂﬂlﬁlﬂ. Central Government is pleased to declare that the provisions
the l’h'hlrnlnu Foreigners Rules, 1030, except rule 8 and soch of the provisions of -
rules 4, 14, 15 and 16 as apply to, or in relation lo, passengers and visitors, who are nol

fi shall not apply to, or in relation 1o Miss Frances Vick for so long as she remains
in ladis in the employ of the American Embassy.

F. BINGH,
Asmistant Secyetary to the Government of India.

ELECTION TO BTANDING COMMITTEE FOR MINISTRY OF
COMMUNICATIONS
Mr. Ppeaker: | have to inform the Assembly thas upto 12 Noon on Friday,
the 21st November, 1947, the time fixed for receiving nominations for the
Standing Committee for the Ministry of Communications, eleven nominasions
were received. Subsequently one member withdrew his candidature. As the

number of the remaining candidates is equal to the number of vacancies, I
declare the following members to be duly elected:

(1) Raja Sardar Singhji Bahadur of Khetri.
(2) Kunwar Shamsher Jang.

(8) 8hri Brajeshwar Prashad.

(¢) 8hri P. Kunhiraman.

(5) 8hri Mihirlal Chattopadbyaya.

(6) Pandit Chaturbhuj Pathak.

(7) Bhri Himmmat Bingh K. Maheshwari,

(8) Pandit Mukut Bibari Lal Bhargava,

(¥) 8hri Prafulls Chandra Ben. and

(10) Kasi 8yed Karimuddin,



ELECTION TO STANDING COMMITTEE FOR MINISTRY OF
AGRICULTURE

Mr. Speaker: | have also to inforin the Assembly that upto 12 Noon on
Friday, the 21st November, 1947, the time fixed for receiving nominafions for
the Standing Committee for the Ministry of Agrioculture, eleven nominations
were received. Subsequently one member withdrew his . candidature. As
the number of the remaining candidates is equal to the number of vacancies, I
declare the following members to be duly elected:

(1) Shri Kishorimohan Tripathi,

(2) Shri Upendra Nath Barman,

(8) Bhri Ramnarsyan Singh,

(4) Shri Damodar Swarup Seth,

(6) Ch. Ranbir Singh,

(6) Dr. P. 8. Deshmukh, .

(7) 8bri K. C. Gajapati Narsyan Deo,
(8) Bhri Ram Sabai,

(9) Bardar Jogendra Singh, and

(10) Byed Al:f:r Rouf.

ELECTION TO STANDING COMMITTEE FOR MINISTRY OF DEFENCE
Mr. S8peaker' 1 have further to inforin the Assemblv that upto 12 Noon on
Baturday, the 223nd November, 1947, the time fixed for receiving neminations
for the Btanding Committee for the Ministry of Defence, ten nominations were
received. As the number of candidates is equal to the number of vacandies,
T declare the following members to be duly elacted:
(1) Pandit Hirday Nath Kungru,
(2) Sardar Jorendra Singh,
Shri Manikyalal Varms,
(4) 8hri Mohanlal Gautam,
(%) Shri C. M. Poonachs, '
(6) Shri Hari Vishnu Kamath,
(7) Col. S8hri Maharajs Himmat Singhji,
8hri 8. K. Patil,
(9) Maharajadhiraja Sir Kameshwara Singh, and

(10) Mr. Hussain Tmam.

ELECTION. TO STANDING COMMITTEE FOR MINISTRY OF EXTERNAL
AFFAIRS AND COMMONWEALTH RELATIONS

Mr. Speaker: | have to inform the Assembly that upto 12 Noon on Satur-
day, the 220d November, 1947, the time fixed for receiving nominations for the
Btanding Committee for the Ministry of External Affairs andi Commonweaslth
Relations, ten pominations were received. As the number of candidates is
equsal to the number of vacancies, T declare the following members to be duly

elected :

(1) Sardar K. M. Panikkar,

(2) Shri V. Nadimuthu Pillai,

(8) 8hri 8. V. Krishnamurthy ‘Rao,

(4{ Prof. N. G. Ranga,

(5) Shri H. V. Kamath,

(6) Pandit Hirday Nath Kunzru,

(7) Diwan Chaman Lall,

(8) Beth Govind Das,

(8) Maharajadhiraja Sir Kameshwara Singh. and
(10) Begum Aizar Rasul. oo :



THE RAILWAY BUDGET—GENERAL DISCUSSION.

FirsT BTAGE

Mr. Bpeakwr: The House will now proceed with the General Discussion of
she Railway Budget. Before the Genersl Discussion of the Railway Budget
commenees, I have to announee to the House that under Rule 46, I fix the
time limyit for speeches as 15 minutes for each Honourable Member excepting
the Honourable Minister of Hailways for whom 45 minutes or more will be

sllowed, if necessary.
a4z Mfasr 2z . aaafd Y, 39 @I AT7T 7 @IqT I FH

PAR A TEANT A T AT TG/ aT AR W g1 & s
23 a9t A/ T AT AWT FT AT QT O A ¥ 3 AWl & S
fazeft wmar atod Ao I AT wRw § AR TEwNT AAew
#rarg ST EY T |

¥ grarara & W AEITT A, IEA ATATATT F TEIATEA X F1 A
W Ay T ¥ wk yew gefeay fem €, Se% few e e e
gt 6 AT w1 g §, I§ Ae e gl @ F@v o Awen § 1wt
wm N e ¥ fer gl siat § Se o afa $@ & 1 ™ T
#f ferral & qfz ¢ @, A7 A7 37 a9 g frdea oo a1 fs @ T
sfemiiforfgfagmsfmrafi g Wminmggdwifs
R I8 g 97 ar fegr T, A aw A gfy fromi A gt g Ao A
A 7™ FTA X & | ovwy P afz frer I v R ARt afg
W mt geft | g3 afE ag Fwa A ar A wW & w0 AR T % o
* ¢ I 9§ g fe afe o g afew w w @ § @ ST
AT (RIF [EIFN &7 el §) 378 Ffaw 9w so7 § garfed
@ el B I qfw AT FE A § AT W el B IR
W afww oy

Ygtaw W WY g7 FR W7 AW §, Tg I { 4 g LA §
fx feoal & gfg ® afaforr $ W $8 S9@ w0 § o ofgg ) oo
WhT (¥ 9 ® A ywew § fr wgt aw A4 T ) A w7 599 § agi
o e ey A w1 Wl T Y, I Wt A I Al s A &, F weew
F & frdew w7 Wg § 6 g8 A 9 § S agd W AF § IR
v Y wified st S T A Avwfeat e o Frfer ¥ IT7 IR da
N vw Twy faw @y ¢ INE A wW QAT Aifgd 1 AN T AR AW T
N efal *xmdwdw d fomr o wang & foomt § =
arar § wg wheera Y @1 g A T ol 3R et QT #Y e s
£ NN oot ¥ o €, 3N ot W froar @ A W gwR AR N

TR ITN T AEW T INME |
008
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gl aF anfaat w1 it &1 @99 § & A A1 & FAT qEar §
fFggan Aol gg Mg g | AT FHZ ALK IS AT JTwT §4 &
T &, O T FT GV GEA DG | T FROT 4 TG E e A A
e & afg gf & a1 241 § o1 Aft owrd ot § F sfew o o @
&1 TuFT S FO0 g § i aivaTfaw & S 9 a96 g IR FT
NN & qraT 7 T A | & a7 G F § Fgar awaan g fr ofcfeafy &
Ao feafa a7 ond & f6x & & 36 f s wre 7 3@ g1 &1 A
WM AT qF @E | FEfeu 3@ §4 § $9 A g 9w € | TWh
faar aifaai Y ged gfaumsil &1 Mot w=rgwd) sgasw At
Y Tget & fom g afoal #1 y9w § | I9 a & Sift § e aga
AN S| T FFT TS FF Teal ST AN E | TE FETITATE
faai A NV LT &1 Tg Toat FAET IR faais T T I A
F1% 3F SIS TGN E | OF I FTH § ST AT TF4 &, IT qeal 9 AT
FMFL, AT A N @R § e s @ safr A T @ 1
& sgamyarear g fv Y ard w1 frorw g@ ar afaal w1 sorar ST soET
TR OF AN WYAT T & | TR 7% a qIE HY g9 v g, MR
g Y FgaT 91z g fF W 9 gPeie @) 9 AT Wy § | gfew A
ug fraea & f ot a% afagl g} foa=l &1 qae & 33 aF qu9 02e ™
AT &1 AR |
_ 9T Y AT F 1T w2 a7 famiw w7 & 4 § 1 qg T IW § 6N
TR AW A SN FT @1 JST @1, i AT 9§ O &1 7 o @ o9
aifas @ FY 1T ASY &Y GFAY | AT AT ATYON H Ig ATT FAr TE @
f 27 7 ov 2wl 9 1 § qT T St aedT gAY 9rfgd wR AT
fazam & f& afz 7 s g ot wmw fagr sg @t 98 o W AGYE,
QAT FH F F7 OFT aR TEI &, I FE) § AT TAT gY, IAD!T Fqaqey7 HF
A | gV AwAT E |
T AIfE & a9 § q7 AT 7oA § w1 € fF gw 97 & feu adY
A% | A2 N F a1 e T I fFAAT 997 o Sy HY a9 aF
afz g 7% Sifrl & W3R & 32 77 &l g A FY T g a S Ay
fraza & & a2 afot @Y aams & o &Y & 9 742 aforai a99 a=q S
FHY A AT ZATST ZAHT GITHT TN F7 T AT & F7A7 T |
femt a7 agi Fgr AT E fr g7 Afl &1 gaTA & fo e At A
ATAFAFAT & g a0 TH A9T AT AGY 2Y 741 & | I qhA F *feaAvS
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(¥ afaer)

1 % ¢ wfeamea’ ) wggw w3a1 § AR w9 w7 § 5 shorrga g1 sfe
FA% NF G N AN @ A9 @ F, FiH N A AR IT AR
T I F gAY afrat F g awar €

e FITH A4 TF GG TG § | AN A998 F 4 07 g 770 O jraa
g & g A ® AT AP AT N 5 K2 #5300 T Igq A0 7YFATT FU,
M AN Sl R A FE AN T ssaarggaaw
AAAFN AN AT AF G4SN IN A7 E 7 FA AFqAqF
ATt WX wS @ F) AT N FAABH & I FZOW § I§ AR AGA
@ qrorT w7 ¥ glaay § A G a7 F e wH1q K AT AT WY THA AT
¥ e wva § e o sora I & I wwrer fRq I T 398w
9 gl Nfrt It aEh R fre A § w540 0 59

Wt A% GITATT Y ATAT KT {ATS §, W KA VgAT g 1 ALY
Q% ST & FL T S WG T | AQ AATG AN T @ WA A $gAr g
ot o STCOTT SV B SATATTHA FT HAW § I TGt TS AT v &
& AT ATqT FT | ¥ ATHTCH & A FIA T & AT A1 |
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(English translation of the ubove speech )

S8eth Qovinddas (U'. I'. and Berar: General): Mr, Speaker, in this free
India today, after attaining our freedom, I am delighted to speak in Hindi,
our national language. For about 23 years I have been a member of this
Legislative Assembly, and all this time I have had to constantly speak in @
foreign language. Today I have the good fortune of speaking in my national
language, in my free country.

I congratulate the Honourable Minister for Transport for being the first to

present in Free India the Budget for the Railways, the most important means
of transport.

8o far as the budget is concerned, we can examine it from different points
of view. Some people object to the repeated increase in the railway fares.
Last budget also included an increase in the fares. At that time I said that
it was not fair to increase the fares of the different classes in the same propor-
tion. I am glad to find that my suggestion has been put into practice, and
that the new increase in fares takes into consideration the different classes.
It would have been better if the fares of the third class had not been increased
at all. But, if it was not possible, the third class passengers would at least
have the satisfaction that if they have to pay something in excess, the Inter
class passengers have to pay more than they, while those who travel in second
class pay still more and those who make journeys in the first class pay even ore
than those who go by the second.

So far as it is the question of making good the deficit, T would like to say
that increase in the railway fares-should not be the only means., We should
use other means ton. We are no doubt of the opinion that so far az {he low
paid staff is concerned we should not make any reduction {5 their salaries;
but with regard to the higher posic T would like t2 taquest the Honourable
Minister that first of all he should retrench the very old employvees, and secondly
that new reerits to the superior ararvmn- shoulé be plwn lower salaries than are
admissible to them at present. Thpe d|ﬁerence of saiaries between the senior
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and the junior employees, as exists today in the various departments is not
desirsble. We have to bridge this gulf, we have to bring thege classes closer
to esch other, we have to pull up the lower class and bring down the upper;
snd in this way we have to reduce this difference in pays to-a minimum.

With regard to the facilities to the railway passengers I would like to tell
the Honourable Minister thui nothing has been done for them so far. Of
course, the overcrowding in the trains has lessened a little; but it is due to-
snother reason. It is not becausc the number of trains has been increased or
because the rakes contain greater number of bogies. It is because on account
of these communal disturbances people have stopped travelling frequently.” I
want to tell #he Honourable Minister that with the return of normal condi-
tions he would find the same overcrowdings as has Been witnessed before.
Bomething must be done, therefore, for diminishing this overcrowding.

‘The same spplies to the facilities to the rmilway passengers. Very few
compartments are such which have all the lights functioning. Bwitches are
seldom found in the upper class coaches. It is said that the bulbs and the
switohes are removed. But that is not the right argument for their absence.
Means can be devised for the safety of these things. Bulbs can be fitted under
Jooks; switches can be fixed in such ways that they canmot be removed. I
want to say that it is a very dangerous thing to light the bulbs and to let
the fans go by just putting ther two wires. There have been cases where

le have received cloctric shocks, 1 want to tell you that this practioe is
mht with dangers. 1 have, therefore, to suggest that so far as the lights
and fans are concerned we must first of all attend to this side.

Boarcity of water supply is acute on the irains, particularly at the railway
stations. India is  tropical country. Leave aside the question of food, nothing
can he worse than this that people should not get water to drink. Over and
over agsin, it has been emphasised in our speeches that adequate arrangements
should bo made for the aupply of water. both on the trains and at the railway
stations. And I believe, if we pay a little attention to it, we can improve
the situation, for, after all it is not such a thing, water at least is not so,
that has got to be imported. -

With regard to new bogies I have to tell the Honourable Minister that we
oan no longer wait for them. Who knows how long will it take them to come,
snd if wo depend upan them and do not overhaul the old ones, the public will
be deprived of the facilities to which they are entitled. The new bogies are
under construction and it will take sometime before they are placed at the
dinposal of the people. Why should we not in the meantime overhaul the old
ones? Often it har been said here that the things required for their ameliors-
tion are not availablo at -present. It is difficult to obtain them. T realise
these diffculties and I admit that difficulties are there. But there are many
things which can be obtained now and obtained in good numbers. Thev can
be used in the old bogies. ‘_ ’

First class compartments sre still moving. For vears this Assembly his
been demanding that there is no need for first class travels in this country and
that chis class should be eliminated. I cannot understand why, inspite of the
Wssurance given hv the Honoursble Minister that he would shortly put an end
to the first olm‘ioum;r" it is still allowed to linger? Aeroplanes are flying;
and those who are called the u. " clas bave the privilege of travelling by air.
Why should, then, we have firet class o8 She railways? I hope that soon firsh
olase compartments will be replaced by thir class 2o ihat overcrowding on the
trains may be reduced.



THE RAILWAY BUDGRET—GENERAL DISCUSSION 613

With regard to the movement of the refugees, I want to say that they
will be transported from one province to another. So far as it is the question
of their transport, they can be transported by means of special trains and not
by the publie trains.

I do not know what is the position with regard to the manufacture of
locomotives. The alien Government have always taken special care to see
that, not only engines, but even machinery of any kind is not manufactured
in this country. Seeing the present condition of the locomotives, I hope
arrangements will be made soon to manufacture locomotives here.

There is also the question of new lines. There ure many places even now
in my own province where it has been said for a long time that new tracks
would be luid, that the meter guage would be replaced by the broad guage.
The Honoursble Speaker might be knowing that the shortest route between:
two prominent places of the C.P., from Nagpur to Jubbulpore, is wia the
meter guage. There is no broad guage. This means that if it takes only six
hours to go from Nagpur to Jubbulpore by means of a bus, not less than sixteen
hours are required to travel by train. You can see for yourself what big
difference there is in the two modes of conveyance. I would request the
Honourable Minister that he should replace the meter guage by broad guage.
between Jubbulpore and Nagpur,

Many places are there in the C.P. which require new lines. Changes are
required to be made in the railway stations. Leaving aside Nagpur, all
stations in the C.P. are as of old. Jubbulpore is no exception. I am more
than fifty years old; and for the last 40 years or so, from the time I have begun
to understand things I have been seeing that the railway station of Jubbul-
pore remains unchanged. The population of this city has increased from 60
thousands to about three lakhs. Many a time it has been pointed out that
Jubbulpore needs a new railway station. The Honourable Minister gave
assurances aleo that in the near future a new railway station would be
constructed at Jubbulpore. But matters stand where they have been; and no.
signs are yet there of its being shortly rebuilt.

The Honourahle Minister might be knowing that a University has .been
established at Saugor., The railway station of this city has been made m» a
peculiar way. One has to cross the railway lines before one can enter the
city. There would hardly be a railway station in the whole of India which
could be compared with this odd station. Changes are badly required to be
made in this building. "

I do not want to take much time of the House. Derhaps only a minute or
two of my time now remain. ILet me once again congratulate the Honourable
Minister for being the first To present this railway budget in Free India; and
I hope that soon improvements would be made in the railways.

Mr. Hussain Imam (Bihar: Muslim): Mr. Speaker, I do not wish to take
up the time of the House in making a detailed examination of the Railway
Budget. That is a thing which can he more profitably done while discussing
the demands for grants. I simply wish to say a few words about the general
position.

Before we congratulate the Honourable Minister in charge of Transport for
his budget. let us examine if we have done what was due from us. This is the
third time that an increase has been suggested by the Minister ot a Member
in Charge. Every time the House has stopped him from making the necessary
increases. The immediate predecessor of the Honourable Minister was more
fortunate in getting a part of his demands satisfied but Sir Edward Benthall
could not get anything. We have to realise one thing which the Honourable:
Minister stressed in a passing way, that is what part the Railway plays as a
tax-gathering agency of the Government. People are prone to regard the
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Uway simply as if it were the property of private persons like other utilities
which must conform to the proposition that their cost should be equal to their
disbursement. If we visualise the railways as a method of taxation on the
users, we will get better resulte both for the public who utilise them and for
the Government whioch has to administer them and the other departments as
slso disc other functions of the State. The State—I should not say the
owner—as the representative of the people, which runs the railways owes a
duty that it shall so spread out the rates as to keep them in consonance with
the gencral level of prices. If you examine the cost of other commodities like
{ood, cloth, ete., you will find that there has been an increase of 200 to 250
per cent. in their prices in comparison with the prices that prevailed in August
1889, whereas in the case of the Hailways the increase in fares has been not
more than 135 to 20 per cent. in different categories. 1 am referring to coaching
a8 well as passenger traffic. Is it proper that a state organisation whose
disbursement of wages has more than doubled in this period and the prices
for whose raw materials in the shape of coal have gone up by about 150 per
cent., should be compelled to charge & rate which is not in keeping with
-either of these two increases? I personally would prefer even a higher increase
in the fares and ocoaching rates than has been recommended by the Honour-
able Minister, but I would make it conditional on two things. Government
-owes 8 duty to the travelling public to give it a better deal than it has been
giving so far. I know the difficulties which the Honourable Minister has "to
oconfront with, He is short of wagons, of coaches, of personnel and he is short
of everything which is required. But cannot the difficulties be met by means
of rosd transport aided and run by the state. The previous speaker mentioned,
and 1 have my own experience, that there are places where rail journey takes
longer than road journey. In those places it is necessary in order to reduse
the congestion on railways to run road services for meeting the convenience of
4he poople. In places where you cannot run a sufficiens number of train ser-
vices it in your duty tc have alternatively road services to take passengers.
1 would like to say this without making any revelation. I think it is well
known that there is a controversy whether the state is bound by a contract
" not to reduce the higher wsalaries of those who are glready in government
employment. Last time it was held by the Government of India when we
hncr retrenchment in 1881, that all those who were then in employment ocould
rise up to the highest salaries without any reduction in the emoluments being
‘mnnade. This question was considered by the Pay Commission. We thought
that the better course would be to leave the matter to the Government because
there was difference among ourselves. I think that oonsidering everything,
the changed atmosphere, the accelerated promotions, the higher ities
available to the people in servioe, it is meet and proper that all hi salaries
should be reduced to the level fixed by the Pay Commission. ere should
he no privilege attached to those who were emploved pre-1881 that they musté
eontinue. whenever they are promoted to higher posts. to draw a higher salary.
H we bring down the higher salaries to the level suggested now it will not
mean any great deal of cconomy in coats. Tt should be realized that it is more
as a sort of consolation to others. to remove the discontent between a pre-
1081 and post-1981 man working in the same position but drawing different
rates of pay. I want to remove that discontens, and T would suggest that the
recommendations of the Pay Commission about higher salaries should be accept-
ed for all those who were in the employ of the Government, whether pre-1881
or -1881,

should like to stress one aspect, namely that the third class fare in the
luwest in the world. Tf we wish our people to have comfortable travel it will
be well nigh imposaible to supply them with the amenities without a little
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further increase in the fares. I should invite the attention of the House to the
fact that reserves built during the years of prosperity from 1924 to 1929 were
finished up within a year and a half of depression. That is a thing which the
House must take cognizance of, and whenever we should build up a reserve
we should not hesitate to increase fares if increase is justified. I suggest that
when we ask for increase in wages, when the capitalist asks for increase in the
price of coal due both to high cost of wages and to demand, it is proper that a
national government should have the courage of its conviction and charge the
rate which the traffic will bear. In spite of the fact that India is the poorest
country in the world—the rupee has lost its value—in real wages or reul wealth
India is still as it was in 1939; but in terms of money it will be idle to say
that any part of the population from the meanest wage-earner to the highest
capitalist has not benefitted by the-devaluation of the rupee. But we have
continued to churge from our passengers the sume old rates which were
prevailing before the war. It is unscientific and I suggest, not now but for
future consideration, that when the Honourable Minister brings forward s
budget for the full year he will keep in view the necessity of building a
reserve in order to give better service to third class passengers. I would have
them fitted with fans. But can you do so if you do not increase the fares?
You want to have better water facilities. It is very necessary to provide more
amenities in this direction. Water supply is very deficient and troublesome.
The way people are packed in the compartments is deplorable. It is a slur on
the fair name of India to have third class passengers huddled like that
in a compartment. We must remove all these anomalies. But we cannot do
it without money. It is therefore better that a national government. should
increase the fares and freight without discrimination and only as much as is
necessary for the ultimate objective of giving a better deal to the travelling
publie.

Shri A. P. Pattani (Western India States Group): I would like to confine
my remarks to only two or three observations in as few words as possible.
The first thing I .wish to suggest to the Honourable Minister is that in his
statement he has said that the deficit of Rs.- 16-92 crores can be adjusted from
the railway reserves at the disposal of Government of Rs. 2161 crores. I
would like to know, or rather to be assured, that the sum of Rs. 21:61 crores
is merely a very rough estimate and that we shall know our actual reserves
after the accounts with the Pakistan Dominion have been settled.

The next observation I wish to offer is in connection with the turn-round
position of the wagons. The turn round position actuslly is—I am speaking as
one who has had something to do with the railway system in my own Btate,
emall as it is—that when a wagon loaded at, say, Bhavnagar goes to, say, Okha,
it is ready again for re-loading at Okha station. If the period of this time,
which normally used to be 9 to 10 days has increased to 14 or 15 days, it is
really a very serious position, and I submit that not merely the civil distur-
bances, but also lack of locomotive power and labour troubles are responsible
for the over all decline of some 40 to 50 per cent. of our wagon power.

And lastly about the locomotive power itself. I think everyone will agree
with the Honourable Minister that it is a great reflection on the late Govern-
ment that they did not provide for the manufacture of locomotives and parts
in this country. But now that we are in a very serious crisis about locomo-
tives—again I speak as one who is connected with a rmall system of railways
and we have realiced the difficulty of how an engine between two stations will
stop because workshops have mot been able to put them in proper repair and
there are no essential parts available in the country—TI would like the Honour-
able Minister kindly to state how snon we shall be able to manufacture locomo-
tives and parts in this country; and also. since this is likely to take some time,
how soon we can import from England or America or any other country the loco-
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motive power that we require. I believe, Sir; that this locombtive power will
greatly reduce the increase in the turn round time of wagons®

This is ull 1 want to say now. '

Prof. N, G. Ranga (Madras: General): Mr, Speaker, Sir, I wish to congra-
tulate the Honourable Minister for Railways for one of the best speeches I
have heard dclivered in this House on this subject, and I am also glad, Bir,
that he has taken the House into his confidence in regard to many of the
adjustments that the Government has had to make owing to the division of
the country: but T am sorry that the Honourable Minister has not taken the
trouble to provide us with an explanatory note on these Demands fof Grants.
These figures relate to their proposed expenditure for a period. of 74 months.
How they compare with similar figures for the last year, we do not know, with
the result that we are unable to know whether Government proposes to spend
much more thsn they need have to on these various sections of their railways.
and their railway expenditure. For instance, Sir, I find that they have today
five Members on the Railway Board. There used to be only three. Why they
have increased the strength of it, I do not know, although for a fact it cannod
be eontended tbat the railways are obliged to work much harder now or the
strain on the Railway Board is very much more than it used to be during the-
war. That is only an instance, and I am rather afraid it is rather illustrative
of what might be occurring in various other departments of the management of
the rallways.

I ennnot ngree, Sir, with my Honourable fr'end Mr. Hussain Imam, that
the railways should he used as a sort of tax-gathering agency. That is what
tho last Government tried to do. 1f you want more money for the general
revenues, it ia better to be more honest about it and go to the plblic through
this House at the timo of the budget and say you want 20 crores and then
tell the people how the additional 20 crores of rupees are expected to be collect-
ed by the Government so that the people would know what 0 do asbout it.

T am glad, 8ir, that the Railway Minister does not propose any general
mising of the rates of railway fares or freights, and I am also in agreement
with the moathad that he seeks to adopt in order to raise the additional revenues
that he wants, so that only those people who can be expected to pay will have
to pay and the ordinary people need not have to pay. But at the same time
I wish to sound & warming in regard to the proposed change in fixing the
raflway freight rates. There will be every possible opportunity for interested
railway officlals either to lower the clasaification of certain goods or to over-
charge for cortain classen of poods as between one station and another. Of
course T am glad thas the Minister proposes to make the Railway Rates Tri-
bunal n more permanent one and to make its recommendations also mandatory.
Too much care eannot posaibly be taken in this regard and T hope the Honour-
shle Minister will try to associate the commercial public as well as others,
including agriculturists: T hope he will see that thev are associated at every
stage with thone authoritien who have eot to make decisions in this regard.

T am sure, Bir. the House will be in agreement with the stand taken by
the Government of India in regard to the distribution of assets and liabilities
over the atrategic railwaya. Thin budget does not hold out any bright: prospects
either for the vear to come. The Honourable Minister has already atated that
there cannot he any improvement hefore the end of 1048 owing to shortage
of snare narte far canstmietinon of mlling atack. ete.  That is indeed 8 vere
unfortunate thing. Tt anlv shows that the canstructive side of the railwavs has
not heen very aotive. Reference has alreadv teen made to the construction
of locomatives, and T hope the Honourable Minister will have some heartening
news to give, i

In regurd to the manufacture of locomotives and rolling stock. and specially
the improved special coaches that we have been promised for so many vears
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-and in vain for third class passengers, 1 am glad that at least one expert 1s
being sent to the U.S.A. It is a good decision, but we should send not one,
'but two or three, and we should charge them also with the task of studying ah
those things and coming back as early as possible so that it would be possible
for the Government to give effect to their recommendations in this country.

Again there are dark prospects regarding new projects. I tind here on
pages 6 and 7 some mention of some of the railways in regard to which they
are having some survey projects. There is plenty of scope for many more
projects and I do not know when Government is going to give any sort. of
satisfaction in regard to the more important of them. That is why I welcome
the suggestion that railways should try to take over the road traffic also by
placing on the roads their own buses in as many places as possible and thus
Placing their services at the disposal of the publie.

Then coming to third class passengers, what is it that one can say? My
Honourable friends have already stated how many things have yet to be done.
1 can only mention a few things. We want more carriages for them, waiting
rooms, and latrines especially have got to be improved. They are in a hope-
less condition. Raised platforms we have always wanted, and we want
departmental catering on trains as well as stations. For a number of years
this has been a sort of burning topic with us, and until now Government has
not been able to come to a decision in regard to this matter. I wish to tell
them that departmental catering on the South Indian Railway has been a
great success and it ought to be tried on other railways also.

Then I wish to come to the question of raising railway revenues. Sir, T
have already stated that I am in favour of the proposals made by the Govern-
ment. In addition to that I want them to explore the possibilities of putting
to very good use the vast expanse of land which today lies fallow all along
the railway lines. They can certainly raise on them fodder. food and also
green manure and they can get any amount of additional revenues thereon.

Then there is the question of season tickets. T am not at all in favour
of this particular proposal. The real difficulty in most of our towns today is
1 p.M. that there are too many people, and too great a shortnge of housing.
We must disperse people and help them to d'sperse us far away from the towns
as possible; we can better do that by inducing them to travel away from their
places of work in the towns, by season tickets, farther and farther away
from the towns. That is why I cons.der this proposal to be rather a retrograde
one and a very unfortunate one.

Then, Sir, the Honourable Minister wants to raise about eight crores of
rupees from ticketless travel.

gShri M. 8. Aney (Deccan and Madras Btates Group): To save, and not to

m X, G. Banga: It is a sort of leakage; it is being lost and therefore he
wants to gain it. I suggest that he can save just as much by trying to have
a better administration in regard to goods traffic also. There is any amount of
corruption going on in that direction. Many goods are classed rather too low
and there is under-weighment in very manv places: if (mlv- he can stop -t-hese
things and if he can have proper administration in that direction, he will be
able to save easily eight crores of rupees if not more. )

Then. Sir, there is the question of corruption—the public also wants to
expect something from the Railways. Any smount of corruption there is,
especially among the officer ranks—even some of those who can-be classified
as station masters or goods clerks and upwardi. Tt has got to be stopped.
Government have been saying that vigorous steps have been taken but I am
afraid with very little effect.  Why not cut off the 1st class carriages? Convert
thern—have only 2nd class and 8rd class and nothing- more: -'Then you can
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certainly save, by way of the manufacturing of thesc costly vehicles and also
the equipinent thereon. Supposing you develop electrification of the railways,
will it not be possible for the Government to save quite & lot on coal traffic?

8ir, I wish to congratulate the Government on the very good relations it
bas st last come to develop between itself and labour, but I wish to make
@ suggestion—that it ought to try to welcome lsbour of different ranks, from
the lowest paid to the highest paid, to associste itself at every stage, wherever
decisions have got t be taken, with the Railwuy Administration, and expect
themn to make suggestions from time to time as how to increase their own
incentives for better work, more eficient work and inore continuous work, than
has been forthcoming till now. Unless and until the railway labour is encourag-
ud to come into direct participation or partnership with the Railway Administra.
tion. I am afraid it would not be possible to get over the hiatus of discontent
and psychological nexus tbat there is today between the Administration on
the one side and labour on the other. My Honourable friend the Railway
Minister himsel! is well aware of the fact that the level of efficiency is going
down, has been going down for some years, und railway labour really has not been
so very keen to co-operate with the Hailway Administration in getting better
results as it ought to. Why is it s0? It cannot be merely because there are
lower wages; now according to the Pay Commission’s recommendations higher
wages are going to be paid. But are higher wages alone the only guarantee
for higher efficiency, grester production and greater work? That is where any
amount of research will have to be made by Government and experiments
* tried. In this direction, 8ir, [ think Government have much to
learn from saqme of the wsuccessful experiments made in BSoviet Russia
Thev enll it n ““trinngular management’” of the Ra'lways and various public
utilities and also of publicly owned enterprises—the Administration, the super-
visory staff and tho labour are on it. Now I would like the Government to
study the various possibilities in this direction.

B. Das (Orisan: General): Will our Cominunist friends in India” enjoin
Railway Workers to work? '

. N, @, : It ia much better, 8ir, instead of bewailing that the
communists are in ¢ of Railway Administration, to say that our nationals
are in charge of labour in India. Let¢ them gain a majority of office on the
Railwaymen's Federation so that it is pomsible for us to show the maximum
;:.n.cl;;mt of co-operation between the Railway, Labour and the Government

Sir, in conelurion T wish to say that although prices have gone up in all
other direotions. Railway fares have not gone up. It is true, but at the same
time, if there is {0 be any experiment to be made at all at the time of the next
Budget by way of raising the railway rates, T would ‘like that a beginning
should be made with the railway freights and not with railway fares because
we must know what is likely 0 be the incidence of any sort of a general
increase that may be made. I admit at the same time that there is every need
for increasing the revenues of the Railways and I am rather a little alarmed
at the prospect of our Railway Reserve heing more or less exhausted hecause
these are the timea when we should he nble to build wp our reserves in
antiocipation of the coming economic deprersion that is in the offing. On the
other hand we are aimply exhausting these reserves. The only solution is that
my Honourahle friend should not seek to raise on the Amortization Fund or

Shri Rokinl KEumar Ohandhurl (Assam: General): Mr. Spenker. Kir. i*
was udget Bession of the Central Assembly that we had
au\idtlmuﬂhlnnw‘ fo an increase in the fares of passengers. At

we nome sort of an assurance that hetter arrancements ~5il he
the travelliag public. T think T am correct In saying that it will he
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hoping against hope to have better facilities for the passengers, particularly
for the third class. Nevertheless, Sir, in presenting this revised Budget, the
Honourable the Minister in charge had received an ovation which should be
the envy of everyone in this House. 8ir, I take it that these cheers were given
for three reasons. Firstly, for the promptness with which he had been able
to carry the refugees both from: Pakistan and the Indian - Dominion. Secondly,
for the decision to give effect to the recommendations of the Pay Commission’s
proposals so far as the railway labour is concerned. Thirdly—which concerns
me vitally—his decision to have direct railway communication between Assam
and the rest of India. As a Member from that Province I pay my special
tributes to the Honourable Minister for his quick decision ih this roatter.

Sir, it must have been known to the Members of this House that those of
us who have to go through the Pakistan railways have to suffer a good deal of
harrassment; our baggages and Iuggages are searched by persons who belong
to the officinls of Pakistan—not onlv by them but also by the Musl'm National
Guards and by other unauthorised persons. Various acts of extortion have
been committed on the passengers when they have to go through these
Railwayvs, particularlv at Parvatipur and Santahar...o

An Honourable Member: How much you paid? -

8hri Rohini Kumar Ohaudhuri: My Honourable friends are asking me hov
much I bad actually paid. Well, Sir, I had es:aped somehow because of my
general set-up. But there is no real security to other passengers to India.

Then, Sir. T have heard that there are three different proposals for having
this new railway line from Assam to India. The three proposals are:

(1) to start from the station of Kokrajhe through Rajabhatkh
(2) to start from Jipkain.
(3) to start from Bapatgon.

[n my humble opinion, the proposal from Kokrajhe Khevowa should be
accepted because that passes through the various forest areas and it will enable
the people of that locality to export a large quantity of timber which ix so
urgently wanted in other parts of India. Secondly, this line would be further
away from the Pakistan territory than the other tw> lines and therefore greater
measure of safetv to the passengers may be ensured. T would like to know
verv much from the Honourable Minister which of the three proposals he has
alreadv accepted.

Then the other question which naturally arises in this connection is whether
the headquarters of the Assam Railwav should be in a town in Assam or in
Calcutta as at present. At the present moment. the (General Manager's office
18 in Caleutta but there is a Deputy ~General Manager's office
in Pandu. We must now realise the importance of Assaiu. being the eastern
Frontier provinee. It is frequentlv necessary for the Government of Assam
to come in touch with railway authorities and experience has shown that the
Deputy General Manager stationed in Pandu cannot pass orders or take prompt
action without reference to the General Manager in Calcutta. When you
remember that about 1,300 miles of the Railwav is in Assam and onlv 850
miles in Bengal, the case for the location of the Genera! Manager’s office in
Assam in obvious. I hope, Sir, the Honournble Minister in charge of the Rail-
wavs will give particular attention to this matter. becruse we have a large
quantity of tea and petrol and other goods tn export from Assanm: and therefore
compared with Bengal and Calcutta, the importance of having the Genera!
Manager’s office of the Assam Railway in Assam is certainly very great.

Another point to which T would like to draw the attention of the Honourable
Minister is the proposal to have another line from Bongaigaon to Golpara
through Jogighopi and then connect with Pandu railway station near Gauhati.
So far as this proposal is concerned. Bir FEdward Benthall when he was in
charge of the Railways ssid on the floor of this House that it would recvive
high priority and he also said that the construction of the bridge near sbout
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Golpara town on the Brahmmaputra wss under consideration. I kuow oniy -his
much that certain engincers went to these localitics, I mean Golpara, Pandu
snd Amingaong, but | do not know more. It appears that the whole proposal
hus been shelvedd. | would like to know from the Honourable Minister whether
the ides of the construction of the Brshmaputra bridge has since been given
up or whether it is still in progresa

Mr. Bpeaker: | bel'eve the Honourable Member has almost finished. If he
‘wants we can stay s minute or two

Enri Rohini XKumar Ohaudhurl: | can spenk later. Sir.

_ul'. Bpeaker: [f he can finish in a counle of minutes, then the House can
wait,

Ehri Rohini Kumar Ohaudhuri: 'I'ru'ns are always so late, but spenkers are
‘being requircd to be wo punctusl C

There ix ono other important point 1 would like to mention in this connection.
That is, if u line fram Bongsignon to Pandu through Golpara is construeted,
then we can connect this line through Lakhipur or Krishna to Garo Hills. In
Garo Hilla there is a large area which has been leased out to the Associated
‘Cement Company fow manufacture of cement and' ¢ Company had  given
an assurance to the railway authorities formerly that if fhe railway line was
‘constructed they would he able to supply one lakh tons of eoal every vear.
‘Coal being now maigaportant, T wonld humbly suggest to the Honourable Minis-
ter in Charge of Railways to take up this I'ne immedintely and give it A-1
priority, so that we can get all the eoal which is poing to be ‘avnilable there. TIn
the ordinary course of things, this Company might agree to give that coal to the
Pokistan Railway and Pakistan being so much in need of coal at the present
moment will certainly grab at it by having a line through that place.

Mr. Bpeaker: I think wa betéer adjourn. The speaker has about three
minutes more, which he shall bave after Luneh. The house will re-assemble at
2-80.

The Assambly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-anaembled after Junech at Half ‘Past Two of the Ciock,
Myr. Speaker (The Honowrable Mr. G. V. Mavnalankar) in the Chair.

ghri Rohinl Kumar Chaudburi: In connection with my suggestion to con-
nect the Garo Hills, T mav mention here that we had one Companv, The
Assam Bengnl Cement Companv. which supplies cement to India and that
Company operated on the lease given bv the Government of Assam. But now
it has gone, to the Pakistan area of Eastern Bengal. And if vou do not now
take the cemont. manufactured by the Associated Cement Company in the
(laro Hills, the whole of Tndin will suffer for want of cement and therefore
that proposal, as T have already aaid. should get the first and highest priority.

Bir. another question to which 1 would like to bring to the attention of
Government is about the Tripura situstion. What has been called an admini-
strative problem may not prove in the long run to be an administmtive problem.
The same situation may arise as it has arisen in Kashmir and Tripnra is hemmed
on all sides by Pakistan. There in no acoess to Tripurs except through Pakistan
Railwava. Now there in a milway from Karimganj atathon to Kolkulighat to
Teipurn harder the dintance in anly 20 miles. If this is linked np then there
might be acovss tn Tripura from Assam independently of the Pakistan railways
and T wonld thorefore commend thia particulariv to the attention of the Gor-
ernment of Tndia.

Now. Sir. T want to say a few words about the comditions of travel. 1
have already sid ahomt the difficultien of third-class passenpers eoupled with
the guestion of ticketless tréivel, ' You ootnpldin agsiost the -pulilic for ticketleds
wavel, but T would ask whether the publie ‘chesdt vou or the Rallway wheat you?
Most of the cases of travel are bona fide cases. People do not get tickets now.
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You kave not got railway tickets for sale and you should also remember this
that you are now carrying passengers three times more than your capacity
You have no right to ask for this money. On behalf of the ticketless travellers
I would say that you should leave them alone, because you have not been able
to provide nccommodation for all the persons to whom you sell tickets. Why
bother about ticketless travellers now? They are finding their way and they
are travelling. Why are you fighting with them? '

The Government has been pleased to increase the first-class and second-
class fares to a great extent, but what have you given in return. Sir, this is a
very serious matter. 1 was travelling in a first-class compartment and two of
the posts of the bunk broke down. It is not an invention. I made a complaint
to the Honourable Mnister. The bunk simply collapsed.

Mr, Speaker: The Honournble Member must speak now in a hurry His
time is up.

Mr. Nazirudin Ahmad (West Bengal: Muslim): Mr. Speaker, Sir, I riso
to congratulate the Honourable Minister sincerely and heartily for his excellenb
Budget speech. The excellence of the speech may have been due to ite
svnchronisation w'th another happy and popular event which was happening at
the very centre of the Commonwealth, i.e., in London. I refer to the happy
wedding of Princes Elizabeth and Prince Philip the ceremonies of which were
being actually performed at the time that the Honourable Member rose. The
marriage ceremony was being performed by the Archbishop of Canterbury in
the famous Westminster Abbey and the Prince and the Princess were declared
man and wife at 5.15 Indian Standard Time when the Honourable Member waa
fullv on h's wav. This may be, cinics may say, a coincidense but would prefer
to call it a happy sugury.

Sir, with regard to various questions that have been raised, I have only to
touch upon s few small points. For reasons which have been carefully cxplained
by the Honourable Member, namely, the effect having had to be given to the
Central Pay Commission’s recommendations, the rise in commodity prices, the
price of coal and various other reasons, the administration has become costly
and T believe that the public—I mean the travelling public and those who send
their goods through the railways—have got logically to pay for the increased
cost. 1 do not agree with the suggestion of Prof. Ranga that the Railways
are being converted into s tax-gathering body. I submi¥ that in asking the
people to pay for their journey and the cost of carrying their goods is not the
same thing as making the railways a tax-gathering body. Like the post office
the institution of railways should be made self-sufficient and made to run on
business lines. Their Budgeta must be squared. If that is not done a large
number of complications would follow. Prof. Ranga has suggested that the
deficit should be bormne by the public exchequer. I submit that it would be
unfair to ask the public at large to contribute towards the cost of the travel
enjoyed by those who do the travelling. In a large number of cases we find
that the tax is levied—and levied justly—on the consumers; e¢.g., taxes on
matches and sugar, kerosene, customs duties, etc. Then there are the provin-
cial sales tax and electricity tax and various other taxes which fall on the
consumer. In asking the railway using public for the personal services rendered
to them the railwavs would not be creating a new or unheard of precedent
but rather following a very scientific and well-established principle of taxation
—that of taxing the consumer I therefore support the Honourable Member's
claim that travelling should be a little more costly to make up for the deficit.
The enhanced cost has got to be met by those who enjoy the service. 1f vou ask
the general public to pay. it may be that a man who has never travelled in bis
life will have to pay and the man who travels all the 865 days in the year will
escape the sd-?'horlsl taxation. That T submit would not be fair and proper.
The question then is whether in sllocating the tax between the genersl public
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and the railway-using public the principle is sound that the travelling public
should be asked to pay. That is why the Railway Budget was separated frora
the General Budget. [ think the justice of the Honourable Minister’s propo-
sition i» ouly sclf-evident. Then the question is how the increased cost is %o
be distributed. The Honourable Minister has tried to allocate it bhetween the
different classes ol passengers from Third class upwards. In the memorandum
which sccompanies the budget papers it is said that the increase 1+ proportion-
ately upwards from Third and Inter to Second and First. But I find that there
has been some little disparity between the Inter class and the Third class as
compared with the Sccond class. On caloulation I find that the increase in
the receipta from Third class passengers would be a little over 82 per cent., from
the Inter cluss 46 per cent. On this basis the increase in the Second class
shauld have been a little more but it is actually 42 per cent.; so there is a drop
of 4 per cent. here. In first class it is 81 per cent.; it should be double the
inorease of the Becond class but it is slightly below that. I submit that the
Inter olass passengers have been neglected; they have been asked to pay a
little more than they really should. The interest of the Inter class passengers
has boen always overlooked. There are many Honoursble Members who are
champlons of Third class passengers but Inter class passengers consist of
middle olass peaple of moderate means who have their grievances. Sometimes
i hlprml that in order to get ancommodation they buy Inter class tickets and
they find to their surprise that the TInter class compartments ar: more than
overcrowded while the third class compartments go practically empty. 8o
these Inter class passengers require some kind of relief. In fact it will be
found from the statement that the Inter class passengers have been asked to
pay more than 50 per cont. over Third class passengers. I think the proportion
betwoen the rate of the Third class passengers snd Inter olass passengers
should not excead 50 per cent. over Third class passengers. Then again the
Second class passengers’ rate should be ahout double the Inter class passengers
and the First class passengers should also be asked to pay double Second
class rate. becnuse they can aflord to pay for luxurious travel. These are «me
slight adfustmenta which T suggest in the interest of fair-play and justics,
spoaially justios to Inter class passengers. '

Then. Bir. there ‘appears to me to be some anomaly in the nomenclature
used in the various headings in the hookn ciroulated to us. In the green bock
which ia she Demands for Grants it is described an Expenditure of the ‘‘Central
Govarmmment'’. 1 the Explanntorr Memorandum it is described as Railway
Budges of the "*Government of Tndia’’. This difference in the terminologv does
not mattar. But what seems to be a little material in that in the actual budget
we are told that it is the Budget of the Railway Revenue and Expenditure of
the "‘Governor-General’’. T do not see any reason for this difference in the
nomenciature. Doea the Honourable Minister mean that the railway reverue
and expenditure are those af the Governor Genernl? In the new set-up T think
the (lovernor Genersl is maroly & ennetitutional herd. In these cirenmstances
T think the trrminology which anite the present situation namely. the “‘Central
Government'' or the "‘Government of India''-—1 prefer the ‘‘Central Govern-
ment '—should be used.

Sir, these are the few points that T want to suggest for the consideration
of thie Honourahle Minister. The Honourable Minister's speech was remarkable
for its olarity and grasp, particularly when it related to a subject of such intri-
eacy an railway finance. The Honourmble Minister, as has been pointed our.

pronched the queetion with an open mind and took the Hous~ fuily into con-
Adence. That is the proper thing to do in & democratic House and the result
is the willing support which T hope the House will give him. A democracy is
the strongest 4 to the Government provided it is taken into confidence
and approached in the right spirit, and T congratulate the Honoursble Minister
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on his approaching the House in the proper spirit. I have never had the good
fortune of listening to budget speeches in this House but I have experience of
reading them; and I think the Honourable Minister’s speech will go down in
history as a very remarkable performance. He has not been too long; if he
has erred it was rather on the side of brevity. The House was rather thin
but his speech was listened to by a very attentive and appreciative House.

8ir, I hope the Honourable Minister will consider the points I have made
and give them due effect.

. Mr, Speaker: I find that a large number of Honourable Members are
desirous of addressing the House on this question. There are therefore two
alternatives.—either a select number should attempt to speak or the time-
limit should be curtailed from 15 to 10 minutes. If the original time-limit of
15 minutes is adhered to only 5 speakers can speak; and I have to tell them
also to be brief. So I think Honourable Members should confine their remarks
to ten minutes from now.

Mr. BR. K. Sidhwa (C. P. and Berar: General): Sir, the Honourable Minister
has verv lucidly placed before us the whole picture of the assets and liabilities
of our railways after partition. So far so good. But I am sorry that so far as
the amenities of passengers are concerned, and as far as the proposed increase
in the railway fares go, I am not in a position to agree with what he has said.
Leave aside for the time being the amenities for the passengers: today the
bare necessities which are due to the passengers are denied to them. The con-
ditions of travel are most deplorable. we know the extraordinary conditions in
which we are living today. With all that every year we are told that efforts are
being made to improve the conditions and every year and every day we find
the conditions are getting worse. Take the instance of the safety catches,
the windows and planks of the railway coaches: the lights, the drinking water,
the taps in the coaches. I am not referring to the drinking water on the plat-
form but in the coaches: the pegs, the looking-glasses, the basin: all these are
in a most wretched condition, and with due respect to the Honourable Minister,
I maintain, Sir, that no serious effort has been made to improve them. If you
travel in any coach today, you will find something or the other very defective:
either a safety catch is not there with the result that there is no safety in
travelling, particularly in women's compartments. Then ‘when you have to
open the shutter in sun or rain, you will find that half the shutter is broken.
Then going to the drinking water in the lavatory, you will find that the tap
is missing or if it is there, there is no water properly flowing through it. Coming
to the lighting we have been told that there have been thefts und particularly
that the passengers steel away these bulbs. It is most astounding. As we all
know, these bulbs are manufactured for the particulsr type of railway carriages
and these bulbs are useless for any domestic purpose in any house or any shop
because they are of a certain voltage manufactured specially for these railway
carriages. These bulbs are under lock and key within the globe. T would like
to know, in the case of third class carriages where there 50 to 100 passengers,
from where the thief brings a key to open the bulbs and how car. he steal those
bulbs in the presence of so many passengers. Is it thinkable that these bulhs
are stolen bv the passengers? Let me tell the Honourahle Minister that I
have made thorough enquiries into this matter. I am telling him with all the
evidence in my possession that the thefts occur in his railway yard. Systematic
thefts are going on and no efforts are being made to check tham and those very
bulhs are resold to the manufacturers who are contractors of the Railway
Board—T have come across them—and then they are replaced. These are
some of the things that should not go unnoticed. These are the diffienlties of
the third class passengers. The first and second class compartments also have
no lights. But the condition of the third class carriages are very bad.

Mention has been made of ticketless travel. But when there is no lighs,
how can your Inspector catch those passengers travelling without tickets? That
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is one of the important points that the Honourable Minister should bear in
mind, and efforts should be made to see that all the coaches are provided with
lightse. These excuses of the officers are not temable for one moment. They
are taking shelter under the war conditions, The war has been over for three
i:u and yet the conditions are worsening instead of improving. A serlous
int from the Honourable Minister to all the officials in this respect is overdue
and he must tell them that they should not allow these things nnd they raust sce
that the bare necessities, leaving sside the amenities for which we have been
living for ages. sre provided. Heavan knows when these are going to come.
The Arrow trsin has been exhibited as a specimen. Their third cless coachés
are beautiful. T do admit that they are very fine. But God salone knows when
we shall see them working on the lines. There is the third-class: [ans are
provided: cushions are provided: the water arrangements are good: the
lavatory is gond. One class is being done away with and the second class har
been converted more or less into Inter-class and when these new coaches come
into running the Honourable Minister will see to it that the second class {are
is equal to the Inter-class because the comforts of the second class have been

materially reduced. 1 do not mind this because it will give some relief so far
as {ares are concerned.

These are the conditions of the travelling public. I do not blame the
Honourable Minister for this. He takes an interest in it. But he should pot
rely ton much on the officers when they say conditions are beyond their control.
I ssked how many coaches are still with the military. I was told that all the
coachen for disembarkation and for other pressing needs of the military would
be handed hack to the Railway Board by June last. and when we asked the
question the other day we were told some three hundred odd are still lying
with them and we are not told when they are coming back. We were told this
morning that the British troops are going away by February. There may be
some movements of the Indian troops. But those movements take place in
ordinary cases. Even before the war there were such movements and there are
military trains for them. I do not understand why such an impediment bhas
been caused and why so many coaches are still left with the military. If all
these are brought over then some kind of relief can be given. The overcrowdi
i most deplorable and 1 do feel that something really serious should be done.
The last time when there was a clamour on the floor of this House the Houour-
ahle Minister anid ‘T will supply one crore for amen'ties’’. What has been
done we do not know. He may have provided s little hall here or a passcnger
ticket house there. But let me tell him that many improvements are neceseary:
third class halla and ticket offices are far off from the main office and the upper
claasen. Why should there be differential treatment for third class passengers?
Third class passengers must have ticket houses and windows just near to the
upper clawses an that they may have access to the platform. Bome of the
ticket offices are far off from the station platform. If you were to see Ahmeda
bad Station and even Delhi station, the upper classes are near the main hall
while the third clans presengers ticket rooms are far away. Take the Victoria
Terminus station in Bombay. where it is far off. There muat be many windows
#0 that the passengers ean have access to purchase their tickets. The result
t» that delay takes place. pick-pocketing takes place and the passenger has to
pay Ra. 2/- for n ticked that costs only Rs. 1/4/-. About corruption

nlnt- Speaker: Order, order. The Honourable Member has only half a
ute,

Mr. R. K. Sidhwa: T am the President of the All-India Railways Passepngers’
Association. If you can give me five minutes more I will be grateful.
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Mr. Speaker: It is not a question of my favouring one Member and not the
other. The House, by common agreement,. has agreed that ten minutes should

be’ enough, so that every Member may have an opportunity of cxpressing his
views.

Shri Biswanath Das (Orissa: General): Let me request you that for myself
I would not like to talk. 8o that this time could be utilised by another member.

Mr. Speaker: It is not that the Honourable Member is the only one in
the list of speakers. I call upon Giani Gurumukh Singh Musafar. I first rang
the two minutes warning bell. Perhaps the Honourable Member was so much
engrossed in his speech that he could not hear. But he was referring to tne
point of corruption. That he has mentioned already.

Mr. B. K. Sidhwa: You said there was one minute left. 8ir, I will only
mention one point viz., that it is very necessary to inforn: the passengers about

the arrival and departure of trains and loudspeakers should be installed
8 p.M.

at important stations for this purpose, 8ir, I have got many more
suggestions to make, but my time is up.
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Giani Gurmukh Singh Musafar (East Punjab: 8ikh): Mr. President, I admire
the Honourable, the Minister for Railways, for his ability and industry in present-
ing the Ra‘lway Budget before the House. and really he deserves to be congra-
tulated. I rise to tell other facts as, upto this time, no other member has drawn
the attention of the House to the same. Had I been sure that Mr. Sidhwa would
mention my facts in the House, 1 would perhaps, have given the whole of my time
to him, and had withdrawn myself.

But the fact is that there is a great difference between seeing and hearing.
8o far as the Punjab is concerned, it is correct to point out that there is no rail-
way worth the name. If at all there is a Railway Department, it is then probably,
engaged in some other duty; it is not discharging its obligations properly. Had
anybody gone to the Punjab on the two holidays falling on Sunday and Monday
respectively, in the hope that he would be able to return to deliver his speech on
Tuesday, 1 am sure, he would not have been here before the end of the Budget,
and thus he would have been saved from the trouble of speaking, and the hearers
from that of hearing. The situation of the Railways in the Punjab is just as
described above, and those who come from there tell the same story. Unfor-
tunately, I was born in that part of the Punjab, which is now called the West
Punjab and those who have migrated to the East Punjab and thernce to this
place, and I have hardly come ecross anv such individual who said that he
reached Delhi in time. The journey from Amritsar to Delhi takes two to three
days and some times even four. On the way the train halts where it pleases.
On arriving at the platform the guard or other railway authorities keep it rtand-
ing at their sweet will for whatever period they like, and thus the passengers
who are to reach their destinations cannot do so in time. Such a state of affairs
does not exist only these days, but it has been going on continuously for the las$
three months. Therefore, in my opinion, the most immediate attention should
be paid to this side of the management. The speech of the Honourable Minister
kas been listened to and carefully read by me. The speech is good, but it has
not encouraged us and has asked for three long years to set the present situation
right. I cannot say who will survive these three years. It is, therefore, neces-
sary to devote utmost and immediate attention to chastise the Railway Adminis-
tration of today. '

Before, our country was free, rightly or wrongly or on account of our slavery
or due to the efficiency of the British regime, this idea prevailed in our country
that a person whon is not punctual in reaching the place used to offer the excuse
that he took it that Indian punectuality would be observed and so came late.
Similarly, if anything is wrong, defective, and irregular, it is commonly said
that since it is Indian arranged, therefore mismanagement has taken place.
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Now, when we have attained freedom, we must endeavour to prove this notion
wrong, 1 feel, that though-the troubles are great, difficulties are great, amd
obstacles are great, yet in spite of all these we should try to prove such notions
to be untrue and established the fact that even in the face of these obstacles we
are competent to set the management in order. 1t is & pity that on looking at
the trains pcople say to us, in 8 joke, that now the Indian Government has

come. Due to late departures and arrivals of trains, this affair has totally
{allen into disorder.

Besides all this, I have noticed for myself that very little atdention has been
devoted to senitation. There is 8o much dirt on the platforms that, as a result,
diseases have broken out. Two months ago, I saw with my own eyes two men
dying of Cholora in the waiting room at the Ambala Railway Station. There-
fore to puy sttention to these matters is very necessary.

The oatering arrangements at the stations are not satisfactory. KEven the
Hotels, at the principal junctions, do not function, and the man who is unfor-
tunately left there remains hungry. There are disturbances in several places,
and the cities are under curfew orders, the people who are left at the stations
have to pass their nights on the platforms. And even if the curfew is lifted for
some time, they do not find any conveyance and have to remain hungry on the
platforms for two or three days.

In udd tion to these defects, one thing which is more or less seen in every
department, and which is rampant on Railways specially, is bribery. Novel
wnys of taking bribe are invented here. Today, just now a friend of mine_has
told me why the trning were running late was that the guards get overtime
allowanoe.  Thersfore, to get overt'me allowance they keep the trains standing
ut the stations.

Besides all these facts mentioned above, and after quoting an instance in
connection with the permit, I am cloging my speech. These days, the permite
that sre issued for coming to Delhi involve taking of heavy bribes. At Jagadhri,
the train is made to halt, and those who have not got permits, are allowed to
pass on pavment of somo money. The man. who has a permit, gets a railway
ticket. To save themsclves from getting a permit, people do not buy tickets, and
the result is loas to the Railwavs.

These are a fow facts to which I must draw the attention of the Honourable
Minister so that consideration should be given to them. And, the third class
passengurs’ wlit'mg reoms in particular, must be reformed, arrangements at least
for protection against inclemency of the weather should be made, so that the
passengers may protect themselves from heat and cold.

Shri 8, K. Patll (Bombay: General): 8ir. after the very remarkable perform-
snoe of the Honoursble the Transport Minister it is difficult to critise the Railway
Budget. If in spite of the pressure of time 1 have stood up to speak on the
budget, it is %o raise, what is scoording $0 me, & very fundamental issue. That
there have been inconvenicnces, or want of amenities is a very woeful tale on
which I do not want to waste the time of the House. The Honourable the Rail-
way Minister was kind enough to sive us the reasons, among which the three
principal ressons were the difficulties of partition, difficulties of the refugee

blem and the difficulties of labour and that these were responsible for the
mcit that has opcurred in the Railway Budget. We can quite understand those
dificulties and the House will have utmost aympathy with the Railway Minister
00 far as these difficulties are concerned. But the point I am raising is not in
regard to those difficulties : it is in regard to s fundamental issue which I am sure
the Railway Minister will not forget. It must be remembered that the Railways
are the first largest nationalised concern in this country of ours. Thﬁ_is no
other oconcern of such gigantic scale which has been nationalised. refor®
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the countryéhas been awaiting with great expectancy the result of this nationalised
concern. We were told during all these vears that the improvements could not
be secured because there was the war. We could understand that there was
the war and there.was the non-availability of materials and therefore improve-
ments could not be made. But surely it was expected that immediately after
the cessation of hostilities or at least after a couple of years thereafter some
reforms would be made which would tell us that a nationalised industry of this
country is going to be an industry which would bring not only comforts and
oonveniences but an assurance to the public that other industries have also gob
to be nationalised. Does the Honourable Minister realize—and I am quite sure
he does—that much hangs on the success of our railways The country is
waiting today for the nafionalisation of many industries. What is the purpose of
nationalisation? It is not an end in itself but only a means to an end. Nationali-
sation means that after the industry is nationalised the maximum to the
largest number of people will be secured out of that process of nationalisation. It
that good is not secured then woe be to all chances of nationalisation. We are
anxious that not only railways but other systems of transport have got to be
nationalised ; our other key industries have also got to be nationalised. When
the atmosphere in the country today is one full of nationalisation and everybody's
eye is on the railways, how are they working? Surely I do not characterize what
the Honourable Minister has said as excuses because I know that he has done
the best of a bad bargain. In spite of that we are not concerned so much with
what has happened and what are the difficulties. What the people want today
is how early are all these convepiences which they have been waiting for all these
vears coming. Therefore I sound a note of warning that when there is talk of
nationalisation going on in the country and when everybody points to the rail-
ways—I have seen it in public specches and I have myself used: that argument—
if nationalisation is going to follow the same process which the Railways in this
country are following, then surely that is not the nationalisation which will'-make
an appeal to the common man. There are two big conecrns, the Ruilways and
the Telephones, that have been nationalised, and what is the result today?
People have been telling that this is wanting and that is wanting. I have been
a frequent traveller in Failways. But for the ceiling and floor I do not lkmow
what conveniences exist in the railwav compartments. If I were to tell my tale
of woe, possibly it will take a long time and I do not want to take the time of
the House. If the millions of our people who travel by the railways do not get
the clementary conveniences, if that is the tale of these big national industries,
namely the Railways and Telephones, how are you going to convinea the common-
man that nationalisation s ulfimately in the best interests of the people of this
country? Therefore, I would humbly appeal to the Honourable Minister that
it is not a question of Kis making up this year or the next what he has lost.
The issue is much greater. The implications are far wider. If we fail in the
conduct of our Railways and Teclephones, woe be to all chances of nationalisation
of key industries in this country. As I said, much hangs on how we succeed in
conducting our Railways. That is according to me a very fundamental ques-
tion and that is why, as I sa’d, T thought it my duty to raise it in spite of pres-
sure of time.

Pandit Balkrishns Sharma (U. P.: General): Mr. Speaker, 8ir, T hope I will
not be guilty of tautology if I say that the speech of the Honourable Minister for-
Railways and Transport is really a remarkable and wonderful performance. Its
lucidity of expression, its facility, all have a charm of their own. At the same
time the realism which one can see in every line of the speech of the Honourable
Minister is very disturbing. He has a poet’s imagination to present before us s
panoramic view of our transport system. The picture which he presents to us:
is not very enchanting, it is not enthralling; the picture is rather depressing.
Yet T can say that his words give us coursge and ad determihation to over-
come the dificulties which have fallén to our lot. jen we pessed our Raflway
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Budget last year we did not kmow what the future held in store for us. Since
then we have seen and suffered indescribable agonies. Here in this land of
broad humanity we have seen humnanity uprooted. We have seen the brute in
man rearing ité head in all its ferocity, and we bave seen that brute shaking
ite goary claws in our face. And may I ask if there is any wonder that all this
upheaval aud carnage sbould have shaken to its very foundation our railway
trunsport system? Not only man’s bigotry and sub-human intolerance but even
nature conspired againsf us. But we are thankful to providence that we have
come out of it, though badly battered, yet alive and kicking and determined to do
our job well. Naturally the partition issue that we had to face has created
many a problem before us. The Honourable the Minister has very lucidly
pointed out to us the vurious problems that were involved as a result of partition.
As he has said in his own speech s0 many things had to be done. Operating
arrangements resulting from partition, the problem of division of assete and
liabilitics and the concrete problems of current nature had to be taken into consi-
Aération. The operating arrangement naturally involved meany things and the
workshop srrangement did not work well as bas been admitted by the Honour-
able the Railway Minister. He has said at one place that the Moghulpura work-
shop did not give us any service. For hia consideration I would like to place
before him o suggestion. At the time when we were one railway system, Moghul-
purs wis all right. But before Moghulpura there was a workshop, and a very
ﬁood workshop, dear Baharanpur, hardly a mile and half from the Station,
han Alampurs and that workshop was giving us very good service. 1 would
beg of him to consider the proposition whether it will not be desirable to revive
that workshop for our railways of the East Punjab and other adjoining territories.
Then again, a$ another place, in regard to the division of assets and liabilities

. the Honourable the Minister for Railways has said that a hitch has arisen on the
issue of shouldering all liabilities in lieu of thr assets which have been given over
to Pakistan. Though from the speech it is not clear as to what principle in
siotional division was kept in view, yet I think the principle that was adopted
must have been of a nature which did not unnecessarily put us at a great dis-
advantage. Broadly speaking, three principles could be taken into consideration
while dividing our assets and liabilities. Firstly the entire length of the perman-
ent way, in divided torritories, secondly the ratio of population in the divided
territorics, and thirdly the ratio of square mileage of the entire divided territory.

I do not know which of the three principles have been accepted while parti-
tioning our assots and lisbilities and yet I shall be failing in my duty if I did not
point out that the division of liabilities cannot be settled in & way which will, as I
said. put us at n disadvantage. The Pakistan Government. we have heen told,
has raised the issue that the division of liabilities should be on the basis of the
saming of the railways. That certainly cannot be accepted by us. The ques-
tion has not been settled simply because of the unwillingness of the Pakistan
Government nod %o assume capital liabilities for the capital assets received by
them.  Let it be clearly understood that we shall not tolerate any extra burden
on our exchequer resulting from liabilities not in consofiance with our capital
neacts. The correct basis is the one which has been pointed out in the speech by
the Honourable the Railway Minister and we are not going to accept anv other
basis in ita place. The problem of trmnsport difficulties and the problem of incon-
yenience to our passengers has been raised by so many members in this House.
I may be forgiven when 1 say that when we are raising these problems and these
difioulties, we really are shutting our evea to the actualities of the situation
because even a cursory glance through the pages of the Honourable the Railway
Minister’s speech will convinoce ua as to the tremendous work which our railways
have been able to verform during these difficult three months. They have
4ransferred 1,08,000 of our opting stalf and during that period we have irans-
ported as many as 25 lakhe of refugees, and if all this' hae resulied in congestion,
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has resulted in the holding up of wagons and thus has slowed down the move-
ment of goods from one end of the country to another, we shall really bhe un-
grateful if we lay the blame at the door of the M'nister for Railways and Trans-
port. In him I can say we have a man who has very ably handled the situation.

There are one or two things more which I would like to point out to the
Honourable Minister. In the United Provinces the Government of the United
Provinces have banned the entry of refugees from the Punjab. Now the Deputy
Commissioner of Ambala informed the railway authorities there that they should
not book any refugees for the U. P., but vou will be surprised to know, Sir, that
a8 many as seven trains were waiting, full of refugees, in each train about 1500 of
them, at a station called Kalanaur in my province from the Punjab, and those
trains were goods trains to which open trucks were attached. The District
Magistrate of Saharanpur telephoned to the Deputy Commissioner of Ambala
saying that these refugees cannot be taken by us and the poor Deputy Commis-
sioner of Ambala said he had alreadv written to the railway authorities but that
his orders are not being obeved. 1 wonuld request the Railway Minister through
you, Sir, to look into this matter.

Then again there is the question of . . . .
Mr. Speaker: The Honourable Member's time is over.
Honourable Members will note that the time-limit is 10 minutes.

Mr. Frank R. Anthony (C.P. and Berar : General): Sir, I shall endeavour to
touch briefly on four points which the Honourable the Minister for Railways
raised in his Budget speech. They relate to the regrouping of certain railways,
the shortage of staff, particularly loco and engine staff, the absence of a certain
sense of law and order which has led to ticketless travel and other activities
involving the railways in the loss of a considerable sum of money, and last but
not least, the labour question.

I appreciate, Sir, the need for the regrouping of certain railways, particularly
as certain railways such as the Bengal and ‘Assam and the East Punjab have been
truncated as the result of division. There is one urgent problem which I would
ask the Honourable Minister to bear in mind when dealing with this question of
regrouping. 1 was addressing a few weeks back. a meeting of railwaymen a¢
Kanchrapara. The Honourable Minister is aware that Kanchrapara is part of
the B. & A. Railway which now falls into India. Members of the staff told
me that on the B. & A. Railway they have a pernicious system of not making any
of their employees permanent. and that in this regrouping they will be seriously
affected ; that all the other railwavs as a rule, and quite rightly, make an
employee with one year's service permanent. but on the B. & A. Railway a man
with anything from 10 to 15 years’ service. a man who has risen from the subor-
dinate to an official position, even he is not confirmed even in the original position
to which he was recruited on the day he joined the railway. This is a serious
problem because the men fee! that if this peculiar position is lost sight of in re-
grouping, then the men on the B. & A. Railway with 10 to 12 years’ service, men
who have risen to an official position, will be placed subordinate to a man on
another railway with one year's service who has been confirmed, because on
the railway seniority is counted from the date of confirmation,

The Honourable Minister referred to the question of the shortage of staff,
and particularly of loco and engine staff. T did an extensive tour of the Eas
Indian Railway a few weeks hack and I was not only amazed but T was very
gratified when I found that while on the one Lhand as much as 60 per cent. of the
loco staff had gone out with the option to Pakistan, yet the remaining 40 per cent.
of the loco and engine staff were running up to 80 per cent. of the pre-division
number of trains. This, I think, is a remarkable feat. And in this connection,
8ir, I have a suggestion to make to the Honourable Minister for Railways. I am
aware that a fair number of non-Muslims—Hindus, Sikhs, and members of my
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own community had opted for Pakistan before all these disturbances occurred.
Bince the disturbances they feel that they have no place in Pakistan. A number
of loco people came to me the other day from Moradabad and they said they have
no fntention of going to Pakistan and that if necessary they would resign their
jobs if they were not allowed to reopt for Indis. I would ask the Honourabls
inister to consider this matter sympathetically. There are a number of non-
Muslims who, when conditions had not reached the serious position they did in
Beptember had opted for Pakistan, not because of any political leanings bub
because perbaps they had some relatives in Pakistan or because of the very
natural human reason that they thought transfer might improve their prospects.
These people today have no desire to go to Pakistan. They are people in the
loco and engine staff who I feel would be invaluable in filling the void which the
railways are seriously suffering from in the matter of dearth of loco staff,

The third point, Bir, which the Honoursble Minister made was the absence of
a certain sense of law and order, which, the Honourable Minister felt, was largely
responsible for ticketless truvel. [ also agree with him largely in this matter,
I feel that a certain absence of a sense of law and order is also responsible for
other activities which are costing the Railways very considerable financial loss.
I refer to what I regard as sheer vandalism: when I travelled on certain lines
reountly, and partioularly on branch lines. I found that carrisges had come out
from the workshops upholstered, reconditioned, completely renovated; the staff
complained to me that within n week the upholstery was either torn or stolen,
mirrors, bulbs and even fans were being torn out indiscriminately and regularly
from these various ocarriages. 1 feel that while the Honourable Minister is consi-
dcxrit}g measures to restrict this cvil of tickctless travel, he might also well

ido

consider some measure for tryving to restrict this organised vandalism and this
organised theft with.regard to Railway property.

. Another matter to which I feel the Honourable Minister might give some
attention Is the not inconsidernble theft of coal. T was at one of the large—
perhaps the largret—yards on the Esst Indian Railway the other day and T was
told by the poo’Flo in charge that on an average 100 tons of coal were being stolen
each month. This coal was being atolen either in transit from uncovered wago

or evon more so in broad day light. [ myself saw literally scores of little boys
and women waiting Lo steal the coal with their bags. As soon as the men went
oft duty, these people would come there, stenl maunds of coal and either sell it

directly in the market or even unload it in vehicles which had been supplied to
\hem by certain merchants.

Finally, Sir, I want fo deal with this question of labour. To my mind, I feel
this is the moet important aspeot of the Railway administration. I feel that
there is little point in talking of financial rehabilitation, of development and of
mﬁn unless the Railway Administration is able to evolve some geasure for
) ing and controlling Railway labour. I was gratified that the Honour-
able Minister has o a word of appreciation to the Railway worker.

ite frankly, I would like to have reen & more emphasised tribute. I feel that

House and the public do not realise the tribute that is due to the railwaymen.
f have already mentioned how in some parts 40 per cent. of the loco staff are
today. or since division, keeping 80 per cent. of the trains runnigg. The tendency
fa for most of us to consider our personal comforts and distomforts: to complain
all too generally and all too easily about some incident in & waiting room, or in »
vefreshment car or in some carriage. 1 am not for one moment advocating that
we should candone shortcomings where they exist, but I do say that the railway-
man has done yeoman service and s tribute—an emphatic tribute which is hngﬁ‘i
publicised—ehould be rendered to him.
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In the two minutes that I have at my disposal 1. want to advert to some thing
which I feel is both & serious and complex matter. I visited fifteen centres
of the East Indian and B. N. Railways and I got one general complaint; that was
this, that there was not a sense of sufficient obligation among members of those
who are called ‘‘Inferior Staff’’. As a matter of fact, I was told at the largest
workshop centre on the East Indian Railway that an expert had assessed that the
average output of a member of the ‘‘inferior staff’’ amounted to two man-hours a
day. This, as I have said is a serious and complex matter. I feel that the
fault can be largely laid at the door of the Railway administration: the fact that
there is no sufficient understanding and contact between thc officers and men—
this is a bad legacy of a bad past. Men do not trust the officers, they trust the
supervisory and subordinate staff to a greater extent; the supervisory and subor-
dinate staff feel they cannot take firm measures because they cannot get the
support of the senior officers. The men are left today conipletely in the hands
of incendiary and subversive elements who are feed ng thein on the slogan of
more and more pay for less and less work. I would ask the Honourable Member
deliberately to see to it that the senior Ra‘lway officials innke greater contacts

* iheir men. I talked to the senior Railway officials; they said, ‘““We have
uo contact with the men. That is largely due to the fact that we are tied down
to our desks. that we are mvoiv-u 10 red-tape and routine and spend all our
time going through mountains of unnecessary files. We have no t'me at all
to contact the men”.

The second suggestion I have to make is that we should depute somebody to
talk to the men to tell them that under the terms of the Pay Commission re~om-
mendations, we have sought to do substantial justice—particularly to the men in
the lower wage brackets—against the background of the capacity and resources
of the country.

And finally, I feel that the supreme need of discipline must be brought home
to the men. Today among the “‘inferior staff'’ independence is being interpreted
as licence to do what each one likes; there is no discipline—discipline is the
supreme need today. I say, ‘“Do not enforze the petty dictatorship of the past,
a dictatorship which made the official not only feared but hated; let there be
discipline informed by a sense of liberality’’. I have asked repeatedly that the
Railway Administration appoint an ex-Judge of the Federal Court or a High
Court; let all appeals go to him.. But having once told your railway men that
we have done everything possible to give them fairplay—we are continuing
today to do everything possible to give them fairplay—we now demand in return
adequate work and we will take all necessary measurcs to enforce salutary and
necessary discipline.

Shri M. 8. Aney: Mr. Sneaker. 8. T do not want to make a long speech
and I wish to finish my observations within the time alloted. In the first place,
1 do not want to offer any congrutulations to the Honourable the Railway Minis-
ter. He has had a surfeit of them from a large number of Membters bub
in my opinion he stands in ereater need of sympathy than of congratulations,
bwenauge he had had e very difficult job to do and a very unpleasant budget to
present for adoption by the House. It ‘s verv kind of the House no doubt that
thev have taken a very sympathetic view of the propossls for additional taxation
which he hag ‘mnnend unnan +he people in the form of increase of railvay fares—
and for very good reasons also.

I congratulate him for another reason—not for this so much. He is one of
the fortunate Ministers that is presenting a Budget to this House which is not
opposed at all by the Benches on this side. It has been & tradition, Sir, of this
House that whenever a Railway Budeet or annual Budget was presented, Mem-
bers an tho Nationalist Benches and the Congress Benches have had a conven-
tion of throwing it out on the constitutional issne. (S8ome Members: ‘“There
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is no Opposition'".) He has been the first Minister to be able to present a
Railway Budget in the first Sovereign Legislature, which is being accepted by
the Members on this side and considercd and criticised on its merite and ot
Jrejected on constitutional prooedure. '

Sir, apart from that there are two or three points to which I wish to invite
the attent'on of the Honourahle Minister. He is aware that when the War was
going on, several lines were dismantled on acoount of the necessity of war. Of
course there was no promise made then that the lines so dismantled would be
re-laid but 1 want the Honouruble Minister to look into the point and see
whether it is not necessary that the persons who have undergone the suffering
of losing their travelling by rail during the war, are not entitled to geb
back the ndvantage which they had before. In fact, when this point of dis-
mantling was first considered in 104041 by the Central Advisory Council, the
point of restoration was brought to his notice. I may tell him by the way that
th.. Honourable Bir Andrew Clow who was in charge of the Railways then
huad gone through the whole mutter very earefully but before anything could be
done, out of a list of 18 lines six were already dismantled and nothing could be
done in regard to them. But there was, in my opinion. a moral obligation
upon the Railway Department, that those six lines which had been dismantled
ought to be restored unless it is found to be extremely unremunerative and of
no use at all,

N Shri H. V. Kamath (C.P. and Berar General): Were you in the Government
then?

Shri M. B. Aney: I was nob.
Mr. 8peaker: The Honourable Member should address the Chair.

Shri M. 8. Aney: I have mentioned this point because the fate of these
linus lies more or losg upon the decis'on which the Railway Board will take. It
in the duty of the Railway Board to consider this matter and decide ‘as a matter
of policy whether they should not seriously tackle the question of restoration
of railways dismantled during the war as a war measure. The total mileage
involved is 805 and the capital required is Rs. 190 lakhs. The Honourable
Member will find all the dotails in the ings of the Central Advisory
Council mecting hold on the 2nd December, 1040. I bring this point parti-
culnrly to his notice,

Then the second point is, 1 find that there is a reference to the restoration
of one dismantled milway in the speech as well as in the Memorandum that
has been mubmitted to us. Tn part 11, he has stated:

*“The Bhimsen.-Khairads Bection of the G. 1. P. Railway which was dismantled during
the war, is under conatruction.”

I want ta know whether thia restoration is dealt with a$ random or whether
the Governmoent have arrived at any policy in regard to is. In my opinion,
they should deoide it as a matter of that railway lines which were dis-
mantled during the war should be res and the people who were deprived
of the advantage of milway travel should be given back advantage. One of
these dismantled branch lines ia Darwha-Pusad which runs through Yeotmal
distriet. R

1 dexire the Honourable Minizter to particularly consider the point in regard
to ita reatoration. Another point T wish to touch upon and to which a reference
is. made in the memorandum is the ''Investment in road services”". A very
large amount has been allotted for this purpose. The memorandum says:

“For ‘lnvestment in road services’ requiremenis during this budget iod are estimated
ab 605 lakbs, of which £ lakhs are required to mest calls d::;‘::ld the G. 1. P. Ry.

in the C. P. Trensport Servioes, ., opersting in C. of 67-5 lakhs
!:‘hvﬂ-_lphmcupnhhdutu‘dhm Madras, Oriss
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I thought, Sir, that there will be some reference to the policy behind the
allotment that has been made, but unfortunately in the course of his budget
speech, the Honourable Minister did not mention anything about it. It is a
matter in which lakhs of people are interested, and I would like to hear
something from the Honourable Minister when he rises to give his reply.

. Sir, I have promised not to take very long. So I shall stop here and thank
you for giving me an opportunity to speak on the Railway %udget.

ol 0o o FEFT :  FUNFT A, T I T AT WA FFIA
FTATGO FF AT F AT AT BIT AT WINUT AT GIT | T M SN
IAHT I A WA g A AT F1 wfears H qfifeafy § s
aﬁm\m;ﬁaﬁmwwﬁ%ﬁma‘fﬁ A e g Ses feu d
AT F AT |

gaTafa S, QU T FT T AT & TAT WX @9 feqrde @ay
ZHT AT WIEH A AT WFIF AT F wodr § @1 =l
TG IS TETH F ATw I@ar § ) f gar afay am v’ andt aw
‘Muttra’ 7w & fomrg: “@a2” 3Pt a® ‘Victoria Terminus’ ATH
- § &1 | 9@l TH AT UM T HX UOF LAAL F ATH 8T ATH K Sear
Fe | JOF WU § #F A A @y A a7 feawd RFw F fog
SEIA ATH WINT § 3977, T GATE, HT THF qTY AT I GHr 9¢
fe7mar ag" & $T U W WW § 9x R ) e qiR dfreaew &
AN F 31T § AH I A FEATE | WIX 4 FHH B G/ F AHA
W IR TR D qE@F &1 S T IR agar g e o @ 3o
g@ meH QT € | fFar agEr @ 2T TwE a1y 9 o @)
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aF fr co GHaT Wl A IFATFT q7g S AT § 1 3T 9% refuay
F FIqEHZ FTET AT AAY &, A2 19T F1 F g1 Arar £ R g o &Y fewe =y
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£ | Al 9 GEoT O & ol A € Sfew gad fod ST 9 9
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TA AT A F 0% A ¢ Agt A AR A IR A IR G T qFA
#1 ag offeafa o o fo@F EIA M o I 7w T fewmar
g € |

TF ASTAT ¥ W% ® AL F HIT OF T Fgl, AT a2 I ATEA
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oe ™ § AR Ag W@ Siw frA & S g A @ q%aAT | A7 A9 AN
® 397 T A fegr O wg ww A @R frgwm & S W) g W
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) vE STl o e suTe aTwfae ®3@ U AT AT FETA FEA L]
(Fnglizh translation of the above specch.)

8hri H. J. Ebhandekar (C.P°. und BRerar: Genernl): Mr. President. I have
carcfully lisloned to the speech of the Honourable Minister of Railways on the
Railway Budget and also rend his printed specech. His knowledge in this res-
pect is really praiseworthy., He deserves to be congratulated for the ways and
1 ‘eans found by him to ensure proper working of his Department in the diffi-
cult times ahead.

Sir, the country got freedom on the 15th August, but the Railway Depart-
mont docs not appear to have become independent. Because whenever 1 hap-
pen W travel on the Railway I find the same old namee of the stations which
axisted during the days of British slavery, for instance, our sacred nam« ‘'‘Ma-
thurm '’ iz still written as ""Muttra’". ““Mumbai’ is still named as *'Victoria
Terminus''. The Wonourable Minister may kindly devote his attent'on towards
this and change the names of such station, in the Thdian language at an
date. The Honourable Minister bas referred to certain difficulties_in his
and to romove these he has also suggested remedies; and simultanecusiy he
Bas presented some proposals for increasing the passenger fares in this scheme.
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I have nothing to say in regard to the first and second class passengers. But
he has mentioned the same thing in respect of thivd class pussengers also. I am
somewhat pained over the increase in passenger fares proposed by him. The fare
has been increased but no facilities have been provided for the third class
passengers so that these passengers may gladly pay the fare. On the one hand
they are placed in a bad financial position and on the other they are asked to
pay more money,

There is no change in the former difficulties of third class travel. And if
I place t.hgse difficulties before you, Sir, you will be surprised that where a com-
partment is to seat 19 persons, it is huddled up with forty, forty five or even
sixty passengers like a herd of sheep and goats. If a railway compartment
18 meant for nineteen passengers, the Railway authority is in duty bound
to issue only the same number of tickets. But this does not happen. They
w8ue as many as 500 tickets while there are only six compartments with
carry:ng capacity of 19 passengers each; and the condition of animals is much
better than that of the third class passengers as the Honourable Member would
have seen. But despite the money they spend, the plight of these passengers
to-day is by no means better. They look eagerly for water at_the stations,
but there is no cold water for them to drink. There are no platform on flag
stations. The third class passengers get down from the trains arriving at
these flag stations without platforms which are situated in jungles. They pass
their nights in the jungles where there is every likelihood of their being de-
voured by leopards and tigers. This is the plight of third class passengers to-
day who have been made to pay increased fare by the Government,

Besides this T will talk about another matter concerning the Railways which
has also been referred to by all the members and that is corruption. In the
courge of his speech the Honourable Minister referred to the fcreased number
of ticketless travellers. Many members explained the reasons for this. I
have to tell the particular reason and that is—the amount saved by the ticketless
travelling passengers does not go to the Railway Department, but it falls into
the pockets of the entire Railway staff. I have seen with my own eyes that
the passengers while passing through the gate need not make over their tickets.
All of them are able to secure exit by taking out rupees one or two from their
pockets and t'pping this to the Ticket Collector—when it costs rupees eight to
travel from Wardha to Bombav. This state of affairs exists on the Railways
and T wish to draw the attention of the Honourable \linister towards this. The
same state of corruption prevails while purchasing the tickets.

Besides this the other thing which T want to say is that oranges are grown
in Nagpur proper in the Central Provinces. I have seen that the oranges are
bronght to the market in such a large quantity that it seems essential to ex-,
port these. The growers and traders are not able to secure wagons for deanatch-
ing oranges to other stations by rail. The oranges therefore rot in the Nagpur
market. Thev cannot he nesd by the pronle. Thev wonld have been used if
the railway had afforded necessary facilities for their transport to outside stations.
The growers who have planted orange-orchards are thus not able to procure any
return for their crop which is thus wasted for Inck of Railway transport facili-
ties. Their Inhour is lost and they starve. I have so many times written to
the Raiiway Department but no reply could be elicited. And if at all the reply
came after vears it was that there were no wagons, When our popular Govern-
ment claim to be the benefactor of the farmers, it becomes its duty to make
necessary arrangements for the transpnrt of produce of the orange growers. I
should like to invite the attention of the Honourable Minister to the fact.
Orance cannot keep for more than 5-10 days. If the wagons are not supplied
by vou in time, the fruit is likely to rot. This would deprive the people of Tndia
of this one enjovment and make the cult'vators suffer. Therefore it be-
comes all the more necessary that arrangements should be made to supply wa-
gons at Nagpur and other Railway stations situated in its suburbs for the trans-

port of organes to other places.
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Thirdly, 1 have to say that there is a narrow guage Railway in the C.P..
where it takes ten hours to travel a distance of 90 miles between Nagpur to
Chhindwara. 1 have, thereforc, to request you to kindly afford facilities to
the passcngers when you are increasing the fare. If a person travels 80-90
miics by motor from Chhindwars, it takes him three hours. But ex stence
of the Kailway which takes ten hours does not any longer seem to be necessarv.
1t ite departure time is scheduled at six o'clock, some times it leaves at five,
and ut times it does not start till ten o'clock. I should like this also to be
brought to the notce of the Honourabie Minister that this narro guage
Railway has neither any regular timing nor does it provide any comfort. I
wou!d, therefore, suggest that all the narrow gusge Ralways in India should
be wound up and the entire systemn should he converted into broad guage,
beoause it will take lesser time. I have, already mentioned that there ie ro

arrangement for the supply of cold drinking water at the stations and this
should ha made.

Besides this, I want to bring another important matter to the notice of the
Honourable Minister and that is: your Catering Department—the munagement
of which you may kindlv sec for yoursel. At timea there is neither sugzar in
the tea nor eow or buffalow milk. 1 have personally seen this that at places
on the Hailway we are to use the tinned milk which is adulterated with a
larze quantity of water and we are o pay the same price for this as we used
to pay before for the tea which we took with cow and buffalow’s milk.

Along with this, ] would refer to another matter relating to your,Catering
Department which would require the immediate attention of the Honourable
M:wter.  Fven to-day after the dawn of independence in the eountry, un-
to:ichahility is egisting in India in your Catering Department. Seperate cups
and saucers are maintained for Hanjans. You will find even to-day that at
ali stations situnted near Burhanpur and Nagpur separate cups and saucers
have been maintnined for Harijana—working and trevelling on the Falway.
" atey when the country has wchieved freedom and there is the Conress
Government under the leadership of Mahatma Gandhi a separate establish-
ment for nountaning cups and saucers has been set up. This is no doubt the
candition of the ordinary Harijans. But 1 have got to druw the nttentwer of
the Railwny people towards this—when 1 was not provided with tea at Rail-
way tea stalis heing token as a member of the ‘Mahar ecommunity’, and my
attention was drawn townrls the oup and saueer kent sevarately by ra‘sing of
the finger. On this I pulled the chain for about twenty times and stopped
the tmin with a view to establish my right. I wrote to the Railway Board
abont thia mnltreatment meted out to me and in reply the Board inforrned me
that it was not olligatory that the passengers should b supplied with tea.
This rep'v T got and that too after the lanse of three vears, Ths differentia-
tion  hetween the touchables and untouchables is exiating in the Catering
Denartment of this Railiay even in the present dav conditinos. T would like
to draw the attention of the Honourable Minister towards this and hope that
hn wonld try to remove this distinction.

Resilon thin 7 have to say another thing—perhaps there are only one or
twn minutes left for me. The Honoursble Minister is not listening to this—
he is huay in talking to somebody else and perbaps does not know Hindi.
Rut T do not want to srnail:ﬂln anv other lun?m. Ihlmow Eng]islh but it
in nur country and we ar dent—we will speak our own language.
He should trv to Jeam Mmh&. To enable him to reply to my
sprech he should ask momeone else %o taks noten thereof. Rut 8ir, it is &
matter of deep recret that he is still busy In his talk. wrmllonl'
eay this that the Government of India bave reserved for Farijans 16} ner cent.
and 12} per cent. of snhordinate and ghretted vosta respect'vely But ‘n the
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le?vay. Department I have found that this quota has not been filled up. The
applicaticns of capable Harijans are being rejected. Whatever little number:
of Harijans are working in the Railway Department they have not been given
promotions till today. The Harijan Assistant Station Masters having put in
sbout 20 years service on the B. N. and G. I. P. Railways have not been
able to get promotions. They have been superseded by people of other com-
munities but an Assistant Station Master who is a Harijan is not granted prc-
motion. It is not known whether he has been precluded for promotion for the
reason that he is a Harijan or there is any other cause.

With all the emphasis I would like to draw the attention of the Honour-
able Minister to the fact that when once we have decided and enacted a legis-
lation in the Constituent Assembly that '‘Untouchability will be an offence in
India’" it becomes your duty to accept the reservation earmarked by the
Government of India. While inviting your attention towards this aspect, I
will end my speech.

Shri H. V. Kamath. Sir, I had better hegin without the customary note of
congratulation, because 1 find i has ferded {o hecome very hackneyed.  As I
listened to the speech of the Honourable the Railway Minister 1 . - 1
back in my memory over twenty yeurs when I had hstened to him in Madras
when he was a Professor in the Presidency College, not as a pupil of his but
a8 an occasional listener to his very interesting addresses. I found that years
had added charm to his manner and mellifluousness to his speech. But in spite
of th's, 8'r, there are certain points in his address which I fee] are open to a
little criticism, and I hope he would certainly not mind this little criticism.

I may at the outset say 1 am at a certain disadvantage because I am speak- -
ing at the fag end of the discussion and most of the points have been made
out by previous speakers who have participated in the discussion. My Hono-
urable friend Mr. Anthony has referred to the lack of n sense of diseipline.
I want $ reinforce this point that has been made out by my Honourable friend.
Permit me, Sir, to po'nt out a concrete instance in this connection. Coming
by road from Nagpur to Delhi, I had to cross the railway bridge at Chambal
near Dholpur. The Chamibal Bridge is a deck bridge for military traffic, but
it is opend to civilian traffic on special permission. I found on reaching the
bridge that there are three gates at the bridge. One gate was opend by a
cooly and the second gate was absolutely unattended to and there was nobody
there. I had to walk all the way along the bridge, go to the other end of the
bridge and fetch the Controller from the other end and bring him to this
side and get him to phone to the Jhansi Head Office after considerable diffi-
culty. He said he had no instructions, but after some considerable wrangling
and arguing he agreed to telephone and it was nearly after an hour and a
half's delay 1 was able to pass over the deck bridge at Chambal. 'The other
points, 8ir, like the overcrowding, insanitation and the lack of water facilities,
tea fncilities and such cognate matters have been touched by the previous
speakers.

There is one point which has been missed by some of them and that is
the problem of water, which formerly had assumed a communal aspect, in
the sense that it was called ““Hindu and Muslim water” (Hiadu Pani and
Muslim Pani). Bince perhaps last year it had changed to ‘“‘orthodox water'
and ‘‘general water’’, so far as I can remember. Either at the end of last
year or early this vear. when 1 was pussing through Allahabad, at the station
1 saw big boards ‘‘orthodox water’' and ‘‘general water’’. (Khas Pani and
Am Pani). 1 did not comprehend what it meant at first I just wanted ~to
test what difficulty there wounld  be in having ‘“‘orthodox water'’. At that
time, 8ir, fortunately or unfortunately I had a beard and I went up to the men
who were giving ‘‘orthodox water’”. They said: ‘“You cannot have this

+ .
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*‘orthodox water’". I said: ““Why not’'? They said: ‘‘This ‘orthodox water’
means only Hindu”. I said: ‘‘Thet is abolished now. There is no Hindu or
Muslim water''.

1 asked what general water was and was told that it was Muslim water,
orthodox water being Hindu water.  After considerable discussion and argu-
ment in which many of my oco-passengers joined me, I succeeded in getting
oven this orthodox water in spite of my hirsute sppendage.

The Honouruble Minister referred to ticketless travel in the U. P. He was
quite right in this respect because last year when I travelled on the O. & T.
o Railway 1 saw people crowding on the roof tops of coaches in such a

*7*  precarious position that I was at times wondering whether they would
not fall over. On inquiry I found tha! uccidents had bappened and many people
bhad pershed by truvelling on the tops of these coaches. Then overcrowding
snd congestion inside the third class carriages is extremely bad. The other
day my Honournble friend Mr. Sidhwa raised the question of dogs in trains. 1
think dogw in airconditioned and other coaches are better off and more com-
fortably provided for than third closs pussengers in their compurtments.  This
is 8 thing which puts humanity to shame and the condision of these third class
cnrn;:fea beggars description. I hope that with the advent of nationalisation
of this important underteking and with our National Government in office
this sort of thing will be put an end to at a very early date.

Bir, there are just onv or two points that I should like to deal with before
L conclude. There is one little bit of tract in this country which is devoid of
any railway line and that is between Kadur in Mysore State and Mangalore.
The only way to link up Bangalore and Mangalore—unless it be circuitously by
wuy of Madras-~is through Hassan. That would ndd to the convenience of

sengers from Mysore State who want to proceed to Mangslore instead of

ving to go all the way round Madras or by bus pvia Kadur.  This T know is a
very dificult terrain for the railway to negotiate but I that with modern
cantrivances and scientific advancement this would not s difficult under-
taking to acoomplish. ’

Then there ix the question of electrification. 1 think that with electrifi-
cation of railways much of our expenses on coal would be saved and it would
also result in the speeding up of traina and add to the-eonvenience of passen-
ger traffic.

Lastly, 8ir, I should like to see in our country as soon as possible a very
fine underground system as obtains in Europe, Russia and England. 1 know
it in n very difficult thing but an underground system would add to the con-
venience of railway trn&ling.

In couclusion 1 would like to say that the commou man must be made to
feol that the milway ix his own, that it is & national asset and not merely an
instrument of exploitation and oppression. The railways can be made an ins-
trument of national happiness and nstional prosperity, and I do hope that with
the Honourable Minister in charge of this national undertaking we will see
our railways at the head of all other rilway system, in the world.

shri 8. Nagappa (Madras: General): Sir, I join the previous speakers im
congratulating the Honourable Minister on his presenting a very able budget.
The first budget presented by independent India is a deficit budget. Bub
sanyhow I realise the difficultics of the Honourable Minister in theese
due to the divisicn of the country T was glad fo see that this has resultéd due
to the cost of coal and due to the increased wages that are paid to the labourers.

[At this atage Mr. Speaker vacated the Chair which was then occupied by
Pandit Thakurdas Bhargara (ome of the Panel of Chairmen).]

T am giad thas Government have established a kind of contact with thess
labourers and 1 hope this contact will continue for ever and the good will
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between the labourers and Government will prevail for all time to come. I
was particularly glad to note that fourth class and third class employees of the
railways were given the maximum benefit oub of the 22} crores of raised wages.

. As regards the difficulties of the travelling public I have heard Honourable
Members making a catalogue of their grievances; I hope the Honourable
Minister will try at an early date to redress as many of them as possible. As
Ro the raiging of fares and freights I find that there has not been much of s
justification. A good deal of discrimination has been 'made, specially the
second class passenger has been hit hard while the third class passenger has
been less burdened.  For instance, the difference between the first class passen-
ger and the second class passenger seems to be great. The second class
passenger rate has been raised by 33 1/8 per cent. whereas the first class
passenger has to pay an excess of 25 per cent. only. . I should like to know
why there should be so many classes at all. Is it necessary? As in England,
I think there should be two classes only,—Upper and Lower,—instead of
the First, Second, Inter and Third classes.

Then the Honourable Minister drew o sad picture as regards our loco-
motives. It is of course true that we could not produce enough locomotives.
As Mr. Kamath suggested, I think by electrifying our lines the cost may be
reduced. And instead of depending on coal, we could have, as in Southern
India, oil-fired locomotives in order to economise and curtail the eXpenditure.

As regards ticketless travel the Honourable Minister referred to the U.P.
alone. I do not think other provinces are in the same line. But I hope he
will realise the difficulties of these people who travel without tickets. A#
times they are not able to get tickets at all. If you go to a station you find
only one bhooking centre and the tickets are not issued properly and the booking
clerks indulge in all sorts of tricks in order to avoid giving a ticket. I do
not want Government to encourage ticketless travel but I want them to take
better steps so as to prevent it. Moreover, as compared to other countries
we find imore men employed here than are necessarv. T suggest to the Honour-
able Minister to make retrenchment as much as possible. T find that 168
Britishers are still serving here; they should be replaced by Indians at the
earliest possible moment. Now, 8ir, the superior posts that are still occupied
by the other personnel, such as British personnel, may be replaced by Indians.

As regards the other point, that is expenditure on coal, the Honourable
Minister has said it is about Rs. 5 to 6 crores. I do reslize the Honourable
Minister’s difficulty. Because of the cost of labour it might have gone high.
But T would request him to find out other means in order to reduce the coss.
T hape. Bir, the High Power Committee which enquired recently into the
railwny problems, might have thrown some light on this point, especially the
examination of other fuel than coal or the oil-fired locometives, ar it has
proved in Bouthern India a succers. and at the same time the electrification
of railwayvs. -

Ar far as possible, I would request the Government to try to manufacture
almost all parts in India itself instead of importing. _

As regards the revision of scales and revision of freights and fares, the
Honourable Minister has not considered the other aspect of it. Tt will also
have its own reflections and reactions on other necessaries of life as a resulé

of the increase of freights.

Along with the stoppage of the leakage in ticketless travel, T would requedd
the Honournble Minister to take partieular care in stopping all the diserimina-
tion in weighments or as regards gonds or classes of goods, especially now tha#
other friends have described their difficulties in getting wagons. Tt is a fack
that it is very difficult, unless and until we act according to the tune of the

officials concerned, to get wagons in these days.
With these few remarks I support the budget proposals that are beforc this
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(English tronsiation of the above speech.)
Shri Deshbandbu Gupta (Dolhit . Mr. Chairman, T desire to draw the atten-

Son of the Honourable Minister to one or two facts. Fortunately, or un-
fortunately. Dolhi is #o situated that every department of the Government of
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India is put to the test. Here in Delhi, due to the Government of India,
being directly responsible, we get an opportunity of forming some estimate
of all our Ministers' Services. Absence of proper management in Delhi, means
darkness under the lamp. There is no doubt that you devote much of your
time to departmental work and as things stand the public has little concerh
with you and the Ministers have therefore more time to devote to their depart-
ments. T Lope. therefore, that the attention of the Ministers should be drawn
towards all of the facts which 1 want to mention today. One of the greates$
difficulties in Delhi, today is that it is & very great transporting centre. It is
the one of the biggest Railway Junctions, where the Railways of the whole of
Northern India meet. My learned friend knows that for the last few months
it may be a legacy of the war but at least for a few days it has been a general
complaint that if any necessary commodity is required to be sent either from
Karachi, Bombay or Caleutta to Delhi, it will first bhe booked to Delhi—
Bhahdara or Firozabad and thence to Delhi., The cause for this is that there
is a great scarcity of the wagons in Delhi, and due to this scarcity a very grea$
quantity of goods is left lying in Delhi for months together.

My personal experience has been derived from transactions in connection
with my newspaper The Tej. My men went to the Railway Station, and there
they have ascertained this; my men still have been going there daily for the
last two months. When enauir'es about wagons are made and complaints are
lodged at the station, no definite reply is given,

A great meny men will suffer loss if the Honourable Minister does nob
take measures to remedy these-defects. T think, the Honourable Minister
will see for himself, if he goes to the Railway station.

T want to draw the attention of the Honourable Minister towards another
defect, and I hope it will be remedied. It is that in Delhi, Transport arrange-
ment should be done properlv. T am given to understand that some negotia-
tions in this connection, are heing carried on between the Government and the
@G. N. 1. T. Bus administration. If this arrangement is made it will be good
and if the number of huses is increased the difficulties of the people which are
many in these days, will be reduced.

The Honourable Dr. John Matthai (Minister for Railways and -Transport):
Sir, if I may say so, the discussion that has taken place on the Railway Budges
today does credit to the House. It is my privilege as Minister in charge of the
Railways, to know things from inside nnf on that knowledge to size up the
relative importance of the problems which the railways are facing. To me it is
» cheering fact that Honourable Members who have taken part in the discus-
ni(:ln today attach the same order of importance to specific railway problems as
I do. '

The discussion has ranged over eo vast a field that it is a little dificuit for
me to know either at what point to begin to reply or the portion of this wide
field which I should cover in my replies. What T will do in the time that has
been allotted to me is to take some of the more important problems that have
been raised and offer such replies as T can to questions put to me by Honour-
able Members.

One question in which this House and its predecessors have aiways taken -
8 keen interest, is the conditions under which our lowest class passengers travel.
Ever since T took charge of the Railways as Minister, it has been brought home
#c me in many ways that unless we can make a real difference to the conditions -
of third class travel we shall not have justified the nationalisation of the rail-
ways. There ia a fundamental point which my Honourable friend Mr. Patil
raised and to which T want to reply a little later. I do consider that the extent-
to which we are able to improve the conditions of travel of our lowest class
passengers is a test by which our management of the railways would, to &.
large extent, be judged. I am well aware of that.
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The conditions under which I have to face this problem today, as I explained
i my Budget speech, are conditions so difficult and so largely beyond my
control-—that for the present, except to express my determination to do all that
I ean, there is little that I can do. I do not want to make promises or to give
wndertakings to the House in this respect, because over such time as I migh$
have charge of this office I doubt whether there would be such an improvement
as would make s material difference to the position.

As T understand this question—it is & question to which I have given & good
deal of thought—the right point from which to begin to tackle the conditions
of travel of our lowest class passengers, is overcrowding. Unless we are able
to reieve the terrible overcrowding wh'eh ut present prevails we cannot make
any oontribution to the solution of the general problem of smenities. When
you consider this question of overcrowding you will find that it has many
sides to it. Pirst of all, I want to draw the attention of the House to a paten
fast which somehow does not receive the attention it deserves. There is more
money in the country than there are goods and services on which the money
oan be kpent. A person with money to spend cannot spend it on food, because
there ix a limit to the quantity of food that he can buy: he cannot spend i$
on clothes, hecause there is also a limit to the quantity that he can buy: he
cannot apend it on other classes of consumer goods, because we are not pro-
ducing them and we ean hardly import them either. But there is one kind of
service, onn clasa of goodr on which he can spend it. as much of it as he wants,
wt practienlly the price he usod to pavy hefore the var, And that s railw v
#ransport—I am inclined #o think that this has had a gread deal to do with the
tromendous increase that has oocurred in the amount of passenger traffic. 1f
you compare the amouns of passenger traffic today with whas it was in 1988-80

ou find the increase is & little over 100 per cent. The extent to which we
ave been able to increase the number of passenger coacher since 1938-39 is
somewhcere about 10 per cens. That gives you the problem in a nutshell.

But it is not maml{ that people can get their railway service at something
Hke the prices which they used to pay hefore that accounte for this. There is
the question af ticketleas travel, to which a great deal of reference has been
made. Honournhle Members have perhaps misunderstood me. They think that
T attributed this problem of ticketleas travel entirely to the misdoings of people,
to bad citizenship. Bnd citizenship is only n part of the problem. Pagt of it is
the responsibility of the rallways. During the past year ¥ know that the faci-
lision avaflable at our hooking offices have not been adequate. Over a long
period of months there were not enough tickets available. Our Printing presses
were not working, it waa impossible to get private presses tn do the work and
for a considerahle time it was a rerioun factor which contributed to ticketless
Bravel. Whataver it be, whether it is the fault of the railwave or whether it
is a certaln deterioration in standarde of citizenship, ticketlesa travel har greatly
accentusted thin problem of overcrowding.

Themfors the wav in which we can denl with the problem is this  First of
all, we have 0 increase the transport eapacity. We have a large number of
eoaches on order but T do not expect that we shall be in a positin to get the
hulk of it rxecuted and delivered before the end of 19, Before the .nd of 1948
I expect to ged somewhere about 800 additional coschee pud in service—not a
small number., It every thing pocs well, if our programme works all right,
¥ expect to ha able ta get about 280 or 270 TTT class passenger coaches returned
bt the Defonee Denartiment; that ic to sav that in the course of ahout A to 12

snontha from now T think we should be able %o put in serviee over 800 passenges
«conches and T think that would make some difference.

But you have to tackle the problem not merely from the side of tran=porf
capacity hut alsa from the side of the number of passengers who want %
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travel. What I mentioned in the course of my budget speech about ticketless
travel I think would reduce overcrowding. We are going to do what we can
in the way of improving railway facilities (which are relevant to the question of
ticketless travel) and T hope also to enlist sufficient support from those respon-
sible for law and order in the provinces, to prevent unauthorised travel.

Mr. Bidhwa challenged me on certain statements that I made in the course
of the budget debate in the old Assembly. I made certain promises, which I
have not been able to carry out. I do not propose to make any promises today.
But T want to tell Mr. Sidhwa what actually happened. In the course of the
-discussion reference was made to what is called the Betterment Fund, which is
the fund out of which all improvements which are not of a directly remunerative
-character are financed. In the analysis of the expenditure from the Betterment
Fund the House found that out of about Rs. 5 crores only 1 crore was sed
apart for the provision of additional amenities for passengers. In the course
of the debate I said T would make arrangements for an additional expenditure
of Rs. 1 crore. Immediately the session was over I issued instructions to the
Railway administrations to send up estimates for the provision of additional
amenities for third class passengers up to a total figure of Rs. 1 crore. We
got proposals and instructions were given to railways to proceed with them.
‘Then the question of partition came on, and the energy and resources of the
Railways were largelv directed to it. T believe nevertheless that a substantial
addition was made to the expenditurc which was originally contemplated in
regard to amenities. My latest information is this. According to my promise
to the Assembly Rs. 2 crores was to be the amount expended during 1947-48.
That, on a post-partition basis, would be somewhere about Rs. 170 crores. I
believe arranecments have been made by the Railway administrations to spend
about Rs. 150 crores out of this. It is as far as we have heen able to go. T
want therefore to submit to the House that in view of the severely limiting
conditions under which we worked we have done our best to implement such
promises as T have given. :

I come now to the fundamental point which my friend Mr. 8. K. Patil
raised, a point that has often caused me worry. The point was this. Here
is this outstanding nationalised concern in the country. There is at present a
great deal of demand for nationalisation. If this large industry which stands
out as the typical example of a nationalised concern in the country gives so
little satisfaction, then it knocks the hottom of the case for nationalisation.
I want to make it perfectly clear that T am not advocating the universal ado-
ption of nationalisation. That has never been my view. I helieve in the end
vou will find there is a fairly Jarge case—larger than many of us have thought—
for nationalisation in India. But the question has to be considered with refer-
ence to the circumstances of each industry. 1 think we are in the habit in
these matters of generalising too hastily. It is somewhat like the question of
free trade and protection. There is no such thing as a universal ‘yes’ or
universal ‘no’ to this question. It all depends upon the circumstances of
the particular country and the particular industry. That is also the view Y
take with regard to nationalisation. T want to take the point that Mr. Patil-
raised. Tf this concern, the Railways, had been a private concern and not s
state one, owned and managed by the state, then one of the first things ih
would have done would have been to raise the prices of its goods to an exten§
that would adequately cover the increased costs that it has to bear and the
rererves it has to provide. As a nationslised concern it has not been able to
do that. Even with all the increases that I have proposed, 1 take it tha$
compared with pre-war figures the increases might be of the order of not more
than 25 to 30 per cent. In a country like the United Kingdom where the
increase in the cost of living has not been anything so high as it is here the
increase that has taken place since pre-war is 55 per cent. Tf the House is
going to restrict the extent to which business methods, can be applied to =
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mationalised concern, then I submit the reason why the nationalised concern

:ﬂ;otabhtodoiﬁj&pmpeﬂyilaremn which the House has to share
me.

We have nationalised all the class I railways, all the major railways in the
eountry. Today I belicve there are only 25 small narrow gauge and meter
gauge lines that have not been taken over by the state. The principle of
astionalisation has not been applied to them, It is extraordinary that hardly
8 week passes when I do not get an appeal from large groups of people asking
me to take over these lines. If nationalisation is such an objeotionable thing
why is it that people are so anxious that these few remaining small lines should
also be taken over by the statc? There must be somecthing behind it.

I want to go further. One of the biggest problems in this country is the
shortogo of essent’al consumer gooda.  The textile industry, next to ngriculture,
s the industry which produces consumer goods. Are we satisfied that we are
getting tho best possible service out of the textile industry? Tf we are not,
why is it that this charge in not being brought in regard to them? Obviously
when t comes to nn industry, everv detail of which is suhicet to the scrutiny
of the Legislature and subject to public opinion, tests are being applied which
are not altogether fair. That is the real point.

T now come to the general question of economy which naturally is exercising
the minda of Honourable Members, T am alive to this problem of economy
becaure, on the hasis of the increased fares and freights only T do not think
[ should be able within a reasonable period to bring the .Railways into =
satisfactory financial pomition unlesa I can effect further economies than we
bave heen nble to achirve so far. T am very well aware of the importance of
escomomy. The trouble in this: if vou take .the total working expenses of onr
railways, nearly two.thirds in expenditure on staff and labour, There are two
ways in which you ean economise on staff and labour. One is to reduce the
eates of salaries and rates of wages, The other is to reduce the number of
wls employed. It no happens that I am not in a position to do either,

use the scales of aalariea and the soales of wages are fizxed for me by out~
side agencies in whase decisiona T have no voice. We are now hasing nll our
seales of remunerstion on the recommendations of the Pay Commission, It is
perfectly true that therv in n eonsiderahle number which in at present surplus to
our requirementa on the existing basis. But along with that we have to con-
sidor n substantial extensinn of the proceas of liberaliration that has gone on in
rogard to working conditions. in regard to periods of leave, in regard to hours
of work. As the House knows, Mr. Justice Rajadhvaksha who was appointed
Adjudieator in these mattern has sent in his report which is now under con-
slderation by Government.

That repnrt makea various recommendations regarding reduction of hours
of work and provision of more leave. My examination of the question, as I
told you in the course of my Budget speech. has led to the conclusion that in
order t0 meet the recommendations of the Adjudicator it would be necessary
G0 keep more ar leas the existing ataff, including that part of it which is
surplus to requirements judged on the present standard. Therefore I am not
in & podition to reduce the permonnel. Tf T cannot reduce the ealaries and
wagea, and if T oannot reduce the number of personnel. how am I to effech
economy in regard to this item of expenditure which covers two-thirds of our
tolel working expenses?

The other question is the question of cosl. the question of power. So far
the trouble with power is that, increase in expenditure haa heen entirely
due t0 & rise in pricen. Tt in le that by measures of fuel economy, we
oan reduce the quantity of coal that we uze. We are doing everything that
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we can. I am quite serious about it because I have had a good deal of exper-
ience of the possibilities of fuel economy. When I was in charge of the Tata
Iron & Steel Company where the question of coal is of live importance, I became
aware of the economies which it is possible to achieve. There has been a good
deal of complaint in recent years that the railways are consuming an undue
proportion of the better class coal in the country. The railways need coal
for making steam. For that you do not need to use the kind of coal used by
the steel industry, that is to say metallurgical coal. It is much too_good for
our purpose. Therefore we have been asked to reduce our consumption of
high class coal. We are trying to do that. In fact on several of our railways
now we have made sufficient progress in direction of dispensing with the ise
of metallurgical conl. But that raises its own problems. The cost of coal 'n a
country of vast distances such as ours is measured by freight rather than by
the price at pit's mouth, for example coal conveyed to Bombay, coal conveyed
up to the Punjab, coal conveyed to the U.P,, the price that you pay at pit's
mouth is relatively a amall part of the total cost. When you use inferior coal,
you pay the same freight. Actually you pay more because inferior coal means
there is more ash, ete. and so you are payving freight on a lot of things mixed
with coal which have no calorific value. Therefore really the moment you go
down to inferior coal, instead of reducing the expenditure of the railway industry
you are probably increasing its cost.

Pandit Lakshmi Kanta Maitra (\Wc<t Bengnl: General): Has this aspect
been technically examined by experts? It is more or less theoretical.

The Honourable Dr. John Matthai: T am simply putting forward my ver
sonal view which has nnt been technically examined as far as I know. But in mvy
opinion it is n covurangense view. 1 chould like to assure my Honourable
friend that the question of coal is something with which I have been brought
into eontact over a peripd of many vears snee T hnd the honour of doing a
Tariff Board enquiry into coal somewhere in 1928.

With regard to the number of people iwe have emploveqd. a reference was
made to the size of the Railway Board, why we have six Members now instead
of five as before T explained in mv Budget sreech the point of hav'ng a sixth
Memher. The prohlem of evacuating refugees became so difficult and so com-
plicated that we have had for a few months to set apart a Member to mye
his whole time to this question. But that Membershin would be abolished in
the course of a week or so. During the past two months we have aholished 12
superior posts in the Rajlwny Board, amounting to an annual expenditure of
somewhere ahout 2 lakhe! and that process iz rning to continne. We are going
to look into evervy hranch of administratinn., There is a large numher of
posts which were created under war corditiona, and as you know the inertia
of hureaucratic organizations is such that once a post is created, it eontinues
unless vou apply vour mind to it and prunc them. Now that we have atarted
this process, I am Adetermined to see that that process is carried out up to
the total extent nossible.

There has been a great deal of reference to the question of electrification.
As a matter of fact we have various schemes of electrification in hand and we
propose to po through with that. There again, suhject to what my friend
Pandit Lakshmi Kanta Maitra might sav, T think there is a limit up to which
you can achieve economy by electrification.

. Pandit Lakshmi Eanta Majtra: Only if you can link up hydro-electric with
thermal enersv,

The Honourabls Dr. John Matthai: T was going to-say that the best way
in which you could economize by meana of electrification is where your electri-
<itv—T am speaking of conditions in this country—is thermasl electricity and
produced near the coalfields so that the coal has noé to bear any freight. If
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Honourable Members have examined the financial position of hydro-electric.
ooncerns in India, the greater number of them, they will find; include an
amount of overhead expenditure, which in the end makes the cost of hydro-
electricity greater than the cost of thermal electricity provided you generate
the latter right on the coalfields.

My Ifonourable friend Mr. Chaudhury from Assam ra'sed a number of
questious regarding the Assam Railway. I made a reference to this problem
in the course of my Budget speech. One of the points that he raised was
where the headquarters of the Assam Railway was going to be. At present
it is st Pandu, but I think my Honourable friend said that the administration
is in the hands of a Deputy General . That is not so. The admini-
stration is in the hands of an officer called the Chief Administrative Officer who
is directly responsible to the Railway Board. Where the headquarters of the
Assam Railway are to be permanently, is a question which must wait for &
decision till we have completed the present investigations regarding the re-
ﬂ:uping of the Bengal and the Assam Railways. But the problem that my

noursble friend rmised is a problem which haf received already a great deal of
attention at my hands and 1 shall not lose sight of the points that he mentioned.

Then as regards the question of the starting point of the through rail connec-
tion—that again is & point which must await the investigations which are now
being carried out as rogards alignment. I believe there is a considerable differ-
ence of opinitn even in Assam as regards where the starting point should be. 8o,
I am not in a position to make any statement on that; it necessarily is a technical
matter and must await engineering investigations.

As rogards the question of the new line to I’'andu the position is that the
joct has been inahized and | expeet to have it brought up at a very early date
the Central Transport Advisory Board and reach a decision. As to what
we should do with the Brahmaputra,—whether we should put a bridge over it,
that is & big issue. A bridge over the Brahmaputra would be a very expensive
g:ronition and would take a very long time to construct but it is likely that if the
n project goes through, it may be possible for us to put that into operationr
and nogotiate the orossing of the Brahmaputra by means of & ferry.

Pandit Lakshmi Kanta Maitra: \Vhy do you not make arrangements similar

%o those which prevailed during war time under the administration of the
Americana ?

The Honourable Dr. John Matthal: It was a ferry service. I am speaking
of the ferry service as an alternative to a bridge.

Pandit Lakshmi| Kanta Maitra: Not a steamer ferry.
The HEonourabls Dr. John Matthai: 1 suppose it was a Bailey Bridge.
Pandit Lakshmi Kanta Maitra: Yes. ‘

The Honourable Dr. John Matthai: With rezard to another point that my
Honourable frircnd Mr. Chaudhuri raised—the very serious inconvenience that is
being caused to business people in Arsam in regard to the trafic that passes
through the Pakistan area~—I have had various reporta about it and T want to
say | am concerned about what is happening. There are only two things that we-
here can do: one is to lodge a strong protest to the Pakiztan Government for the
serious interruption to trafBo that s occurring now—it is vers much more than
interruption. thholher these protests will have any effect is more than I can tell.
There ls another direction in which we can help Assam.and that is to try and|
speed up the construction of this new through rail connection. My advisers tel
me that normally it would be a matter of at least two working seasons which
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would mean three years; but recently I have had further discussions with the
Government of Assam on this question and I am trying to see if it would be

ible by some means to shorten the period required for the construction of
this through rail connection. We are not going to get a permanent solution of -
the problem to which my Honourable friend has referred unless we are able to
get our own rail connection between Assam and India.

My friend Mr. Sidhwa raised the question of amenities for passengers to which-
I have already made a reference. I have great regard for the efforts that my -
Honourable friend has been making in his capacity as President of the Passen--
gers’ Association. Even before I met him here as a combatant in our debates, I-
used to have discussions of a fruitful character with him regarding the directions
in which we might promote conditions of travel for third class passengers.
Whenever he puts a guestion to me or makes a suggestion to me, I want to-
assure him, I listen with the greatest possible interest. Whatever I can do in the
directions that he mentions I shall always be glad to do. He asked me what is
going to happen to the “'Silver Arrow'’ and the coaches which we put on exhibi-
tion in connection with the ‘' Silver Arrow''. Well, as soon as the exhibition was.
completed, we issued a large number of questionnaires to people who visited it-
and I am cheered by the fact that we have had a very large number of replies
to our questionnaires making suggestions of various kinds. I do not know if
Mr. Sidhwa still remembers the general set-up of the ‘‘Silver Arrow”. On an
analysis of all the replies that we have had I found that there are two matters to-.
which probably all the criticism has hcen directed as regards the design of the
third class coaches. One is the doorways and the footboard and the other is the -
amount of luggage space provided. In both these directions we are trying to
improve the original design. In fact certain suggestions have already been
formulated with regard to it and we are shortly going to place an order with the
Hindustan Aircraft Company for two specimen coaches on the improved designs,
revised in the light of replies to our questionnaires. I hope, to put it on a very
conservative basis, to be able in the course of 1949 to put coaches of this design
increasingly in service.

Seth Govinddas: What anbout the improvement of old couches?

The Honourable Dr. John Mstthai: We have to rcvise the designs of the new
coaches. Meanwhile whatever construction we are undertaking now would be
of old design coaches into which as many new amenities would be
introduced as these coaches would allow. The main difference between the
**Silver Arrow’’' and the old. coaches is that the old coach is somewhere about 10+
feet wide whereas the other is 11”-8”. That makes a lot of difference as regards
the amenities that you can provide inside the coaches. But as much as possible
of these improvements would be included in the construction of these designe.

My friend Mr. Balkrishna S8harma raised the question of the large number of
people who arz travelling in goods trains and finding their way into the border
districts of the U. P. That is a problem that has given us a great deal of
worry. What has been now done is this. There is a screening point beyond the
U. P. border where with military sssistance we are ncw trying to remove
passencers who travel in an unauthorized manner in goods wagons and other
trains. It is too soon to tell how far this screening arranrement has been a
sBuccess. I had a discussion some time azo with the Commissioner of that area
in the U. P. and I am inclined to feel from his reaction that probably things are
a little better now. Of course if the military arrangements do not succeed I

- really do not know what we can do.

The question of the provision of locomotives has been raised. As far as the.
proposed indigenous factories are concerned the position at present is this. As:

regards the Kanchrapars workshops at which a small beginning had been made-
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in the way of construction, it has been decided to locate it at some other place.
At one time under the notionsl division, Kanchrapara was on the bordcr, now
it is somewhere sbout 25 to 80 miles from the border but even now, we feel that
it would be more desirable to locate the workshop elsewhere and we have taken
in hand an examinstion of fresh location for the Kanchrapars shop. I do not
want to antivipate the final decision but 1 am inclined to think it would be some-
where 1n the Asansol ares. The advantage of that would be that it is nearer
cosl, nearer stes) and is sufficiently away from the frontier. I do not know how
soon it will be possible for us to get locomotives produced here. Already there
bas been a delay of nearly s year. 8o, 1 am not in & position at all to tell when
the first locomotive will be delivered by the Kanchrapars factory.

As regards the other factory the Tata Locomotive Factory st Singbhum the
original intention was that they would be in a8 position to supply boilers about &
ear ago. For various reasons they have not been able to do that. Deliveries
Lpn last July and they huve been coming in progressively in small numbers.
I bope they will be in & position to give us within a relatively short period at leas$
s hundred boilers. Bome of them are Broad Gauge and some Metre
b ®M.  (gugs. Then the other Locomotive factory that we bave is Ajmer.
We have placed an order on the Ajmer Factory, 1 think, for 58 Metre Gauge
locomotives and the boilers would be supplied by the Tata Locomotive Factory.
“Thero the work is progressing. The House will realize, therefore, from indigenous
sources, ¢ is not likely that in the near future we shull be able to replace any of
«our existing locomotives or add to them. We have therefore placed orders
abroud of over 500 locomotives. The deliveries are likely to beg.n from the
beginning of 1049.

Pandit Lakshmi{ Kanta Maitra: Has the Honourable Minister's Department
received locomotives for which orders were placed during the closing years of the
war?

The Honourable Dr. John Matthal: They have sll come. Since then we have
been placing further orders. All the orders placed during the War have been
delivered.

My Honouruble friend Mr, Anpey raised the question of the restoration of
dismantled Hailways and the general problem of road-rail co-ordination. As
repnrds the rertorution of dismantied railways the position of Government is
ihriefly this. We propose to restore such dismantied railways as would be reason-
shly romunerstive, and not lines which are likely to be unremunerative. My
Honourable friend saaid it is not fair to the people in these areas that the GGovern-
ment should take this line. ] have ot least two reasons for teking that line.
One 1 that we are not now in an  afiluent position—and we have
Rot to oonsider very carefully that new enterprises which we are undertaking
would be at leant reasonably remunerative. There is another side to it which
probably ia more important. In all these areas where lines were dismantled
sorme years aygo during the war, I notice there has been a very substantial develop-
ment of rond trafhic and road facilitien. The problem, therefore that we are
4aced with is this. In view of the importance of encouraging road traffic wherever
there are opportunities for such *raffic, is it richt that the Railway Ministry
should reatore there dismantled lines and introduce an element of competition
which is not called for in the interests of public service. That to my mind
in the issue. 1 have gone into the facts of a number of these cases, where we
‘have had applications for the restoration of dismantled lines and T find in cases
‘where the lines are 1 k-!v to be unremunerative, it is largely due to the fact that
4u these arras the road trafic bas developed to such an extent that railways
‘would not he able 4o attract sufficient traffic tn make their services remunerative.
That rea’. ia the 1save.  Mv Honourable fricl mised some particular cases. 1
will lock into them. I bave not got the facts reedy.
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My Honourable friend Mr. Anthony raised the important question of our
attitude to labour. I need not say I am in entire agreement with it; the more
I see the relations between management and labour on the railways, the more I
realize that the real solution will come only by the establishment of better
contacts between those in authority and those who work. That, of course, is &
very old problem, but by actual experience I have realized that there is a great
deal of truth in that principle that ultimately what is necessary for a satisfactory
solution of these labour problem is to establish the right kind of personal rela-
%ions. I have had some opportunities of looking into it—you will find the point at
which personal relations between the management and labour are most importans
and if properly established, would be most effective—is the district adminis-
tration. It is at the level of district administration that we ought to try
and establish better » contacts between those who do the primary
work of the Railwayse and those who supervise _and manage. While
I agree, therefore, with Mr. Anthonv that what is called for is personal contact,
T would like to tell him that the point at which personal contact should be
ectablished is the district administration and as far as I am concerned, I am

concentrating my attention on that.

8ir, I think that covers more or less the points that have been raised and I
bhave no doubt I should have further opportunities of dealing with some of these
matters in connection with the discussion on Cut Motions, tomorrow.

The Assembly then adjo:fmsd till Eleven of the Clock on Wednesduy the
26th November, 1947. -
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